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MADAM SPEAKER:Question No. 61.Shri Pratap Simha.

(Q.61)
SHRI PRATAP SIMHA : Hon. Speaker, I hope you will give me a minute since it

is an important issue. The previous Government was boasting of National Rural
Health Mission and ASHA but we all know the pathetic condition of our health
sector. If we go to any nook and corner of our country, a majority of the
community health centres lacks basic requirements like ICUs, ventilators, cardiac
monitors, defibrillators, operation theatres, boiling machines, OT tables and most
importantly doctors. Of course, the need of the hour is to improve the health of our
economy but the health of our citizens needs utmost care.

I would like the hon. Minister, who is also a champion of Pulse Polio
Campaign, as to what plans he has for improving the condition of our hospitals. If
we have to set up a well-equipped community health centre, we need around 1.5
crores. To revive the entire health system of each district, you need Rs.10 to Rs.12
crores. Why does the Government not think of PPP in this sector?

DR. HARSH VARDHAN: Madam, through you, I just wish to answer the queries
of the hon. Member. I appreciate his concerns for the health sector. Keeping his
concern in our mind, we have been reviving the situation in all the districts of the
country. We have selected 18 States, which are high priority States. Within those
States itself, we have selected 184 districts, which are lacking in facilities in terms
of infrastructure and manpower etc., as compared to other States. There are, you
can say, in every State at least 25 per cent low performing districts as compared to
others, which have been included in this category. To improve the health
infrastructure in these 184 districts in particular, we have been focusing on helping
the State Governments and also simultaneously monitoring the improvement there,
whether it is improving the existing community health centres, primary health
centres and sub-centres or giving them finance for starting new primary health

centres, sub-centres or the community health centres as per the population norms.



11.07.2014 11

Simultaneously, we are equipping these centres with various equipment,
particularly equipment for the care of the new born. It is because for us lowering
the maternal mortality rate and the infant mortality rate is a big priority area.

Simultaneously, we are ensuring that we have improvement in our
manpower. For that, we have helped the States in opening up of new medical
colleges, relaxing the norms for ensuring that we have more medical students —
graduates and post-graduates — coming out of the medical colleges and also
relaxing various norms for the opening up of medical colleges as well as ensuring
that some of the district hospitals are converted into medical colleges. Also for
improving the manpower, we have given some incentives to the doctors who are
serving in the rural areas. Suppose, they serve in the rural area for one year, they
get a 10 per cent incentive in their competitive examination for being eligible to
become a post-graduate student and that can continue for three years. In fact, they
could get up to 30 per cent incentive. There are similar other incentives. There is
50 per cent reservation or preference for doctors who are serving in rural areas.
There are many more things like this, which we have been doing and which we
propose to do.

There is a continuous process of monitoring whereby we send our specialist
teams through the Centre. These teams have members not only from the
Government but also from the private sector, from the various organisations of the
United Nations and those who are helping in the health sector. We act on the
various inputs provided by these teams from time to time and we are in the process
of continuous improvement.

I agree with the hon. Member’s concern that there is definitely a need to
further improve services in the Primary Health Centres and more particularly in
the rural areas as well as in the tribal areas, but the process is already on and we
are determined to improve them and take them to the best possible levels.

SHRI PRATAP SIMHA : Madam, as far as my knowledge goes, the proposal of
the Medical Council of India to amend the Post-Graduate Medical Education
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Regulations, 2000 was approved by the Ministry. It states that the MBBS students
applying for admission to PG medical courses from the academic year 2015-16
will have to undertake mandatory rural posting at Public Health Centres for one
year. But, if you do not provide the basic facilities and if they are left with only a
table, a pen and a pad to refer patients to far away hospitals, are we not going to
waste their one year?

DR. HARSH VARDHAN: Madam, whatever the hon. Member is saying, is
probably correct, but the facilities are not as bad as he is describing them to be that
the Primary Health Centre has only got a pen, pencil and a pad. There was
definitely a proposal by the previous Government to send these doctors, after they
have finished their post-graduation, to these rural health facilities. But, as per my
information, the proposal was not pursued by the earlier Government because of a
lot of opposition from the doctors. Now we are reviewing the whole situation. We
are in the process of discussing and deliberating upon this issue in our meetings
and with our various officials in the Ministry and with Indian Medical Association
and various other related groups. Now, we are positively thinking of sending the
post-graduate students to these places while they are pursing their post-graduation
medical studies. During that period, we propose to send them to these places. [ am
sure that in the near future, we shall be able to resolve this issue. It will certainly
help in improving our manpower situation at the Primary Health Centres.|

SHRI B. SRIRAMULU : Speaker Madam, in our country, there are no proper
health facilities for the people who are living in rural areas, particularly, for tribals,
dalits and other weaker sections. They do not have any infrastructure to go to
hospitals as they live in hilly and forest areas. Understanding their problem, I
introduced ‘108’ health service in Karnataka when I was the Health Minister in
2008. Therefore, I would like to know from the hon. Minister whether the
Government propose to introduce mobile health services in rural and tribal areas?
DR. HARSH VARDHAN : Hon. Member, I wish to inform you that there is

already a provision in our scheme in which we provide at least five mobile

[ Comment [SS1]: Fid by C
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medical units in one district, and if there is a demand from the respective State
Government, then these mobile medical units are provided to the districts,
particularly, for the hilly and tribal areas or may be those areas that are difficult to
reach and for them this condition is further relaxed and we can have a mobile
medical unit wherever we want in difficult situations. So, if any State Government
feels that there is lack of adequate facility in a particular district like they do not
have a sub-centre or a Primary Health Centre, then for that also the rule / condition
is relaxed and they can have it there. Otherwise, they can have these mobile
medical units at the hill level or at the various levels in the rural area with a
relaxed limit. I think that this can address your concern very ably. Thank you.
PROF. K.V. THOMAS : Madam, the health conditions of the fishermen in the
coastal areas of the country is very pathetic. Even though, many State
Governments have taken measures like mobile units with doctors, etc., still there is
lack of modern facilities. Will the Government of India adequately help the State
Governments to strengthen the medical services, especially, for the coastal areas in
the country?

DR. HARSH VARDHAN : Our facilities are basically on the basis of the various
facilities, which are already existing at districts, provided by the Government.
Further, help from the Centre is dependent on what the State Government
demands from us. They have to give reason; they have to give their logic; and they
have to give their explanation. If the hon. Member strongly feels that fishermen
are deprived of some health facilities and there is scope of improvement for some
facilities that are required in that area, then I would request him to prevail upon the
State Government to send us definite proposals. I can assure you that if the
proposals are logical and objective and if they will be able to help the fishermen of
your area, then we will certainly look into it and ensure all possible help from the
Central Government.

DR. M. THAMBIDURALI : Madam Speaker, just now the hon. Minister said that

there is shortage of manpower in the medical field. At the same time, he said that
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he is going to encourage starting of more medical colleges. I want to know from
the hon. Minister as to why the Medical Council is so stringent on the Government
Medical Colleges whereas they give relaxation to private medical colleges. If a
self-financing private medical college is starting with 115 seats, then they are just
taking it and within a short period the already established medical colleges are
getting 250 seats. On the other hand, if a very well established Government
Medical College like the Madras Medical College, etc. applies for increase in
intake, then they are not considering it. Hence, I want to know from the hon.
Minister whether the Medical Council will take somewhat lenient view on this
issue. The hon. Minister has said that he is going to relax it to increase the intake
of Government Medical Colleges instead of private medical colleges| Is this
Government going to follow what the previous Government pursued? Are you
going to increase the number of seats in the private medical colleges or are you
going to increase the intake in Government medical colleges which will solve the
manpower problem? It will definitely be helpful to the common man.

DR. HARSH VARDHAN: Speaker Madam, I appreciate the concern of the hon.
Member. As far as the relaxation from the Government side is concerned, we
have already relaxed a number of conditions for the opening of these medical
colleges. For example, there used to be a condition for 25 acres of land. It has
been reduced to 20 acres. For big mega cities like Delhi, Kolkata or Chennai etc.
that condition is further relaxed up to 10 acres.

DR. M. THAMBIDURALI: My question is different. ... (Interruptions)

DR. HARSH VARDHAN: Let me complete my answer. Once I complete it, you
will be satisfied. For the difficult areas like hills and other places, we have further
relaxed the condition that the land could be situated at two places even if they are
10 kilometres away from each other.

HON. SPEAKER: He is asking for Government medical college lecture halls.

... (Interruptions)

[Comment [r2]: cd.. by dl & Q. 61 cd..
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DR. HARSH VARDHAN: That is what I am trying to inform you. Since you
have asked me this question, you have to listen to my answer also. As far as the
infrastructural facilities within the medical college are concerned, we have been
trying to prevail upon the Medical Council that they should focus on the quality of
medical education rather than on the size of the lecture theatre or auditorium or the
air-conditioning of the lecture theatres etc. We have made it amply clear to the
Medical Council of India that the Government is not willing to accept a reduction
in the number of seats more particularly in the Government Medical Colleges
under any circumstances because it is a question of the future of thousands of
medical students of this country. The country is already short of medical
manpower and I am sure the Medical Council of India will certainly look into the
concerns of the medical students and the Government Medical Colleges.
Simultaneously, I also wish to convey to the State Governments to help the
Central Government in improving these facilities because there are States where
year after year, the Medical Council has been telling them to improve the
infrastructure and other facilities. But the request of the Medical Council of India
is falling on deaf ears of State Governments. Every time at the time of asking for
a recognition they give some undertaking, but once they get the recognition from
the Medical Council, they just forget about it. I feel that the hon. Member must
also try to convince and persuade State Governments also to act in this matter
judiciously. ... (Interruptions)

N gorw RE aea @ I9 B 9N WER B IR R g w@fE g7 Wifas dare
2. (craem)

A 3eaet: 3T U8 38 § 77

it o R aea : I8 AFel wad @l Bl .. (Faum)

AT A& HIegH 8, S|

A geraw g ared : 3 St 7 A ISy WRBRI W IRY @ e, &rd & vl
AT Jezet: U e Bl
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oft gomm RiE Tred @ T ITR USW B WHR & IR F qa1zd| .. (@)

AR STeet: @ilsl Jerrd 8 of, S Uar fhell geh uR aTRIg 781 o g, 4fed|
.. (cra)

£ oA Rig a1ea @ I WHRI I T o @A, Dadt I & SHFER 2 ... (9Em)

SHRI SUDIP BANDYOPADHYAY : Madam, this is a question elaborately
involving the total health sector, not just concentrated on medical colleges. You
have mentioned in your reply that National Rural Health Mission was launched in
2005 to provide accessible, affordable and quality healthcare to the rural
population especially to the vulnerable sections. What I want to say Madam is that
now few things have emerged in the country which is alarming. These are some
diseases which we are known as NPCDCS — National Programme for Prevention
and control of Cancer, Diabetes, Cardiovascular Diseases and Stroke. !

Madam Speaker, it is most alarming that India is possibly going to become
the world capital of diabetes. China is now in position number one. What we
assessed is that at least 14 to 15 per cent of the total population of the country is
now suffering from the problem of diabetes. But the National Rural Health
Mission has not got much of financial support from Government of India’s
budgetary proposals so that they could face this problem with greater efficiency.
They are suffering a crunch of funds.

I would like to know from the hon. Minister whether under this programme
NPCDCS the Government is taking positive care to resist all these diseases from
attacking our population down to the grassroots level in the country, or whether
the Department is suffering from a crunch of funds in resisting such diseases in a
big way?

DR. HARSH VARDHAN: Madam, in fact the services provided at the various
health facilities are not for a particular disease or a particular programme. They
take care of the health in its totality. The Non-communicable Diseases Programme

is also one of the national health programmes in which we try to treat diabetes, we

[ Comment [k3]: Cd by kmr
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try to treat coronary artery disease, we try to treat cancers, we try to treat
hypertension. We organize camps for their early diagnosis. And there are various
other programmes like this for malaria, tuberculosis and various other vector-
borne diseases etc.

I appreciate the concern of the Member in the sense that if we have more
money in the health sector, certainly it is always better. But that is why right from
the day one as Health Minister I have been stressing and emphasizing that 80 per
cent of health is basically dependent on strengthening preventive strategies and
strengthening positive health. The issues related to the diseases the hon. Member
has mentioned that pertain to hypertension, diabetes, cancer, coronary artery
disease, etc., are the issues in which prevention and positive health attitude
development is far more important than treating them after the person has got the
disease.

So, apart from ensuring the best possible treatment for these diseases, like
for example for one of the components cancer we have a scheme in which we are
trying to create centres for the treatment of cancer at the national level, at the State
level as well as at the tertiary care level. They amount to not one or two but it is
something like 60 to 80 all over the country. So, wherever treatment is required,
we are focusing on treatment; wherever prevention is required we are focusing on
prevention. And in times to come you will see a lot of programmes in which we
will be focusing on diagnosis at an early stage of the various diseases so that we
can ensure that everybody who has got a disease is diagnosed early and his
treatment is started in the system as early as possible.

SHRI N.K. PREMACHANDRAN: Madam, there should be a half-an-hour
discussion on this.
A 37eeT @ 31 AIfey < Ay, AT 89 &R ol
A STeeT : U9 62. 57 A ST aRYT © YRR e |
2 faTIe HIeRTd 13K |
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(Q. 62)
st e wreNE WS sede HEed, HA Sl ° U a9 d U8 WieR fhar g f 30

SA, 2014 B A B WA AWE Ao AR & fAv v Aewql wwsiar € w8l &
ARBR A ST =R g b ARPR $9 AR IR Bl Aford DA B [oly RIT-RIT HaA
SEEICIENIRS

SHRIMATI NIRMALA SITHARAMAN: Madam, Speaker, the idea of signing

this MoU itself is aimed at setting this trade imbalance to some order. The skewed
nature of this trade imbalance is so sharp that if you see the imbalance, it mounts
to about US $ 36 billion in that it is adversely placed for India. We are importing
a lot more than what we are exporting to China. As a result, this setting up of these
industrial parks themselves are with an intention of getting more investment of
China into India. Those commodities which we are buying from China, if through
this MoU and setting up of industrial parks with investment from China, if those
goods could be produced in India, we do not need to import them. We get an
advantage that the investment happens in India and we are able to buy those goods
which are produced in India itself. So, this itself is a major step towards
redressing the trade imbalance.

3. fhdie | ¢ A e Heledl, I WA oI @Y 2002 ¥ URH 8% 31 8 oA
10 asl § A A 99 ¢ ST HIE AR %@ &1 A fa WA S 9 o et uE vy e
frar & 5 didpat ARhaeRy -8R 3@ ¢=R a9 Y g1 T A F T AYHAR HRAT TR
I8l AW B H AR S ARGy | I8 Ui SRA1 dredl § 6 g9e fol 1 UeR & Hed
IBM TS| TP AMhel SSIIT Ahdeak Bl HICae <A1 TS| |1 4, g4 3931 quIe
HRAT TS| A a1, # IJE Pel dredl g (b Al A S S B § - Particularly
regarding the quality, 9 ddg § Wl WHR P! HaA IoM TS| ITH TA.E.96. § o IR
@ - L TWHR oM ol 8§, e HRU I8 g™ g8 o @di The

industrial park is one way of that but there is so much heavy imbalance. =7 #=Ter™

IR g, Y. 0). feurcHe e fire &R 59 AdY § RIT-RT B o W ol

[ Comment [p4]: Contby fl.h
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SHRIMATI NIRMALA SITHARAMAN: The issues raised by hon. Member Shri
Kirit Somaiya are very legitimate and these are definite concerns of the
Government too.

When I was talking about industrial parks, it is not to say that other steps
which have to be taken by the Government are not being taken. They are being
taken. There are definitely issues of dumping which are being considered by the
Commerce Ministry, on which we are periodically identifying line by line such
goods on which duties are being levied.

Madam Speaker, I would also like to remind you that in regard to toxic
presence in certain goods like children’s play toys and other things, the
Government is taking steps to curb imports of those goods which are health
hazards, particularly coming from China.

The third issue about which hon. Member Shri Somaiya spoke is about
protection to be offered to local manufacturing units. We are certainly sitting and
talking with the Finance Ministry also to see what are the ways in which
manufacturing which is indigenous could be given additional impetus.

So, your points are well taken, Sir.

MADAM SPEAKER: Very good. Very articulate answer.



11.07.2014 20

(Q. 63)

ot g et : wEEE, HA AERT W HO W & aR F S ware e B 39d an d, § v
HEl =1 gl ALY, ARPR 7 IR-IR HEl ¢ b fBAHi Bl 72000 HRAS BUY &1 0T ATHT
B gP! § Afe 4 wEey 1 I8 % 52,259 FRI$ IUY FHOT AT S 9 B Bl G TS
U1 TE O @M T P 20 R RIS BUY el MG O AT DI K0T WG g © I A
Fgd R HIE 3R TSTS! B g@! ©l § ISR & AR W $Y WESH el B AT &
aredr g1 AiTell Tl # 9% offe SR &Y Us @i 8, 98 9% o SR 7 920 fHwml B
Uh Wgde YR el & q8d 2 BRI 30 o BUY Bl oilF § foar o7l | S fpwrl dr uar &
e 2 5 =0 A6 B T 21 96 T TS B e F I a9 > w0 Aoy off o
3R 2 HAS 30 MG $UY HT Aicrel % 3w e @ fivsr aig ¥ fvar 21 W o guw
TF & 2l PleegR et § .. 7 AW &1 US fFEE § R 0.22 TR H TH BRIS 25
TRI TUA B FOT AW B D § R TP fHA L. * R 25 A 30T @ FOr A E
Fa! 2l T fove fotfie & aga sa@r ®ur A1e! P TR gs, I8 U1 el Fife ¥ AN
AN ... * B pRIGAr L. (au™)

sfr g o ¢ e W, .. (T

AT A& : [, TSt DT AW T of | AU U8l S Hl, 8l ab S ol 9 7o gfoy|

... (c7aem)
A 9 ASA ¢ RP JI I U 8, FATAY d Hell... (Fa=m)
AT e 1 VT el bR | 3779 g G|

M oy Vet ¢ 39 e < H fHa AW T F O AHT BT AT BIAS SO Bl TP AR
H IEE 7 IR-GR AR B .. (TIe) medd Hi 91 I8 T 5 3T AR B achret= ger=
# S @1 @d e g & sy o A1 @ gaT 2

ey Heledl, § Al "eled W SN dredl g 6 9 9 9ed § 39 R @ foe
W 5 R frami @t 10 a/@ 0§ A& S X A6 8 gD 8, A Ul ufE el 9

Ig |ITeT IoTdl T g|... (aer)

* Not recorded.

( comment [I5]: cd
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AT L& 2 IMMT T gfog|

N I A : R fFAAT BT 10 ART WY F AGT BT K0T A6 ol 8, § S| o
ArgT gl... (aer)

St gt ot ¢ sreuer wARie,. . (FraeT)

A e @ A ugel B e © b M A8 ol

A 37e8T @ SR A Ao |

AN e ¢ A A a1t o § 6 Rt ot @b A =@ o

2 U STl : WBR Bl 0T HBI DT S A1 oY, I ASHT & e (hiorebel] Targaret
B A & g § T S o AR 7§ W ereiwfed §6 ¥ For foram gom o iR
PR B IF qad Sl AT ofl, I Ted Sl 9gd ©BIC [bad o, AT BRI o, ST
W RO U (A BTl B A6 B AT| S BIC & I YR K0T B BT o7 AT {STTept

T TFAR T Q1 e S oft ik RFp o 31 R & surer oft, St 25 afawa =
AE BT AT 3R 75 AR &1 UF T8 R I© IHA ot | 396 Ted 9gd Afdd ami o
SO 3(UT 0T B HRARI| § bl BT A6rS, ROd 96 & d1egq § IR Sofe 4 9 4
SET ol 99 39 YBR @I Rerd ong ik P wu @ Aiweh @ Ruie enmg, ar s+
Sttt &1 dget @ Rure 3 fawa w0 § aue feanl a8 vy ufels terked &)
@ A Al T R 3T e forT| S9e dle B WR @ SR Sfid gs SR S H Ig Ul
el 5 BRI @ Fw@n H R AN ST FO AIG TG S A, ST AWl T I FO AE
a7 o a1 NPT Uh IBH T6 HRaT o, S0 1S Fxa1 fonl.. (@ae) gady Sfia
® qIE PRAE AR9 g3 3R a9 A TR QA &Rl DA Tbs TV & 4 Briarel ggl I8
d @ SAHIRAT & TR T8I 81 qeball AT| TS b Urol o, fharal & 3R A BT o7 3R
R 9% @1 997 fyomm on, a1 il 9% Ui BOIR AT 411 §b HEOIRAT B Racd
RS HIATS! 81 gt ol 3 3iffscd e A 3iifScd dagoe o I & fhda
FOT A% AT &, DI 39 D H 2l 757 ACS YdHEced AR fffeed 399 gafed o
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e ®Haol SHIcE 3l d1cs Tdrsced & QU U 81 9H 4030 d4ol Udhs Y TR
22 THIEIIR ¢ iR e ddst gt ® 21 ol 9% 627 TS 30 I A & agelt S
AN A B S g B

AR AR | Sl g gO, i $9H AAHadn gg §, w@miad 2 6 g a$
W H U o arel dr @ Al U R g1 SISl 98 Al W U™ A8l 8, ofdd 3R
AR e 4Te, A1 991 forkg € ofR # da & #1em A IS YAl aTa BT I B
AN A ASH ¢ I7eUET HBIG], Y R U A8 U ATGIAS WG] IR bg ANl 1 FHDT
BTG IOAT 3R AL A% Cadhell YR BT bS] s (AT BT gaT| AERTG, 3§ SHA Tbs
it ot 81 fPa @ TR SORR ¥ UTE U Glifthde 8 FOW 5 Uds &1 Adeld 0. 23
IR Bl 8, Y W 0.2 FacaR oA B8 & BRu, s U 8 o 9 o sew Y §
% I 01 AH! & U €1 59 TE D B3 (AN © [SPI F0T ATHT BT BRIGT el Al 2

3ree] HEIGAT, §ONT Y I8 © 6 B fHam Sl 999 R &9l B YA T8l B U,
q 3 Hol BT Adcciic B 8 e dRu T Bfse foafie ¥ SHa1 Fot o1 a1 96
ST g1 # W3 HEed W A8 U YOl AEdl g [ al YA 5 BOR vud A AT H R
fopamt 7 T SfSe fofie oy o o 8, S WY @ For ATET BT Hraer freni
st 3TEUT Sreeht @ TT AT U WG GT Id o &R 98 W g @ @t g1 oW A1 dad
ST AFAFEAN g5 8, S@! offd IR 919 & 915 dRars o IR Td & B
SHRI BHARTRUHARI MAHTAB : Madam Speaker, the extent of involvement

in the scheme with which the people were benefited, was around 3.73 crore
farmers. We would like to know from the Minister the number of so-called
farmers who had actually embezzled public money. From today’s reply we have
come to know that disciplinary action has been taken against 5411 officials of
respective banks. We have little knowledge of the type of disciplinary action
which is taken when some officers are apprehended. Show-cause notice is sent.
Some are suspended but subsequently, after eight months or one year they are
reinstated. 1 would like to know as to how many of them have actually been
removed from service because this involves a very sensitive aspect of our country.
They have played with the interest of marginal and small farmers. A letter has

been written and 757 Chartered Accountants and Auditors are involved.

{ Comment [KR6]: Cd by h
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When the Public Accounts Committee took cognizance of the C&AG
Report, being a Member of the PAC at that time in which several other Members
were also there, we were actually trying to ascertain as to who was actually
accountable: was it the Reserve Bank of India, the Finance Ministry’s Banking
Department or whether any nodal officer was there. We would like to understand
whether any exemplary punishment has been given. We should also be told about
those cases. Filing FIRs is not the only solution. Prosecution is also necessary.
Of course, it is gratifying to note that Rs.627 crores have been recovered. We
would like to know whether those Rs.627 crores have been put into the loan
account or whether some confiscation has actually taken place.

SHRI ARUN JAITLEY: Madam, since the information with regard to each
disciplinary action would be very widespread because the banks are spread all
over the country, if the hon. Member writes to me I can try and obtain as much

information as possible in view of the widespread nature of this information. But

with regard to the nature of the complaints which were found in the Audit, the hon.

Member is absolutely right, the Audit went into details with regard to how many
of those who got it were ineligible, In how many cases, the records were tampered
with; in how many cases the eligible farmers were excluded; and this figure also,
in each category, runs into a very large number of people. For instance, the audit
was conducted with regard to 80299 cases. In this, 6823 were ineligible who
were given the benefit. So, it was a widespread menace which had taken place
and since it was spread over a large part of the country, the details with regard to
which disciplinary action is pending or which criminal case is pending at which
stage, is a very large information. It is not available today but if the hon. Member
seeks that information and writes to me, [ will try and obtain as much information
as possible.

gr. feRe f. |ewt : arexer wEIGWT, AU A 0T B UG T § e B IR A T
T BT AR &, H MMUPT MR T Bl gl R < H @ & AT &+ g 81  [oRra
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TR & IS Ive FHE &F & i aRar g1 Yowa 7 W 39 6Td S Ay
BT ARy, 9 e gl fhaml o ARy 9ga g3y 2

A remer g o e # 8, 98 aarsyl

of. foRe @, deat @ feae g ave W SEd ©l # WR A WAl bRl g b HASIR
A © URYET H WRHR R [HAMI DT HT H 8q ™ AT WRBR X7 H fHAT TR B
ATHT A, R WRBR B RB A VAT DTS URATT MY

HON. SPEAKER: I do not think it arises from the main question.

S EU Jeelt ;AT 7eUe O, T U BT A U F Wdy T g, oAMfpy #H A
TS P A qAT AR 3l A & W T @ 8, gAY NIl $B dwel §,
JATS 3R IRA & AEHI § FT BT 8, 39 W WHR 7 950 Tokd! § ToR FT g8 2
I IWH BIs W HioArs AR A IqW FueT & fay S Hi Sugem &9 8RN, 98 ARBR
SEual

SHRI DHANANJAY MAHADIK : Madam, first of all, I would like to object to
what AT e A1 A S ST A S A o, Rl B fFaE & A W g A8
fora grem & fb g e /At &1 2|

A WA . 9D AR H A1 A A e & fb Reprs # fpeit it 1 7w an fopedt b
A TE ST

N geior wEStd ¢ # 30 fAwy #{ @3 off A de wedn g, o b S we & g9 fawa
H Iga-A A €1 W AT &F H G 99l g9R (Bl Bl F0 A6 gy o,

ITH! A ATl a1 gdl =gent b a8 "% 78l g 21 It was around hundred and twenty
crores. o1 31 9@ N WIS d15 SAB! Tg RN ATH FRAT US W&, A1 A AlRd I
ST IR Ao AR gs W B Al siifee § iE Rawa & S f W i ¥ e, o1 A
g 5 9@ R ¥ SiifSe 81 ok g frami @1 wea i ik ot vferfea =18 € 52
7 firet, W 3UH IET-UR ORI DU ©, STB! HUT ATH B ARy, it i # aRaR
& 9T AW B IS Aey F A S FHUAT HRATs N

# WO WTelt AT S, T aY 2008 B! Aro ATl a¥ 2008-2009 W AT U fAT TRAT
o7l I9S d15 fUoel ¥ § & MU 7 WS, B RUC & MR W g9 310 Jodid
fopar el R Al @ AR Ao o of & g e 9% W U™ Rere B, A 7 A 8, Rt
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eI T8 e ARy off ok 3% o e & weran fiell 21 ik wE Reera B @
3T S b BT fARIY 3R g4 A IS U DAl & < €, A1 B Al ISP R A
AP BT S|

A I Rig T=gATeT ¢ 3Tege JEIeAT, U8 984 "edYUl 399 8, $9 W Idl Bl Afey|
wea sreme : wwa Tat W B e e Fre & qed w9t @ fore 3 Al |
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(Q. 64)

A St ued : oTeRuii st HElGd, H fUd] gaTe ol gl

<9 & ISR yer HAT seReii AR A S Ud #EHE fow #3 arour Sieelt St <t
gRIAIE <1 AR g SR Bl I [PY TC <« b AT goic H TN HIA @R GRET
A & T8d IR Y TR B R & fIY 500 SR TUY H1 yrae fman, S agd &
WIS g1 AT sege off, # omus AWerw ¥ W@ 7 St 9 el 9 g 5 v @
RO & oIy S S Hdel AIeve 8, 1 WRPR SN $8 eld o §q faar dv e
B SHIA DI ST Bl I8 | DI RATIAT H Iy q1e1 7 A
ST, ¥ qEA : I1ege Weledl, § U HIEH ¥ A Gawl P A ATedl g b e i
SICT At Afedhe AEHT O S I <¥ § 9910 O @ &, 9 991 U R E A w
I e SXee i AT WEAS §l WHR S AG1 I8 2 6 3 arel w9 # a7

qrel A WA IFH Al 9B Tl oW B AT AT SIS T ARSHA AEH DA
B TeARe I H ¥ 3R uH TR W FW Ned a¥ & ¥w @ T 39 Ao B oA
et fagrl aroul S A o WeTHINE il W OURH fhaAT o, Sfq SRl guHT W@RISl i
<9 B @R HAl AT I FHY H 150 Uhs SHIA H A Aroiged g gu Al 3l wed
T F I] A U BT AN FRA YW [BA1l apfl 9 e ofR Wi & uR @1 A
SRR faRIR & @7 2 3R 3FTel W § YavaR & TR BT @ off @l g SWa Ig 31
g f5 78 150 vds SN ff S U-As S SRR B BRIfAd Saer S 8, 98 W
S we i T e Rurdicd a1 8 & U™ IR ufdd o, TTaRRTHed U
Sifaguere #isfi=a, SRaTfea onfe o feurcies aamex, w1, et &9 gfvar @& fped
N TS A TS 3R o/ TR § SRR IR 9D, M & oY 81 150 THs oW Hf &9 73
& 2| e SR Wi § N & 9% I8 IgWd H ST f6 $7 AN TR @I 150 THS B IR
P BH 50 H 75 UHS S Bl 3R SRxd ol # Wh Ml W W AR, T8l D
TEERT ¥ frdex 3R S o & forg Fraes v oman g1 saferg ol Stef W 9y uRT
fpar 2 f5 9 38 B9 W BT 200 Ths STHIH IUT BRIV | IHPB AI-Tq1 faoten, I g1l
BT Jraer v T Reeed RaarRAey BRil 8§, I [aahT d e A Yig HIBR « 3R SHD
e W I 57 A Sl WY I W B Fh &, BN <l PR 59 U faWnT & Ao |
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I AR WM BT T4 IR, 81 T AiShel Jaansli genfa 1 faeewo axa, 59 a1
B B BV [ B8l W R 911 ST Gl § AT I911 ST A8y | J31 o9 & & s
P IRULT | S BISCRIT BT HH BT IR WHT 7 8, Rifh 99 IRRART & 89 anr o
PR & TRT AR <9 # q91 a1ed © iR R avg @ gfewm &= we & Al I o a@msd
&, 98 YTUe < |9a el el

e ST 9 A e Sfl, WRBR < b QT &l W [ N &b Ay Spe
R HATY U BRM Pl AT T R I8! gl Pl IGd [y Y Tolc 7 3MMseA
JaR 56 H Y WA A TANRNAT B RGN &G Do Gl B I Hal T 8, 9D
TEd AT Ue © [ T YORM H BN aRRA 97 VT oy MR dEiRAl & feM wg
TANTRITSAT RIUT A Pl WRBR B PIg Al JKAId 8 Rh DI gANS b TYol
TR AT | 97 B Igeied fur gt wHiiad € € 3oy QR JETeITen @t sgdRe gl
S 21 e HAT S A S At g R O IRiTeien Rfid B @l WRBR B
PIE Ao B

S g @ R TR # & T, afes wR qw ot ot 39 <R & fo, we ofew
% forg o driRal & Ra= & fog TanTemel a1 o Jaensit &1 3414 €, 39 dR 3 89 a9
TewTs 3R TR I rema o) 3@ €, v ax @ € SN st o fa w5 S @7 aore
U GAT, S W ARhR 9 vy 1 fha TR & o W E 3UBT Sooid SD qole
YO § Y TS AYONSH H A W B ol gl #H vy favar ferar g 6 qowa #
IR T UBR DI FaRe H A BAA1, AT I R B D oY WRDR B FWG JART 1|
SHRI K.C. VENUGOPAL : Madam Speaker, as per the reply given by the hon.
Minister, six AIIMS-like Institutes are being set up under PMSSY. We are glad to

know that the first and second batch students are already admitted in those
Institutes but after taking over charge as the Health Minister, the hon. Minister
assured the nation that AIIMS-like Institutes will be set up all over the country and
that in each and every State, it will be established. But unfortunately, yesterday, in
the Budget speech given by the hon. Finance Minister, Kerala has not found a
place in this connection. It is not only that Kerala needs it but many other States
also need an AIIMS-like Institute. The Chief Minister of Kerala has met the hon.
Minister and informed him that they are willing to set up an AIIMS-like Institute.

[Comment [RS9]: cd. by 11.h
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The hon. Minister knows the health scenario of Kerala which has already created a
great disappointment in the minds of the people of Kerala.

Therefore, Madam, through you, I would like to know from the hon.

Minister as to whether he will announce setting up an AIIMS-like Institute for
Kerala in this year itself. The hon. Finance Minister is also sitting here. We are
expecting a reply from the Finance Minister also on whether an AIIMS-like
Institute will be set up in Kerala in this year itself.
DR. HARSH VARDHAN: Madam, I think the hon. Member has not listened to
the statement of the Finance Minister carefully. There were two parts of his
statement. He had mentioned that firstly the Government has an intention to set
up AIIMS-like Institute in every State. Secondly, he also named four places as
examples where we might initiate the process immediately. You will appreciate
that if an AIIMS-like Institute has to be formed, it will cost around Rs. 1500 crore
for the country.

Our intention is very clear. Firstly, we would like to set up AIIMS-like
Institutes in the States which are not having such a facility right now and secondly,
they will be completed over a period of five years.

As regards your State, Kerala, about which you are more concerned, I have
already written a letter to the Chief Minister of Kerala to finalise a place or
suggest us some places where we can have an AIIMS-like Institute. I have already
had a meeting with him and his Health Secretary. We have got many suggestions
from the hon. Members belonging to Kerala in this regard. They want an AIIMS-
like Institute in their own constituency. I can assure that Kerala will also have an
AIIMS-like Institute like other States. ... (Interruptions) Once I have written a
letter to the Chief Minister, it means we have already initiated the process. This
process will get completed in the next five years and, in the next five years, you
will have an AIIMS-like Institute in your State also. ... (Interruptions)

A 3Teet: qah] TR ATiey |

... (Interruptions)
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SHRI KONDA VISHWESHWAR REDDY: Hon. Speaker, will the hon. Minister
be pleased to state why Telangana is the only State among all the States in the
country where no action is initiated to set up an AIIMS-like Institute. Even in the
case of Kerala, you have written a letter but as regards our State, barring the
North-Eastern States, no action has been taken in the matter.

I also want to know whether the Minister has taken into cognizance of the
ratio of population to the number of medical seats. In Andhra Pradesh it is
60,000:1 and in Telangana, it is 30,000:1. Has the Minister has taken it into
consideration before deciding to set up AIIMS-like Institutes and before deciding
to give additional medical seats?

Lastly, I would like to understand whether Telangana is especially qualified
or especially disqualified to have an AIIMS-like institution or additional medical
seats.

DR. HARSH VARDHAN: My brief answer is that it is neither especially qualified
nor especially disqualified. We are actively considering the various requests of
hon. Members. We have decided about Andhra Pradesh because we had concluded
that probably Andhra Pradesh is more deficient of health facilities like the AIIMS.
That is why we took it first. We will actively review the situation in Telangana

also and take a decision accordingly.
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(Q. 65)
SHRI ADHALRAO PATIL SHIVAJIRAO : The entire issue of FDI in various

sectors has acquired a new dimension as per the policy formulations of investment
programme delineated by the hon. Finance Minister in his Budget 2014-15
yesterday. The broad parameters and thrust of the FDI programme in various
sectors have been indicated in the new Budget.

I would like to ask the hon. Minister to indicate the actual expectation of
the FDI inflows in major sectors of the economy, including infrastructure, for the
year 2014-15.

SHRIMATI NIRMALA SITHARAMAN: Madam Speaker, a sector-wise
complete detail of the FDI equity inflow in the last three financial years, beginning
2011-12, 2012-13, and 2013-14 and the current year detail of 2014-15 as regards
the couple of months are all provided in Annexure I. They contain the complete
sector-wise details.

SHRI ADHALRAO PATIL SHIVAJIRAO : I would like to mention here the
problem related to decline in the FDI inflows. There is a specific case of a foreign
company which is trying to invest Rs. 1,500 crore FDI in Pune. The company’s
name is Mercedez Benz. This is a major automobile company with substantial FDI
investment. The project work of this unit has been stuck for the last four months
because of the alleged misunderstanding between the Ministry of Environment and
Forests and the State authority. The Ministry of Environment and Forests is not
able to give proper guidelines to the State authorities, whether this particular
company requires environment clearance for construction of more than 20,000 sq.
metre of industrial shed. But as per the Government policy, it does not require the
clearance for construction of industrial shed.

The FDI is coming from abroad. But lack of understanding between the
Ministries causes a problem. ... (Interruptions)

I would like to request the Government to be clear about it. I would request

the Ministries to coordinate among themselves on the issue of FDI. There is lack



11.07.2014 31

of coordination among the Ministries. That is why a lot of companies are going
out of the country.
SHRIMATI NIRMALA SITHARAMAN: I am not in a position to specifically
talk about the investment by any one particular investor. But certainly in the last
three years the FDI inflows have seen a great lot of fluctuations. If you see the
table attached to the reply given, you will find that in the year 2012-13, a drastic
fall to the extent of 26.35 per cent had happened. That kind of a drop was so
significantly felt by the economy. But, soon, in the next year, there was a marginal,
about six per cent, increase in the FDI inflows. So, there has been an up and down
kind of a situation — drastic increase and then minor decline, then again a major
decline and a small increase. So, these kinds of fluctuations happen because
investors take their decisions based on the macro economic situation and
investment climate which prevails in a particular country. \
12.00 hrs.
Investors also take their decision based on the investment climate which prevails
in a particular country. One can always have a debate on whether the policy
paralysis and other things influence decision making. But as regards the flows, I
would submit that there has been fluctuation more because of macro economic
constraints rather than the Inter-Departmental coordination.
HON. SPEAKER: Very good. Next, Shri Kodikunnil Suresh — not there.

Shri Rajeev Satav.
it wofta wraa : AR, 9@ T @ WEHR oft, 99 T Red § ThSleg @ FE o
I FHY gga ST AR faRIE gar 1| 3@ AU MM AU H, XeAd H, STINA H UHSISME D
I Pl Bl

# ISR A Yol a1edl § [P A arel Ui ATl H WRBR [BaT &l § YhSiang o
% 9N ¥ A B B
s fren fareo @ F A e B T B EA H SIR < BT 9T PR g, i
ATHROT ST I el BN | 3Tl ST YA 1 REN §, 98 9 & ol 81 I8 T e e
Jaex § B AT ema # BN ol T=l YH g3 T DAl Y 6l g B, a9 $Y el gl Tl
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Hfea W 3R ARSI ¥ 89 TR 77 <8 § 5 Theieng & 8191 a1y a1 | B
AR ... (TIeT)

A e GHY AT B & 2

.. (cgaum)
SHRIMATI NIRMALA SITHARAMAN: Hon. Members, wait for just a
minute.... (Interruptions) Hon. Members, kindly listen to my full answer....
(Interruptions)
HON. SPEAKER: Hon. Minister, please address the Chair.
SHRIMATI NIRMALA SITHARAMAN: Hon. Speaker, I can fully understand
the anxiety of the hon. Members who have been talking about FDI that could not
move forward. I am fully aware of the presentation made by the hon. Finance
Minister in this House. That the DIPP initiated the discussion is a matter of fact.
Therefore, I have said that on record.

As regards the 49 per cent FDI in Defence and as regards the 49 per cent
FDI which has been mentioned, certainly, mentions have been made by the hon.
Finance Minister. The DIPP has initiated the discussion. It is not misleading the
House. It is a matter of fact Statement. I can understand the anxiety of the hon.
Members concerned. This is definitely a decision of the Government....
(Interruptions)

Allowing 49 per cent FDI is a decision of the Government ....
(Interruptions) Hon. Speaker, I am answering the question. During interruptions,
a point is trying to be scored. I fully respect the input being given by the hon.
Members here. But it is a Government decision; 49 per cent FDI has been brought
in Defence.... (Interruptions)

HON. SPEAKER: Nothing is going on record. Question Hour Over.

(Interruptions) ..."

12.01 hrs

* Not recorded.
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PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, Papers to be laid on the Table.
THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): Madam, I beg to lay on the Table:--

(D (i) A copy of the Annual Report (Hindi and English versions) of the
National Commission for Protection of Child Rights, New Delhi, for the year
2011-2012, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Commission for Protection of Child
Rights, New Delhi, for the year 2011-2012.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 39/16/14)

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH
VARDHAN): I beg to lay on the Table:-

(1) A copy of the Transplantation of Human Organs and Tissues Rules, 2014
(Hindi and English versions) published in Notification No. G.S.R. 218(E) in
Gazette of India dated 27th March, 2014 under sub-section (3) of Section 24 of the
Transplantation of Human Organs and Tissues Act, 1994.

(Placed in Library, See No. LT 40/16/14)

(2) A copy of the Drugs and Cosmetics (2nd Amendment) Rules, 2014 (Hindi
and English versions) published in Notification No. G.S.R. 346(E) in Gazette of
India dated 21st May, 2014 under Section 38 of the Drugs and Cosmetics Act,
1940.

(Placed in Library, See No. LT 41/16/14)
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING, MINISTER
OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, AND MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI RAO INDERIJIT SINGH): 1beg to lay on the Table a copy of
the Memorandum of Understanding (Hindi and English versions) between the
BEML Limited and the Department of Defence Production, Ministry of Defence,
for the year 2014-2015.

(Placed in Library, See No. LT 42/16/14)

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY, MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): I beg to lay on the Table:-

(1) A copy of the Competition Commission of India (Salary, Allowances and
other Terms and Conditions of Service of Chairperson and other Members)
Amendment Rules, 2014 (Hindi and English versions) published in Notification
No. G.S.R. 164(E) in Gazette of India dated 8th March, 2014 under sub-section (3)
of Section 63 of the Competition Act, 2002.

(Placed in Library, See No. LT 43/16/14)

2) A copy of the Competition Commission of India (Procedure in regard to
the transaction of business relating to combinations) Amendment Regulations,
2014 (Hindi and English versions) published in Notification No.
F.No.CCI/Amend/Comb. Regl./2014 in Gazette of India dated 28th March, 2014
under sub-section (3) of Section 64 of the Competition Act, 2002.

(Placed in Library, See No. LT 44/16/14)

(3) A copy each of the following Notifications (Hindi and English versions)
under Section 27 of the Insurance Regulatory and Development Authority Act,
1999:-

€)] The Insurance Regulatory and Development Authority (Registration of
Indian Insurance Companies) (Fifth Amendment) Regulations, 2013 published in
Notification No. F. No. IRDA/Reg./2/85/2014 in Gazette of India dated 28th
January, 2014.
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(i)  The Insurance Regulatory and Development Authority (Licensing of
Insurance Agents) (Amendment) Regulations, 2013 published in Notification No.
F. No. IRDA/Reg./3/86/2014 in Gazette of India dated 28th January, 2014.

(iii)  The Insurance Surveyors and Loss Assessors (Licensing, Professional
Requirements and Code of Conduct) (Second Amendment) Regulations, 2013
published in Notification No. F. No. IRDA/Reg./4/87/2014 in Gazette of India
dated 28th January, 2014.

(iv)  The Insurance Regulatory and Development Authority (Conditions of
Service of Officers and Other Employees) (Third Amendment) Regulations, 2014
published in Notification No. F. No. IRDA/Reg./5/88/2014 in Gazette of India
dated 21st February, 2014.

V) The Insurance Regulatory and Development Authority (Third Party
Administrators-Health  Services) (Second Amendment) Regulations, 2013
published in Notification No. F. No. IRDA/Reg./1/84/2014 in Gazette of India
dated 28th January, 2014.

(vi)  The Insurance Regulatory and Development Authority (Insurance Brokers)
Regulations, 2013 published in Notification No. F. No. IRDA/Reg./25/83/2013 in
Gazette of India dated 10th December, 2013.

(vii)  The Insurance Regulatory and Development Authority (Web Aggregators)
Regulations, 2013 published in Notification No. F. No. IRDA/Reg./22/80/2013 in
Gazette of India dated 10th December, 2013.

(Placed in Library, See No. LT 45/16/14)

4) A copy each of the following Notifications (Hindi and English versions)
under Section 48 of the Foreign Exchange Management Act, 1999:-

(1) G.S.R. 112(E) published in Gazette of India dated 25th February, 2014
containing corrigendum to the Notification No. G.S.R. 516(E) dated 30th July,
2013.

(i1) The Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Second Amendment) Regulations, 2014 published
in Notification No. G.S.R. 189(E) in Gazette of India dated 19th March, 2014.

(iii)  The Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Third Amendment) Regulations, 2014 published
in Notification No. G.S.R. 190(E) in Gazette of India dated 19th March, 2014.
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(iv)  The Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Amendment) Regulations, 2014 published in
Notification No. G.S.R. 270(E) in Gazette of India dated 7th April, 2014.

v) The Foreign Exchange Management (Crystallization of Inoperative
Foreign Currency Deposits) Regulations, 2014 published in Notification No.
G.S.R. 271(E) in Gazette of India dated 7th April, 2014.

(vi)  The Foreign Exchange Management (Manner of Receipt and Payment)
(Amendment) Regulations, 2014 published in Notification No. G.S.R. 322(E) in
Gazette of India dated 7th May, 2014.

(vii) The Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Amendment) Regulations, 2014 published in
Notification No. G.S.R. 323(E) in Gazette of India dated 7th May, 2014.

(viii) The Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Fourth Amendment) Regulations, 2014 published
in Notification No. G.S.R. 361(E) in Gazette of India dated 27th May, 2014.

(ix)  The Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Sixth Amendment) Regulations, 2014 published
in Notification No. G.S.R. 370(E) in Gazette of India dated 30th May, 2014.

(x) The Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Fifth Amendment) Regulations, 2014 published in
Notification No. G.S.R. 371(E) in Gazette of India dated 30th May, 2014.

(xi)  The Foreign Exchange Management (Establishment in India of Branch or
Office or other Place of Business) (Amendment) Regulations, 2014 published in
Notification No. G.S.R. 372(E) in Gazette of India dated 30th May, 2014.

(xii) The Foreign Exchange Management (Foreign Exchange Derivative Contracts)
(Amendment) Regulations, 2014 published in Notification No. G.S.R. 374(E) in
Gazette of India dated 2nd June, 2014.

(xiii) The Foreign Exchange Management (Export of Goods and Services)
(Amendment) Regulations, 2014 published in Notification No. G.S.R. 362(E) in
Gazette of India dated 27th May, 2014.

(xiv) The Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Eighth Amendment) Regulations, 2014 published
in Notification No. G.S.R. 400(E) in Gazette of India dated 12th June, 2014.
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(xv)  The Foreign Exchange Management (Export and Import of Currency)
(Amendment) Regulations, 2014 published in Notification No. G.S.R. 399(E) in
Gazette of India dated 12th June, 2014.

(Placed in Library, See No. LT 46/16/14)

(5) A copy each of the following Notifications (Hindi and English versions) under
Section 19 of the Banking Companies (Acquisition and Transfer of Undertakings)
Act, 1970/1980:-

€)] The Andhra Bank Officer Employees’ (Acceptance of jobs in Private
Sector Concerns after Retirement) Amendment Regulations, 2013 published in
Notification No. 666/20/IR/420 in Gazette of India dated 8th January, 2014.

(i1) The Andhra Bank (Employees’) Pension (Amendment) Regulations, 2013
published in Notification No. 666/3/P/241 in Gazette of India dated 8th January,
2014.

(iii) The Bank of Baroda Officer Bank Employees’ (Acceptance of jobs in
Private Sector Concerns after Retirement) Amendment Regulations, 2013
published in Notification No. BCC/HRM/IL/105/9355-A in Gazette of India dated
7th January, 2014.

(iv)  The Bank of Baroda (Employees’) Pension (Amendment) Regulations,
2013 published in Notification No. BCC/HRM/IL/105/9355-B in Gazette of India
dated 12th March, 2014.

(v)  The Union Bank of India (Employees’) Pension (Amendment) Regulations,
2013 published in Notification No. 155 in Gazette of India dated 21st May, 2014.

(vi) The Union Bank of India Officer Employees’ (Acceptance of Jobs in
Private Sector Concerns after Retirement) Amendment Regulations, 2013
published in Notification No. 8 in weekly Gazette of India dated 28th February,
2014.

(vii) The Union Bank of India (Employees’) Pension (Amendment) Regulations,
2013 published in Notification No. 1/2013 in weekly Gazette of India dated 11th
April, 2014.

(viii) The Canara Bank Officer Employees’ (Acceptance of Jobs in Private Sector
Concerns after Retirement) Amendment Regulations, 2013 published in
Notification No. HRW;IRS:SJ:1:2306:2013 in Gazette of India dated 22nd
February, 2014.



11.07.2014 38

(6) Two statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (i) to (iii) of (5) above.
(Placed in Library, See No. LT 47/16/14)

(7) A copy of the Memorandum of Understanding (Hindi and English versions)
between the India Trade Promotion Organisation and the Department of
Commerce, Ministry of Commerce and Industry for the year 2014-2015.

(Placed in Library, See No. LT 48/16/14)

(8) A copy each of the following Notifications (Hindi and English versions)
under sub-section (7) of Section 9A of the Customs Tariff Act, 1975:-

(1) G.S.R.123(E) published in Gazette of India dated 26th February, 2014
together with an explanatory memorandum seeking to impose safeguard duty on
imports of Sodium Nitrite into India at the rate of 30% ad valorem minus anti-
dumping duty, with effect from 26th February, 2014 to 25th February, 2015 (both
days inclusive) and the rate of 28% ad valorem minus anti-dumping duty, with
effect from 26th February, 2015 to 25th May, 2015 (both days inclusive).

(i) G.S.R.178(E) published in Gazette of India dated 11th March, 2014
together with an explanatory memorandum seeking to levy definitive anti-
dumping duty on imports of ‘Acetone’, originating in, or exported from European
Union, South Africa, Singapore and the United States of America, for a further
period of five years pursuant to the final findings of the sunset review
investigations conducted by the Directorate General of Anti-dumping and Allied
duties.

(i) G.S.R.179(E) published in Gazette of India dated 11th March, 2014
together with an explanatory memorandum seeking to levy definitive anti-
dumping duty on imports of ‘Meta Phenylene Diamine, originating in, or exported
from the People’s Republic of China, for a period of five years from the date of
imposition of provisional anti-dumping duty, that is, 22nd March, 2013 pursuant
to the final findings of investigations conducted by the Directorate General of
Anti-dumping and Allied duties.

(iv) G.S.R.181(E) published in Gazette of India dated 12th March, 2014
together with an explanatory memorandum seeking to extend the levy of anti-
dumping duty, imposed on imports of Plain Medium Density Fibre Board of
thickenss 6mm and above, originating in, or exported from the People’s Republic
of China, Malaysia, Thailand and Sri Lanka, for a further period of one year i.e.,
upto and inclusive of the 26th day of February, 2015.
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(v)  G.S.R.193(E) published in Gazette of India dated 19th March, 2014
together with an explanatory memorandum seeking to levy definitive anti-
dumping duty on imports of ‘Red Phosphorous, excluding red phosphorous used
in electronic applications, originating in, or exported from, the People’s Republic
of China, for a period of five years pursuant to the final findings of investigations
conducted by the Directorate General of Anti-dumping and Allied duties.

(vi) G.S.R.194(E) published in Gazette of India dated 19th March, 2014
together with an explanatory memorandum seeking to levy provisional anti-
dumping duty on imports of ‘Sodium Nitrate’, originating in, or exported from the
European Union, the People’s Republic of China, Ukraine and Korea RP, for a
period of six months pursuant to the preliminary findings of investigations
conducted by the Directorate General of Anti-dumping and Allied duties.

(vii) G.S.R.280(E) published in Gazette of India dated 11th April, 2014 together
with an explanatory memorandum seeking to levy provisional anti-dumping duty
on imports of Cast Aluminium Alloy Wheels or Alloy Road Wells used in motor
vehicles, originating in, or exported from the People’s Republic of China, Korea
RP and Thailand for a period of six months pursuant to the preliminary findings of
investigation conducted by the Directorate General of Anti-dumping and Allied
Duties.

(viii)) G.S.R.329(E) published in Gazette of India dated 9th May, 2014 together
with an explanatory memorandum seeking to extend the levy of anti-dumping duty
imposed on imports of “Vitamin-E all forms excluding natural forms”, originating
in, or exported from, the People’s Republic of China for a further period of one
year i.e. upto and inclusive of 26th March, 2015, pending outcome of sunset
review investigations being conducted by the Directorate General of Anti-
dumping and Allied Duties.

(ix) G.S.R.330(E) published in Gazette of India dated 9th May, 2014 together
with an explanatory memorandum seeking to extend the levy of anti-dumping duty
imposed on imports of “Flax Fabric”, originating in, or exported from, the
People’s Republic of China and Hongkong for a further period of one year i.e.
upto and inclusive of 25th March, 2015, pending outcome of sunset review
investigations being conducted by the Directorate General of Anti-dumping and
Allied Duties.

(x)  G.S.R.331(E) published in Gazette of India dated 9th May, 2014 together
with an explanatory memorandum seeking to extend the levy of anti-dumping duty
imposed on imports of “All Fully Drawn or Fully Oriented Yarn/Spin Draw
Yarn/Flat Yarn of Polyester”, originating in, or exported from, the People’s
Republic of China and Thailand for a further period of one year i.e. upto and
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inclusive of 25th March, 2015, pending outcome of sunset review investigations
being conducted by the Directorate General of Anti-dumping and Allied Duties.

(xi)  G.S.R.332(E) published in Gazette of India dated 9th May, 2014 together
with an explanatory memorandum making certain amendments in the Notification
No. 302011-Cus., dated 4th March, 2011.

(xii)) G.S.R.337(E) published in Gazette of India dated 12th May, 2014 together
with an explanatory memorandum seeking to extend the levy of anti-dumping duty
imposed on imports of Cold Rolled Flat Products of Stainless Steel, originating in,
or exported from, People’s Republic of China, Korea RP, European Union, South
Africa, Taiwan (Chinese Taipei), Thailand and United States of America for a
further period of one year i.e. upto and inclusive of 21st April, 2015, pending
outcome of sunset review investigations being conducted by the Directorate
General of Anti-dumping and Allied Duties.

(xiii)) G.S.R.342(E) published in Gazette of India dated 16th May, 2014 together
with an explanatory memorandum seeking to extend the levy of anti-dumping duty
imposed on imports of ‘Nylon Tyre Cord Fabric”, originating in, or exported from
the People’s Republic of China for a further period of one year i.e. upto and
inclusive of 28th April, 2015, pending outcome of sunset review investigations
being conducted by the Directorate General of Anti-dumping and Allied Duties.

(xiv) G.S.R.343(E) published in Gazette of India dated 16th May, 2014 together
with an explanatory memorandum seeking to levy definitive anti-dumping duty on
imports of ‘Peroxosulphates’, originating in, or exported from the United States of
America and Taiwan, for a period of five years pursuant to the final findings of
investigations conducted by the Directorate General of Anti-dumping and Allied
Duties.

(xv) G.S.R.344(E) published in Gazette of India dated 16th May, 2014 together
with an explanatory memorandum seeking to levy definitive anti-dumping duty on
imports of ‘Phenol’, originating in, or exported from Chinese Taipei and the
United States of America, for a period of six months pursuant to the preliminary
findings of investigations conducted by the Directorate General of Anti-dumping
and Allied Duties.

(xvi) G.S.R.347(E) published in Gazette of India dated 21st May, 2014 together
with an explanatory memorandum seeking to levy definitive anti-dumping duty on
imports of “Methylene Chloride”, originating in, or exported from the European
Union, United States of America and Korea RP, for a period of five years from the
date of imposition of the provisional anti-dumping duty, that is, 21st October,
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2013 pursuant to the final findings of investigations conducted by the Directorate
General of Anti-dumping and Allied Duties.

(xvii) G.S.R.391(E) published in Gazette of India dated 9th June, 2014, together
with an explanatory memorandum seeking to levy anti-dumping duty on imports
of Presensitised Positive Offset Aluminium Plates, originating in, or exported from
the People’s Republic of China, for a period of five years pursuant to the final
findings in Sunset review investigations conducted by the Directorate General of
Anti-dumping and Allied Duties.

(xviii) G.S.R.404(E) published in Gazette of India dated 13th June, 2014, together
with an explanatory memorandum seeking to levy anti-dumping duty on imports
of ‘homopolymer of vinyl chloride monomer, originating in, or exported from the
European Union, and Mexico, for a period of five years pursuant to the final
findings in Sunset review investigations conducted by the Directorate General of
Anti-dumping and Allied Duties.

(xix) G.S.R.405(E) published in Gazette of India dated 13th June, 2014, together
with an explanatory memorandum seeking to levy anti-dumping duty on imports
of ‘homopolymer of vinyl chloride monomer, originating in, or exported from the
Taiwan, the People’s Republic of China, Indonesia, Japan, Malaysia, Thailand and
the United States of America, for a period of five years pursuant to the final
findings in Sunset review investigations conducted by the Directorate General of
Anti-dumping and Allied Duties.

(xx) G.S.R.414(E) published in Gazette of India dated 19th June, 2014, together
with an explanatory memorandum seeking to extend the levy of anti-dumping duty
on imports of ‘all kinds of plastic processing or injection moulding machines’,
originating in, or exported from the People’s Republic of China, for a further
period of one years i.e. upto and inclusive of 11th May, 2015, pending outcome of
Sunset review investigations conducted by the Directorate General of Anti-
dumping and Allied Duties.

(Placed in Library, See No. LT 49/16/14)

(9) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of section 38 of the Central Excise Act, 1944:-

(1) G.S.R.121(E) published in Gazette of India dated 26th February, 2014
together with an explanatory memorandum rescinding Notification No. 17/2013-
CE(NT) dated 31st December, 2013.
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(i)  G.S.R.122(E) published in Gazette of India dated 26th February, 2014
together with an explanatory memorandum rescinding Notification No. 18/2013-
CE(NT) dated 31st December, 2013.

(iii) The Central Excise (Amendment) Rules, 2014 published in Notification No.
G.S.R. 134(E) in Gazette of India dated 1st March, 2014, together with an
explanatory memorandum.

(iv) The CENVAT Credit (Fourth Amendment) Rules, 2014 published in
Notification No. G.S.R. 135(E) in Gazette of India dated 1st March, 2014, together
with an explanatory memorandum.

(v)  G.S.R. 136(E) published in Gazette of India dated 1st March, 2014,
together with an explanatory memorandum making certain amendments in the
Notification No. 35/2001-CE(N.T.), dated 26th June, 2001.

(vi)  G.S.R. 137(E) published in Gazette of India dated 1st March, 2014,
together with an explanatory memorandum seeking to prescribe a revised
Quarterly Return form to be submitted by specified categories of registrants
including importers.

(vi)) G.S.R.201(E) published in Gazette of India dated 21st March, 2014
together with an explanatory memorandum rescinding Notification No. 6/2012-
CE(NT) dated 13th March, 2012.

(viii) The Central Excise (Second Amendment) Rules, 2014 published in
Notification No. G.S.R. 202(E) in Gazette of India dated 21st March, 2014,
together with an explanatory memorandum.

(ix) The CENVAT Credit (Fifth Amendment) Rules, 2014 published in
Notification No. G.S.R. 203(E) in Gazette of India dated 21st March, 2014,
together with an explanatory memorandum.

(x)  G.S.R.204(E) published in Gazette of India dated 21st March, 2014
together with an explanatory memorandum superseding Notification No. 05/2012-
CE(NT) dated 12th March, 2012.

(xi) G.S.R.106(E) published in Gazette of India dated 24th February, 2014,
together with an explanatory memorandum making certain amendments in the
Notification No. 30/2012-CE dated 9th July, 2012.
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(xii) G.S.R.90(E) published in Gazette of India dated 17th February, 2014,
together with an explanatory memorandum making certain amendments in the
Notification No. 12/2012-CE dated 17th March, 2012.

(xiii)) The CENVAT Credit (Third Amendment) Rules, 2014 published in
Notification No. G.S.R. 108(E) in Gazette of India dated 24th February, 2014,
together with an explanatory memorandum.

(xiv) G.S.R.139(E) published in Gazette of India dated 3rd March, 2014,
together with an explanatory memorandum seeking to notifying procedure,
safeguards, conditions and limitations for grant of refund of CENVAT credit
under Rule 5B of CENVAT Credit Rules, 2004 under Rule 5B of CENVAT Credit
Rules, 2004 to service provider providing certain services.

(Placed in Library, See No. LT 50/16/14)

(10) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of section 94 of the Finance Act, 1994:-

6)] G.S.R.107(E) published in Gazette of India dated 24th February, 2014,
together with an explanatory memorandum making certain amendments in the
Notification No. 6/2013-Service Tax dated 18th April, 2013.

(i)  The Service Tax Third (Amendment) Rules, 2013 published in Notification
No. G.S.R. 749(E) in Gazette of India dated 22nd November, 2013, together with
an explanatory memorandum.

(iii)) G.S.R.91(E) published in Gazette of India dated 17th February, 2014,
together with an explanatory memorandum making certain amendments in the
Notification No. 25/2012-Service Tax dated 20th June, 2012.

(Placed in Library, See No. LT 51/16/14)

(11) A copy each of the following Notifications (Hindi and English versions)
under section 159 of the Customs Act, 1962:-

(1) G.S.R.92(E) published in Gazette of India dated 17th February, 2014,
together with an explanatory memorandum making certain amendments in the
Notification No. 12/2012-Cus., dated 17th March, 2012.

(i)  G.S.R93(E) published in Gazette of India dated 17th February, 2014,
together with an explanatory memorandum making certain amendments in the
Notification No. 21/2012-Cus., dated 17th March, 2012.
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(i)  G.S.R.245(E) published in Gazette of India dated 1st April, 2014, together
with an explanatory memorandum making certain amendments in the Notification
No. 96/2008-Cus., dated 13th August, 2008.

(iv)  G.S.R.255(E) published in Gazette of India dated 1st April, 2014, together
with an explanatory memorandum making certain amendments in the Notification
No. 69/2011-Cus., dated 29th July, 2011.

(v)  G.S.R.105(E) published in Gazette of India dated 24th February, 2014,
together with an explanatory memorandum making certain amendments in the
Notification No. 93/2009-Cus., dated 11th September, 2009.

(Placed in Library, See No. LT 52/16/14)

(12) A copy of the Life Insurance Corporation of India (Special allowance for
In-house Development of Actuarial Capability) Amendment Rules, 2014 (Hindi
and English versions) published in Notification No. G.S.R. 334(E) in Gazette of
India dated 12th May, 2014 under sub-section (3) of Section 48 of the Life
Insurance Corporation Act, 1956.

(Placed in Library, See No. LT 53/16/14)

(13) A copy of the Government Securities (Amendment) Regulations, 2014
(Hindi and English versions) published in Notification No. DGBA.CDD.
5434/11.22.001/2013-14 in Gazette of India dated 2nd April, 2014 under sub-
section (3) of Section 32 of the Government Securities Act, 2006.

(Placed in Library, See No. LT 54/16/14)

(14) A copy of Notification No. S.O. 1424(E) (Hindi and English versions)
published in Gazette of India dated 2nd June, 2014, regarding constitution of the
Fourteenth Finance Commission under Article 280 of the Constitution read with

Section 6 and 8 of the Finance Commission (Miscellaneous Provisions) Act, 1951.
(Placed in Library, See No. LT 55/16/14)

(15) A copy of the 22nd Progress Report (Hindi and English versions) on the

Action Taken pursuant to the Recommendations of the Joint Parliamentary

Committee on Stock Market Scam and matters relating thereto, June, 2014.
(Placed in Library, See No. LT 56/16/14)
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(16) A copy of the Reserve Bank of India Pension (Amendment) Regulations,
2012 (Hindi and English versions) published in Notification No. HRMD co. No.
3809/21/01/2012-2013 in weekly Gazette of India dated 18th January, 2013 under
sub-section (4) of Section 54 of the Reserve Bank of India Act, 1934.

(17)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (16) above.

(Placed in Library, See No. LT 57/16/14)
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12.04 hrs

BUSINESS OF THE HOUSE

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES, MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR
GANGWAR): With your permission, Madam, I rise to announce that
Government Business during the week commencing Monday, the 14™ of July,
2014, will consist of:-

1. Consideration of any item of Government Business carried over from

today’s Order Paper.

2. Introduction, consideration and passing of the Appropriation (Railways)

No. 2 Bill, 2014.
3. Discussion and voting on Demands for Grants (Railways) for 2014-15.
4. Introduction, consideration and passing of the Appropriation (Railways)
No.3 Bill, 2014,

5. Discussion on the Statutory Resolution seeking disapproval of the
Telecom Regulatory Authority of India (Amendment), 2014 and
consideration and consideration and passing of the Telecom
Regulatory Authority of India (Amendment) Bill, 2014.

6. General discussion on the Budget (General) for 2014-15.

7. Discussion and Voting on Demands for Excess Grants (General) for

2014-15.

8. Introduction, consideration and passing of related Appropriation Bill.

[Comment [r12]: cxd by ol

)

Comment [a13]: ctd by Santosh kumar gangwar
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f g am widle (Sterita) @ A srede Sft, SR TR ® 5 S Wwig @ driard

# puar FrafaRed fawal o far & forg Sier mg:

1) < H SR fRIvaR weRTSg § wafie iR Aethe Wpoll W a9 did T8l B 9
TPl & IRAR H WIelq SRl BT 37T ST 98 ¢ ol ¢l 3w faenf¥ai & aga
fearepdl BT AT PRAT TSdl g1 3 < gY ARBR DI Al ol A A8 dred I

CARCICRBENI

2) BAR YD TANI D a8 W WX A1G &3 ST § YIRUC DT FHI0T B 0T 8 S
@ a8 Al oS % I8l Bars A Yo T8l 8 FH1 gl STelilid B Sl B By
[Tl I Al g9 AR BT IRBR THRAT F R dehldd 39 TIRUIC W gdlg 9al IS

B DI TR |

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): I would like to

incorporate the following items in the coming week’s List of Business:

1. Drought mitigating measures should be taken up as early as May.
2. Tea labourers in various closed tea gardens are victims of starvation
deaths.

PROF. SAUGATA ROY (DUM DUM): I want the following points to be
included in the List of Government Business for the week commencing on 14"
July, 2014:

1. Need to offer moratorium on interest payment for debt stressed States like
West Bengal, Punjab and Kerala by giving them a separate package —
financial.

2. Need to restore 100 per cent packaging mandatory for jute sacking in food
grains, sugar and fertilizer and to increase the same for cement industry

packaging.
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N oW AR (WATAYR): A feel ST, HuAT T a1 Aol 1 37Tel ATE DI BRI

# Sire fear <img:

1) I T T qen SRl T ¥ AW el 7 91 dn ded & afad AR @
I afd § I TR R & ddg § 9 SRR S B aeadd|

2) AMAR RFT I SART F. 106 IRR-[GER AT & FHI0r 3 fll waR doan
S ISR W&~ 80 & STk T effnd fRIfar & ArRapt @1 smanm= § 81 &
TR & g # Faf &) rarehd|

SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): Madam Speaker, I

would like to request you that the following items may kindly be included in the
next week’s agenda:

1. Construction of Railway Line to the upcoming Kannur Airport; and

2. A cancer Research and Reference hospital of the level of AIIMS should

be set up at Kannur, Kerala urgency.

A Rfed (wer) @ wERE, puw FEfaRed AWl o1 qrrl wwE B SRREr §
affed T B P HY-
1 Xrolg T YTHIOT fAERITeRT AT & S W 2014 B 3 A QT IERy
Tl gd @Rl @1 e gRftad = & forg Jromr w ==
2 W B BAIR ISS] b [IWR, BN Ud HHGRO & Afed gwdEl )
PRIATE B b g F ==
f g PR Tva (ARSE) @ A stemet SN, srTel wwie &t ot gt 7 ffeia
9 &1 Sire & awer B -
1 IRES WY B ARIEE dlewwl & deRI el § $MR <9 4 ofd fagd
URATSHT Yo B WY A GRT A8 AT S| 15 W[ A BT S &N 8
2 fREE N & ofdiid AgET/IREAT & ¥ed ®d & oy o9 a1 dxamdl
MY 3R Tied Il BT goll far Sy
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AN AfEat FAR A (THRR) : AT e, HUAT 3Tl A8 DI HRA! H 7 a1 fawai
DI AHAT PRA BT P BN~

1 TR Y T S dTell TAUT-84 TSh ST BTl Siok AT § 21 399 Irarand
# HTH B Bt 21 M AN B gHeTR & RGR B Usdar gl owye, sHfd #
Sifaera Tva-84 1 favy AT & WII-WT FIEIHROT BT BRI TR BT S|

2 YNAR H 9 dqTell TSI §SH Ud TAU-80 Pl JAHIU qAT ASIHROT hl

PR YR TE BN A ARRAN H PIBT GG 8 el 2| Tren gt aui A &R
2 S WETAQR @Y S Y@l (18 offse) & W4 § ST Sffdl 21 981 & AUE gRT ddhfoud
9 & 0 SR 45 8 R W @@l &1 9e d9 8 17 2l 3fdgd, 2w fEir e
SHET § TRY HREIT S|

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, the following
item be included in the List of Business to be transacted in the next week
commencing from 14" July.

“Discussion on the internal civil war in Iraq and deportation of
Indian nationals from Iraq and their rehabilitation in India”.
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12.13 hrs

MOTION RE: FIRST REPORT OF
BUSINESS ADVISORY COMMITTEE

HON. SPEAKER: Item No. 7, Shri Santosh Gangwar.

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES, MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR
GANGWAR): On behalf of my senior colleague Shri M. Venkaiah Naidu I beg to
move:

“That this House do agree with the First Report of the Business
Advisory Committee presented to the House on the 9" July, 2014.”

HON. SPEAKER: The question is:
“That this House do agree with the First Report of the Business

Advisory Committee presented to the House on the 9™ July, 2014.”

The motion was adopted.
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12.14 hrs.
DEMANDS FOR EXCESS GRANTS (GENERAL), 2011-12

HON. SPEAKER: Item No. 8, Shri Arun Jaitley.
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF DEFENCE (SHRI ARUN JAITLEY): I beg to present a statement
(Hindi and English versions) showing Demands for Excess Grants in respect of the
Budget (General) for 2011-12.

(Placed in Library, See No. LT 58/16/14)
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12.14 Vi hrs.

TELECOM REGULATORY AUTHORITY OF INDIA
(AMENDMENT) BILL, 2014 *

HON. SPEAKER: Item No. 9, Shri Ravi Shankar Prasad.

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI RAVI
SHANKAR PRASAD): I beg to move for leave to introduce a Bill further to
amend the Telecom Regulatory Authority of India Act, 1997.

HON. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill further to amend the
Telecom Regulatory Authority of India Act, 1997.”

PROF. SAUGATA ROY (DUM DUM): Madam, under Rule 72 (1) of the Rules
of Procedure, I beg to oppose the introduction of the Bill further to amend the
Telecom Regulatory Authority of India Act, 1997.

Madam, in my notice I have given the reasons why I am opposing this. This
is for the first time a Bill; and before that an Ordinance is being brought in the
interest of just one superannuated Government officer and for giving him a
Government job. The Telecom Regulatory Authority was set up as a regulator in
the telecom industry. It was to have an independent body having control over the
whole telecom industry and that is why it was stipulated in the original Bill that
after retirement from Chairmanship of the Telecom Regulatory Authority, a
person would not be allowed to take up any Government job.... (Interruptions)
Now, in the interest of just one retired IAS officer, who is to be the Secretary to
the Prime Minister, you are taking away the whole of the independence of the
Telecom Regulatory Authority. The next man will come and he will kowtow to
the Government so that after retirement he will get another plum posting in the

Government. That is why this Bill should be opposed tooth and nail at this stage.

* Published in the Gazette of India, Extraordinary, Part-1I, Section-2, dated 11.07.2014.
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SHRI RAVI SHANKAR PRASAD : Hon. Speaker, I have gone through the Rules
in terms of the Rules of Procedure and Conduct of Business in Lok Sabha. Kindly
refer to Rule 72, under which hon. Member has sought to oppose the introduction.
The very narrow window available to the hon. Member is that only the
constitutionality of the Bill is sought to be questioned, namely, the Government of
India has no such power under the Constitution to bring forward this Bill.

I am reading the proviso of Rule 72;

“Provided that where a motion is opposed on the ground that the Bill
initiates legislation outside the legislative competence of the House,
the Speaker may permit a full discussion thereon:”

Therefore, the Government of India has got full power to bring any
amendment in law relating to telecom. Telecom and Communications come under
the jurisdiction of Government of India. When we go on merits — when the debate
will start — the purpose of this whole amendment is nothing but to bring the
Telecom Regulatory Authority on parity with Competition Commission, Pension
Authority and Insurance Authority. Nothing specific has been done. Therefore,
this whole opposition has got no merit in terms of rules and otherwise.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Telecom Regulatory Authority of India Act, 1997.”

The motion was adopted.

SHRI RAVI SHANKAR PRASAD: I introduce the Bill.
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12.19 hrs

STATEMENT BY MINISTER

Reason for immediate legislation by promulgation of Telecom Regulatory
Authority of India (Amendment) Ordinance, 2014"

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI RAVI
SHANKAR PRASAD): I beg to lay on the Table an explanatory Statement (Hindi
and English versions) showing reasons for immediate legislation by promulgation
of the Telecom Regulatory Authority of India (Amendment) Ordinance, 2014 (No.
3 0f 2014).

" Laid on the Table and also placed in Library, See No. LT 59/16/14.
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12.19 hrs

STATUTORY RESOLUTION RE: DISAPPROVAL OF THE ANDHRA
PRADESH REORGANISATION (AMENDMENT) ORDINANCE, 2014
AND
ANDHRA PRADESH REORGANISATION (AMENDMENT) BILL, 2014
HON. SPEAKER: Now, we shall take up Item nos. 11 and 12 together. Shri B.

Vinod Kumar.
... (Interruptions)

HON. SPEAKER: I have called Shri B. Vinod Kumar to speak. Is he there?
(Interruptians)\

HON. SPEAKER: I have called Shri B. Vinod Kumar. He will speak now.

... (Interruptions)

HON. SPEAKER: Nothing will go on record except what Shri Vinod Kumar says.

(Interruptions) ..."
HON. SPEAKER: Shri B. Vinod Kumar, you have given a Statutory Resolution.
You have to move that. Are you moving it or not?

... (Interruptions)
SHRI B. VINOD KUMAR (KARIMNAGAR): I beg to move:

“That this House disapproves of the Andhra Pradesh Reorganisaiton
(Amendment) Ordinance, 2014 (No. 4 of 2014) promulgated by the
President on 29 May, 2014.”

Madam Speaker, there are some reasons why [ have moved this Statutory
Resolution. ... (Interruptions)
HON. SPEAKER: You can speak after the hon. Minister.

Now, the hon. Minister.

* Not recorded.
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12.21 hrs

At this stage, Shri Balka Suman and some other hon. Members came
and stood on the floor near the Table.

HON. SPEAKER: Please go back to your seats.

... (Interruptions)
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THE MINISTER OF HOME AFFAIRS (SHRI RAJNATH SINGH): Madam
Speaker, I beg to move:

“That the Bill to amend the Andhra Pradesh Reorganisation Act,

2014 be taken into consideration.”

Madam, it may be recalled that the 15™ Lok Sabha had passed the Andhra
Pradesh Reorganisation Bill on 18" February and subsequently on 20™ February
the Rajya Sabha had passed the Bill without any amendments. The Bill received
the assent of the President on 1* March, 2014 and hence was notified as Act VI of
2014. ... (Interruptions)

Subsequently, it was found that immediate action was necessary to revise
the territories of the two successor States before the appointed day of 2nd June,
2014 on which day the Andhra Pradesh Reorganisation Act, 2014 will come into
force. ... (Interruptions) Hence an Ordinance was promulgated by the President. |
have already given a statement as required under Rule 71 (1) of the Rules of
Procedure and Conduct of Business in Lok Sabha to explain the reasons for the
promulgation of the Andhra Pradesh Reorganisation (Amendment) Ordinance,
2014. ... (Interruptions)

The Statement of Objects and Reasons of the Bill gives the rationale in
detail. Briefly, this Bill seeks to maintain the continuity of amendments carried out
by the Ordinance. ... (Interruptions) The Bill seeks to transfer six Mandals in full
and two in part of Khammam District to Andhra Pradesh. This will provide a
much needed flexibility to the Andhra Pradesh Government to implement the
rehabilitation and resettlement (R&R) package of the Polavaram Multi-purpose
National Irrigation Project in the identification of areas for R&R. ... (Interruptions)
It will also provide contiguity in the areas that form a part of Andhra Pradesh for
administrative convenience. We have retained the temple town of Bhadrachalam
in Telangana and also seen to it that the road to the town remains a part of

Telangana. I may mention that most of these areas were a part of the East
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Godavari District and were transferred in 1958 to Khammam District. ...
(Interruptions)

I may add that the former Prime Minister during the debate during the
consideration of the Bill had said that, “I would like to reassure Hon. Members
that if any further amendments are needed to facilitate smooth and full R&R for
the Polavaram project, they will be given effect to at the earliest. Our government
will execute the Polavaram project; let there be no doubt about it.” I would like to
reassure the House that this Government shall endeavour to realize the dream of
prosperity that the Polavaram project would bring to Andhra Pradesh. ...
(Interruptions)

With these words, Madam, 1 commend, The Andhra Pradesh
Reorganisation (Amendment) Bill, 2014 to this august House for consideration

and passing. ... (Interruptions)

HON. SPEAKER: Motions moved:

“That this House disapproves of the Andhra Pradesh Reorganisaiton
(Amendment) Ordinance, 2014 (No. 4 of 2014) promulgated by the
President on 29 May, 2014.”

“That the Bill to amend the Andhra Pradesh Reorganisation Act,
2014 be taken into consideration.”

... (Interruptions)
HON. SPEAKER: Shri Vinod Kumar.
... (Interruptions)

HON. SPEAKER: Nothing will go on record except what Mr. Vinod Kumar says.

(Interruptions) ... "

* Not recorded.
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HON. SPEAKER: Mr. Vinod Kumar, do you want to speak or not?

... (Interruptions)

HON. SPEAKER: Mr. Vinod Kumar, please speak.
... (Interruptions)
HON. SPEAKER: Hon. Members, please go back to your seats.

... (Interruptions)
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SHRI B. VINOD KUMAR (KARIMNAGAR): Madam, the Andhra Pradesh
Reorganisation (Amendment) Ordinance, 2014 is against the spirit of the
Constitution... (Interruptions)

The Andhra Pradesh Reorganisation Act, 2014 had already been notified on
1* March, 2014. So, the State of Telangana was formed on 1% March, 2014
though the notified date was mentioned as 2™ June, 2014.

This Government had brought this Ordinance on 29" May, 2014...
(Interruptions)
HON. SPEAKER: Hon. Members, please go back to your seats. The Member
from your party is already speaking. I have given him the chance to speak. Do you
not want to hear him?

... (Interruptions)
HON. SPEAKER: He is opposing or whatever it is. Let him speak. So, please go
back to your seats.
... (Interruptions)

SHRI B. VINOD KUMAR : Madam, I have moved the Statutory Resolution
whereas our party is opposing the discussion on the Bill in this House. It is
because the Ordinance itself is against the spirit of the Constitution. They cannot
issue the Ordinance after the State is formed. They have to follow the Article 3 of
the Constitution in order to alter the boundaries of the State... (Interruptions)
HON. SPEAKER: Hon. Members, please go back to your seats. The Member
from your party is already speaking. How can I understand what he is speaking?
12.27 hrs

At this stage, Shri Balka Suman and some other hon. Members
went back to their seats.

SHRI B. VINOD KUMAR : So, my contention is that let the Statutory Resolution
be discussed first. You cannot club the Bill and the Statutory Resolution together.
Let the Statutory Resolution be discussed first. Then only, we will discuss the Bill.

It is because I have a case. The State of Telangana was formed on 1% March, 2014
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as per the Gazette Notification issued by His Excellency, the President of India. So,
on 29™ May, 2014, the Government cannot bring an Ordinance. In order to alter
the boundaries of a State, they have to follow Article 3 of the Constitution.

The President has to recommend the Bill to the House only after eliciting
the views of the respective State Legislatures. So, the Government has not
elicited the views of the State Legislatures of Telangana as well as the State of
Andhra Pradesh. Thus I want a discussion on the Statutory Resolution first. Then
only, we should proceed further into the List of Business.

Therefore, I would request you to have a discussion on the Statutory
Resolution first. My request to the hon. Chair is that you cannot club the Bill and
the Statutory Resolution together.

HON. SPEAKER: As per convention, we have clubbed these two items. Since
you have spoken on the Statutory Resolution, now you may speak on the Bill.
That is all. If you do not want to speak, I would call the name of the other Member.
SHRI B. VINOD KUMAR : Let all the parliamentarians know whether the
Government can alter the boundaries of a State by bringing an Ordinance. Let all
the States know whether the boundaries of a State can be altered by bringing an

Ordinance. This is my contention.... (Interruptions)
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HON. SPEAKER: Nothing will go on record.
(Interruptions) ..."
HON. SPEAKER: Now, Mr. Sukhender Reddy.
... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Madam, I am on a point of order.
HON. SPEAKER: Under what rule you are raising it? Which rule are you quoting?
PROF. SAUGATA ROY: It is under Rule 123(2) of the Constitution...
(InZerruptions)!
Madam, “(2) An Ordinance promulgated under this article shall have the

same force and effect as an Act of Parliament, but every such Ordinance—

(a) shall be laid before both Houses of Parliament and shall cease to operate
at the expiration of six weeks from the reassembly of Parliament, or, if
before the expiration of that period resolutions disapproving it are
passed by both Houses, upon the passing of the second of those
resolutions;”

So, this is the procedure as far as Ordinances are concerned. But what hon.
Member, Shri Vinod Kumar has mentioned is an even more important point as to
how a State to be formed.

Article 3 of the Constitution says under “Formation of new States and

alteration of areas, boundaries or names of existing States.

Parliament may by law—

(a) form a new State;

(b) increase the area of any State;

(c) diminish the area of any State;
[Provided that no Bill for the purpose shall be introduced in either House of
Parliament except on the recommendation of the President and unless, where the
proposal contained in the Bill affects the area, boundaries or name of any of the
States, the Bill has been referred by the President to the Legislature of that State

b3

for expressing its views...”... (Interruptions)

* Not recorded.
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So, under article 3 of the Constitution, has the President’s recommendation
been received for altering the boundary of the State? So, (a), we have to discuss
the Statutory Resolution separately.

HON. SPEAKER: No, please sit down.
PROF. SAUGATA ROY: And, then the Minister has to clarify whether the
recommendation of the President with regard to the Bill has been received. It is
very unfortunate that without obtaining the sanction, without obtaining the
approval of the Telangana Government and the Odisha Government, the
Government has gone ahead and promulgated an Ordinance. This is bad in law.
What is being done will be bad in law and it will be challenged in the Supreme
Court. Madam, let us not be misled where the Constitution is violated ...
(Interruptions)
HON. SPEAKER: Please sit down.

... (Interruptions)
HON. SPEAKER: I am replying to the objection raised by Mr. Vinod Kumar.

Hon. Members, Statutory Resolutions and Bills to replace Ordinances have
been discussed together before also so as to save the time of the House. There is
no rule which bars combining two things, and that is why, I have said Item No.11
and Item No.12 will be taken together.

... (Interruptions)
HON. SPEAKER: We can combine and we have combined them. If you want to
speak, you can speak on the Bill itself.
SHRI B. VINOD KUMAR : Madam, I cannot speak on the Bill.

My contention is that the Bill is against the spirit of the Constitution. They
have introduced this Bill against the spirit of the Constitution. On the first day,
they tried to introduce it on Monday. I raised a question that they did not get the
recommendation of the President. Then, the hon. Home Minister had said in the
House that they could not get the recommendation of the President and they

introduced it on Tuesday. On Monday, they deferred it. My contention is that the
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President has not sought or elicited the views of the respective State Legislature to
introduce a Bill of such a nature which is altering the boundaries of a State. [ mean
to say, here they are going to alter the boundaries of two States, that is, the State of
Telangana and the State of Andhra Pradesh. So, my contention is that the Bill does
not deserve to be discussed in the House because it does not have the competence
to be introduced in this House. Constitutionally, it does not have the competence
to be introduced.

HON. SPEAKER: Let me say something.

SHRI B. VINOD KUMAR : Today let the Home Minister and let the Prime
Minister defer the Bill and let them come on Monday after discussing it in detail.
HON. SPEAKER: Please sit down. Do you not want my ruling or what? You
please sit down.

Hon. Members, Prof. Saugata Roy and Mr. Vinod Kumar also have
contended that the Andhra Pradesh Reorganization (Amendment) Bill 2014 has
been introduced in Lok Sabha without referring it to the concerned State
Legislature in violation of article 3 of the Constitution.\

Hon. Members, the Bill has already been introduced. The issue, whether or
not, the Bill has been introduced, in violation of Article 3, requires interpretation
of the provisions of the Constitution. Hon. Members would appreciate that
interpretation of the provisions of the Constitution is primarily the responsibility
of the court of law. Also, the point raised does not relate to regulating the business
of the House.

... (Interruptions)
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HON. SPEAKER: I, therefore, rule out the Point of Order and ask Shri Gutha
Sukender Reddy to speak.

... (Interruptions)
12.36 hrs

At this stage, Shri Balka Suman and some other hon. Members came
and stood on the floor near the Table.
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*SHRI GUTHA SUKENDER REDDY (NALGONDA): Madam, | appreciate
UPA-2 and Madam Sonia Gandhi Ji for making ‘Telangana’, 29" State of our
country. Madam, I am opposing this Bill which does not confirm with law.
Without knowing the views of Legislative Assemblies of Telangana and Andhra
Pradesh the AP Reorganization (Amendment) Bill, 2014 cannot be introduced. It
is gross injustice towards Telangana if 7 mandals comprising of 236 villages are
illegally transferred to Andhra Pradesh. These Mandals fall under Schedule 5 of
our constitution and are inhabited by tribals. This move will violate rights of
tribals. This is not in the interests of tribals or the country. Ignoring views of
tribals living there will harm our country’s future.

Technical committee experts on many occasions advised the Government
to change the design of Polavaram Project and save tribals by minimizing the
number of villages that may get inundated, but the Government turned deaf ear to
the suggestions made by the Technical committee. 1 request you to kindly
withdraw this Bill as I sense bigger conspiracy behind this Bill. It is improper to
transfer Lower Sileru Hydel Project with the capacity of 460 MW to Andhra
Pradesh.

Hon. Speaker, it is our humble request that as Polavaram Project has been
declared a National Project, Union Government should take steps to constitute a
Technical Committee to change the design of Polavaram Project and save tribals.
The people belonging to these 7 mandals are agitated and are on hunger strike for
the last 4 months. Please seek the opinions of the tribals as well as Legislative
Assembly of Telangana, before passing this Bill.

Madam Speaker, I request the Union Government to consult Chief
Ministers of Andhra Pradesh, Telangana, Odisha and Chattisgarh to know their
views on this Bill and only after knowing the views of Chief Ministers of these

states, the Bill may be passed.

* English translation of the speech originally delivered in Telugu.
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It is improper and unlawful to transfer 7 mandals forcibly. I request Hon. Home
Minister to withdraw the Bill and consult Chief Ministers of 4 states to know their
views.

... (Interruptions)
HON. SPEAKER: No, this is not fair.

... (Interruptions)
HON. SPEAKER: If you are not listening, I will ask Mr. Minister to ....

... (Interruptions)
HON. SPEAKER: I will stop this.

Yes, you want to say something.

... (Interruptions)
*SHRI GUTHA SUKENDER REDDY : Madam Speaker, the Bill may be
withdrawn and let the Government consult Chief Ministers of 4 states to know
their views. As per Schedule 5 it is the responsibility of Union Government, State
Government and the Governer to protect the rights of tribals. Please don’t betray
tribals and don’t betray Telugu people. I request through you to change the design
of the project and save tribals’ rights.
HON. SPEAKER: Thank you, That is all.

... (Interruptions)

* English translation of the speech originally delivered in Telugu.
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HON. SPEAKER: Shri Bhartruhari Mahtab, do you want to say something?
... (Interruptions)
12.41 hrs

At this stage, Dr. Sidhant Mohapatra and some other hon. Members came
and stood on the floor near the Table.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, we are in a very
piquant situation today. The whole House is charged of the matter. The Congress
Government initiated the Polavaram Project. The previous Government in Andhra
Pradesh also supported the Polavaram Project. We are not against the Polavaram
Project per se; we are against the arbitrariness in which the height of the
Polavaram Project was increased without taking the State Governments of Odisha
and Chhattisgarh into confidence. We are opposed to that. Because of that height
increase, 307 adivasi villages are getting inundated. That is why, this new
Ordinance came and this new Bill is coming — just to transfer 307 villages of
Chhattisgarh, Odisha and Telangana to Andhra Pradesh. If the height of the project
had not been increased, then we would not have any complaint. ... (Inferruptions)
HON. SPEAKER: Thank you. Now, Dr. Haribabu.

... (Interruptions)
HON. SPEAKER: I have called Dr. Haribabu.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB : Madam, a case relating to increase in the
height of the project is now pending in the Supreme Court. Now, we are being told
that whatever law we make here, it will be interpreted in the Supreme Court and
the Supreme Court will decide that. ... (Interruptions)
HON. SPEAKER: Now, it is complete. It is okay. Thank you.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB : Here, we are for the tribal people of these

307 villages, who will be rendered homeless. ... (Interruptions) That is our plea
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before you, Madam; that is our plea before this Government and before this

House. ... (Interruptions)

HON.

SPEAKER: Mr. Minister, nobody is speaking. You can move the Bill for

passing.

HON.

... (Interruptions)

SPEAKER: You are not allowing anybody to speak. So, I will have to put

the Bill to vote. What can I do?

HON.

HON.

HON.

HON.

HON.

HON.

... (Interruptions)
SPEAKER: You are not allowing the discussion.
... (Interruptions)
SPEAKER: Shri B. Vinod Kumar, do you want to speak?
... (Interruptions)
SPEAKER: Nobody is listening. It is okay.
... (Interruptions)
SPEAKER: The question is:

“That this House disapproves of the Andhra Pradesh Reorganisaiton
(Amendment) Ordinance, 2014 (No. 4 of 2014) promulgated by the
President on 29 May, 2014.”

The motion was negatived.
... (Interruptions)
SPEAKER: Please listen to me.
... (Interruptions)
SPEAKER: The question is:

“That the Bill to amend the Andhra Pradesh Reorganisation Act,
2014 be taken into consideration. ”

The motion was adopted.

... (Interruptions)
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HON. SPEAKER: The House will now take up clause by clause consideration of
the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)
HON. SPEAKER: The Minister may now move that the Bill be passed.
... (Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI RAINATH SINGH): Madam, I

beg to move :

“That the Bill be passed.”
HON. SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
(Interruptians\)
HON. SPEAKER: Now, the Bill is passed.
... (Interruptions)
HON. SPEAKER: Do you want the next agenda item to be taken up or not?
... (Interruptions)
HON. SPEAKER: Please go back to your seats.
... (Interruptions)
HON. SPEAKER: Please go back to your seats.
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 2 p.m.
12.46 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs.

The Lok Sabha reassembled after lunch at Fourteen of the clock.
(Prof. K.V. Thomas in the Chair)

£ 9w Rig agueorT (e |ifed) @ A" [Tl Sfl, § U #erd { WRDR BT &
TP 984 8 TR, SR IR AdeTeiel AFel W A dTedl gl 3T W S 8, ¥ AR AR
g Sl © 6 RiRal & et |ifedE & UeY & fofg U AT a1 g% ©, e AW
TSR 81 g9 BRATH & oy agd Pail <t | Mieat =ell, ¥ ol & T AR
T US, A1 g UIC 991 A7) IqHT St URAT SifweE o, .. (emagm) 98 $dr fmar gam
2. (craem)
JaTafy 7RI, AT 9Ed *foic AR 2. ()

HON. CHAIRPERSON: You will be given an opportunity. Please take your

seat. ... (Interruptions)

I Rig awgATeRT @ Tl Aetey, # swfoy e aned g, .. (aeT)
HON. CHAIRPERSON: Now, please conclude.... (Interruptions)
N I Rz TgamRT @ BT URAT T gIN B, [SHIe a1 gl 21 g S ATSE gavl, S

A 9 Uoh IR IR - S@AiEon @ off, A1 ARex aR1 (g 3R 18w Ude gal 1| 3fToTe
ARA H a9 U8 ol & &1 # guUds! offl df ARCY a1 Rig & g1y # offt off |, (arqerm)
I I g S 7 BT o, (FIHT)

HON. CHAIRPERSON: please conclude.... (Interruptions)

I Rig TgaoRT ¢ QW B ANl B fava R o R T BIS swasiarst Brft
T B TSR &t #oil 9. (Sraem)
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TS 37 S a1 BN WS 8, Sl § WHR S & 4 o1 dredl g b SRATI DY
IRBR IR H SB! dlsd P! 910 BN Wl § 3R ol oty o & forw, et o & forw
o e & @ 99 o) @ 2| fiee W § 99E iR 9 3 9gd 991 Ga e

2l...(@@em) Hon. Home Minister should check the illegal and act of the Haryana
Government.
HON. CHAIRPERSON: Nothing will go in record.
(Interruptions) ..."
HON. CHAIRPERSON: Please sit down.

* Not recorded.
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14.02 hrs

RAILWAY BUDGET(2014-15)-GENERAL DISCUSSION
DEMANDS FOR EXCESS GRANTS (RAILWAYS), 2011-12

HON. CHAIRPERSON : Now, item Nos. 13 and 14 shall be taken up together.
Motion moved:

“That the respective excess sums not exceeding the amounts shown in the third
column of the Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to make good the excess on the respective grants
during the year ended on the 31* day of March, 2012, in respect of the heads of

Demands entered in the second column thereof against Demand Nos. 12 and 13.”

Demand for Excess Grants (Railways) for 2011-12 submitted to the Vote of

the Lok Sabha
No. of Name of Demand Amount of Demand for
Demand Excess Grants submitted
to the vote of the House
(Rs.)
1 2 3
12 Miscellanous working expenses 279,85,87,643
13 Provident Fund, Pension and 769,61,68,663

other retirement benefits
Total 1049,47,56,306
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HON. CHAIRPERSON: Now, Shri Adhir Ranjan Chowdhury to initiate the
debate.
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I rise to oppose
steadfastly the budget proposals of Indian Railways. But first of all, I would like
to draw the attention of the Chairman that at least the Minister concerned is
expected to be present in the House when the Railway Budget itself is being
discussed.
HON. CHAIRPERSON: One of the Cabinet Members is here. You can
continue.... (Interruptions)
SHRI ADHIR RANJAN CHOWDHURY : It clearly indicates that he is so
indifferent.
HON. CHAIRPERSON: We have a tradition and custom. The Cabinet Minister is
here. So, let us continue. He has collective responsibility. One of the Cabinet
Ministers is here.

... (Interruptions)
HON. CHAIRPERSON: I have already given the ruling.

... (Interruptions)
HON. CHAIRPERSON: Please co-operate. One of the Cabinet Ministers is here.

... (Interruptions)
HON. CHAIRPERSON: The Cabinet Minister is noting down.

... (Interruptions)
HON. CHAIRPERSON: I am on my leg. Please sit down.

(Interruptions)‘
HON. CHAIRPERSON : We are all experienced people. We have been here for a
long time. Our custom in the House is, it is good if the Minister is there but
otherwise, his Cabinet colleagues are sitting here and they are taking notes. Please
cooperate. Let us continue with the discussion.

... (Interruptions)
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HON. CHAIRPERSON: I have already given my ruling. Shri Adhir Ranjan
Chowdhury can continue.

... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Sir, this is an important day. Discussion
on Railway Budget is starting and the Railway Minister is not present in the
House. ... (Interruptions)
SHRI ADHIR RANJAN CHOWDHURY : Sir, I formally register my protest that
the Railway Minister is absent in the House which I think is lowering the dignity
of this august House. ... (Interruptions)
HON. CHAIRPERSON: Nothing will go on record. Shri Adhir Ranjan
Chowdhury can continue.

(Interruptions) ..."
HON. CHAIRPERSON: I have already given my ruling. Let Shri Adhir
Chowdhury continue. There are Ministers sitting here.

... (Interruptions)
HON. CHAIRPERSON: You are all experienced, senior Members. You know the
custom of the House, the tradition of the House. The discussion has started.
Ministers are there and they are taking down notes.

... (Interruptions)
HON. CHAIRPERSON: You have to cooperate. Let the discussion continue. Shri
Chowdhury can continue.

... (Interruptions)
SHRI ADHIR RANJAN CHOWDHURY : Sir, none of these Ministers is attached
with the Railway Ministry.

... (Interruptions)

* Not recorded.
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY, MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Hon. Chairman, Sir, can you please
permit me to speak? ... (Interruptions)
HON. CHAIRPERSON: Please sit down. Let the Minister speak.
SHRIMATI NIRMALA SITHARAMAN: May I assure the hon. Members, we
will have the Railway Minister join us in a few minutes. If you can bear with us,
he will certainly come in. I just want your indulgence. ... (Interruptions) Mr.
Chairman, Sir, I just want your indulgence. He will come in a minute.
(Interruptions)
HON. CHAIRPERSON: I have already given my ruling. Let the discussion
continue. You may please cooperate. There is no way out. Senior Ministers are
here. They will take down notes.

... (Interruptions)
SHRI ADHIR RANJAN CHOWDHURY: Sir, I suggest to you that till that time
the House should be adjourned.
HON. CHAIRPERSON: No, that is not at all possible. The discussion has to
continue.

... (Interruptions)
SHRI ADHIR RANJAN CHOWDHURY : Sir, they are not at all serious. They
are totally indifferent. ... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, this is the first day of the
debate and both the Railway Minister and the Minister of State know about it. And
a former Railway Minister is initiating the debate. Is there any justification in the
Ministers being absent? If the Minister comes in at the beginning and then goes
out and somebody else takes does notes on his behalf, it is acceptable. But it is the
beginning of the debate and for the first time he is attending it, and the Minister is

not present in the House. This is unfair. You have to tell them. This is not the way.
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HON. CHAIRPERSON: Khargeji, I understood your point. But we have already
started the discussion. I have given my ruling. Let the discussion go on and the
Minister will join immediately. Other Ministers are there.

... (Interruptions)
A HATeE H e WA (st A Rieen) @ | S, g9t o # Q1 e @1 <3 g8 § s9a
for # erem =redn g1 A Yer WI ot ot ol <R H a1 ared €. ()|
HON. CHAIRPERSON : He has apologised but my suggestion to the Ministers
concerned is that Ministers should be on time. That is the proper way.

... (Interruptions)
SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Sir, before the Railway
Budget discussion, please allow me for one minute. ... (Interruptions)
HON. CHAIRPERSON: Not now.

... (Interruptions)
SHRI A.P. JITHENDER REDDY : Sir, the Andhra Pradesh Reorganisation Bill
has been introduced unconstitutionally. So, from the TRS party, we are walking
out.
14.11 hrs

At this stage, Shri A.P. Jithender Reddy and some other
hon. Members left the House.

SHRIMATI NIRMALA SITHARAMAN : Mr. Chairman, Sir, may I be allowed
for one minute? I would like to assure the House that your direction is fully
respected and honoured. We would follow it and I will definitely convey the
message to the Railway Minister. [ assure you that this will not recur. ...
(Interruptions)
SHRI ADHIR RANJAN CHOWDHURY : Sir, I would like to thank the hon. lady
Minister. The Minister of State is here but the Cabinet Minister is not here. ...

(Interruptions)
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HON. CHAIRPERSON: I have already given my ruling. Let the discussion
continue.
... (Interruptions)
HON. CHAIRPERSON: Shri Chowdhury, you start now.
... (Interruptions)
HON. CHAIRPERSON: Hon. Members, please sit down. Do not disturb.
... (Interruptions)
SHRI ADHIR RANJAN CHOWDHURY : Thank you, Sir.

Sir, T rise to steadfastly oppose the Budget proposals that have been

presented by the Railway Minister. ... (Interruptions)
HON. CHAIRPERSON: Hon. Members, it is so bad. Please sit down.

... (Interruptions)
HON. CHAIRPERSON: You are going beyond the limit. Do not repeat this. This
cannot be accepted. Please sit down.

... (Interruptions)
HON. CHAIRPERSON: Shri Chowdhury, the Railway Minister has come.
THE MINISTER OF RAILWAYS(SHRI D.V. SADANANDA GOWDA): Mr.
Chairman, Sir, I apologise for the delay. Due to some other work, I could not
come earlier. I apologise for that.
SHRI ADHIR RANJAN CHOWDHURY : Sir, I must be thankful to the hon.
Railway Minister as he has sought apology for being late. However, it is clear that
the morning is the harbinger of the day and so the indifferent attitude of this
Government is the mirror of the future governance.

Sir, I oppose steadfastly the Budget Proposals of the Railways not merely
for the sake of opposition but the fact is that the Budget proposals are ill-prepared,
simply fraught with wild dreams and void of any distinct direction.

We all appreciate the fact that Indian Railways is recognised as the third
largest railways in the world. It is virtually a nation within a nation. It attaches

with the culture and civilization of the great country, India.
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I would like to quote Louis Stevenson:

“Faster than fairies, faster than witches,

Bridges and houses, hedges and ditches;

And charging along like troops in a battle

All through the meadows the horses and cattle:

All of the sights of the hill and the plain

Fly as thick as driving rain;

And ever again, in the wink of an eye,

Painted stations whistle by.

Sir, this is the experience which we can gather easily when we ride the
Railways. Here, the hon. Minister has exhorted in his initial speech, ‘that in the
happiness of the people lies, the ruler’s happiness.” He has quoted Kautilya.

I would also like to quote a few lines from Kautilya. ‘An unlearnt King can
be made to follow the right action, provided he be guided by good advisors. A
deviant King, on the other hand, is always bent on acting contrary to the right
teachings, and by his injustice, ruins the kingdom himself.’

Sir, first of all, I would like to suggest to the hon. Minister that if he just
goes through the Budget papers of his predecessors, namely, Shri Bansal and Shri
Mallikarjun Ji, he will himself find out that there is nothing new in what is
presented by him.

I would like to point out to the hon. Minister that there are various
inconsistencies and factual mistakes in his Budget speech of 2014-15. He has
mentioned that 99 projects were sanctioned by the UPA Government during the
last ten years, and only one has been completed during 2013-14. I would like to
enlighten him that out of these 99 projects which were sanctioned in the last years,
during 2013-14, as many as four projects were fully completed, including three
new line projects — one projects in Rajasthan and two in North Eastern Region.

Actually, 46 out of these 99 projects are about to be completed or near—completion.r\
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You had also entrusted the responsibility of authority with the Railway
Ministry during your past NDA regime. Have you gathered any information
regarding your performance during the past NDA regime? One new line project is
supposed to be completed in a span of more than five to ten years because there
are problems with regard to land acquisition, local law and order situation and
environmental clearance. So, you will have to consume a considerable time before
completion of any project. However, out of 99 projects 46 are about to be
completed and linking of 1542 kms of track has been completed as part of the
completion of new line, gauge conversion and doubling projects.

You have cited the fact that the on-going projects should be prioritised. We
are all in agreement with you. An impression has been created that most of the
on-going projects do not have proper rate of return and it is better to discard them
so as to save revenue and other expenditure. During UPA regime we had
judiciously prioritised 368 projects while keeping in view the operational
requirements, social desirability and State-wise fair distribution of resources.

You have criticised the new lines and gauge conversion projects on the
pretext of lower rate of return. While the reality is that the new lines and gauge
conversion projects used to contribute immensely to the incremental loading of
freight and providing goods and services to the far-flung areas of our country.

You are proud of being a Railway Minister and you have stated that the
Indian Railways has joined the one billion tonne club after USA, China and Russia.‘
You have also suggested to be the first in the coming days and I must appreciate it.
But without enhancing the capacity and without network augmentation, is it
possible to reach the destination of the largest freight bearing country in the world?
It is not.

In the year 1991-92, the Government had initiated the uni-gauge policy and
as a result of uni-gauge policy, the total track kilometre has grown by almost 50
per cent from 70,000 kilometres to 1,15000 kilometres. This is because of the

thrust on gauge conversion under the uni-gauge policy of the Indian Railways and
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doubling of the existing lines for capacity augmentation. Doubling and gauge
conversion contribution as a percentage of the total capacity addition was 91 per
cent in the Eighth Plan period; 82 per cent in the Ninth Plan period; 84 per cent in
the Tenth Plan period; and 75 per cent in the Eleventh Plan period.

However, presently 8700 route kilometre of the network is metre gauge or narrow
gauge, out of which, works for conversion of 5800 kilometres to broad gauge have
already been sanctioned. In the 12" Five Year Plan, the Indian Railways have
envisaged an addition of 4000 kilometres of new lines; 5500 kilometres of gauge
conversion; 7653 kilometres of doubling; and 6500 kilometres of electrification to
augment capacity for achieving higher growth. Here in your Budget Speech, you
are envisaging for a near total plan holiday. What does it mean? I=1a & Ugcl
fEgRa B M ST Bl D JE HA 7 Bl AT b g6 WBHR I Q, 8H aArgl ol
XIS oG # FARA | AU 37 &1 e a1 6 g9 @i 8ells &R @ & 39T Adeld
2 5 o B T8 A a1 WH Bl B Aderd I8 Bl € 6 o g dv & fog
IR T B .. (aE™) U Iarar fF 368 Si MET Woided & oY & 5 o aRis vud
B T BN | YUY ISR A 368 Woiaed Bl HIsdergs fhar o, M g4 1 arg 78
TR 216 HAS WA &I BWUM B oA ¥E B9 Al wRA Al AR A AR Ty,
MR RFaras Aolacd 89 a1fey iR GO 9has Ao @ $Hfaciac! & fog #f &1 7es
B AIMRY| TE WY WHR B EeiRed wid M| 368 Hioided H SRl SR
frffafed s 8, gt & @i 7 e I & off| S dgas o €, 98t @ fog o '
AN o AR smafed @1 ot AfFT MY T IR W Bi MY IT P B oy oM § 5 &
S Bavie el B, T wrgA el o] R sfer srue araRd €1 g Adeld I8
g fb o B gu g @ fell T fUes sae @ Ffaefad T8 erfl, Hife o
o 3fR ST 5 a1mo et & 6 Ui g RIS AR @l SreRd BRfT| # SMTuy A8 e Ared
g 5 oM A 39 v e 5 SiAMsT Mordew & forg ufa og adrs IfT &) o 2fl|
SAHT RINBHIA YD qoic H 78l 2l 89 AN - 368 HIolded & Y U g 3fBER
TR BIS Y DI AT T BI &R qo e & 6 A& S1er SR R o1 ar wats o g,
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q L T I IMYBT AE ol o 2l 3T B8 T ¢ fF &0 SRS Faiigeiexal a9GH, UHh
SIS TMTee daTfgeieRel el T o |

HON. CHAIRPERSON : Hon. Member, your Party has been allotted 50 minutes.
You have already taken 20 minutes. There are other Members also from your
Party who would speak on the Railway Budget.

N IR I A’ ¢ W TR AT fHAT W T P AT AR U UL SLAS. | e, Wisde
SIRY ¥ A SR T8 a1 AL HJied ¥ A A T 59 RN §1 U a1 AT,
IR LA d. R w1 tw.Sansg | [ would like to inform the hon. Minister that the
resources that are proposed to be mobilized have not been reflected in your Budget
proposals. 3MUd Hrolge Hranid # wal for gon § 5 uw.Elemd. ¥ gt forn
S| Sra FE el forar| /N g # dwr Sy, ar Ll died vad § wEl dapd
TE TR B MY & Jad AT Bl a1 IR &l AR Aed, s forg snsfene Aiea B, W@
SFSN [IDT 8 D! 2l i =T 7 Al YA SHREFR T & fIy DR BT R® A
AR AT H SaveHe BTl My @S DI Bidl BRI ©, i aredl A b & A o
PREFR 1, I8 MY AT TE1 a1ed &1 Tg 1Y WS B 9d18Y fp a8 HIF-91 9 & A
J At IRG BRI BYT P A TP SRS FGeie’ad H o4 & foIw TR 21 emg =Y arg
BUS BYY BEl W A AT HEl o g4 [ & N Wl g} Bl a1 bR €, e
Rgififecd @) a1 oxa & SAfT 89 A o 4 B9 ¢, fede i Ticed feom § w9
g between commercial viability and social viability. # 3o go1 @medr g &6 Are

you being infected by diamond conundrum for choosing between glittering
promises and glimmering reality? @8l & WU MY 1 A HAS ST a1 g ARy
FE A AT ol o TG 3MMU, 3BT § I8y Jolc o | dfdhd gole o & oy o
% 100 IS U 3l 6y &1 3y wedt & 6 $/H 60,000 HRIS B S 3R ¢ I8 &
DA 100 IS IW, A B T HE F MG YA T & fF AT 100 Fs W W
EREECENICERNI

There is no reference of any efficient safety measures in your Budget
proposals. On the one hand, you are talking about running bullet trains. May I

know from the hon. Minister as to what constitutes a bullet train? It has not been
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mentioned here as to what constitutes a bullet train. You may run bullet train; you
may run missile train. It is upto you. But at least, we have the authority to know
as to what constitutes a bullet train.

We know about high speed railway corridor. That was proposed by the
UPA Government. We are not averse to any PPP model. The 12" Plan had
indicated a target of Rs. 1 lakh crore to be generated through PPP. But what are
the purposes mentioned in this regard? The areas identified include port
connectivity, production units, elevated rail corridor, private freight terminals,
station development, high speed corridor, dedicated freight corridor, logistics parts
and certain electrical works. In the past, port connectivity has been implemented
for Mundra, Pipavav, Mangalore, Kandla, Dahej, Dhamra and Krishnapatnam Port
through involvement of ports and other stakeholders. In principle, clearance has
also been given for implementing rail connectivity to the ports of Jaigarh,
Ashtaranga Rewas, Dighi and Hazira Port under the Participative Policy of 2012.
We have clearly defined the way to mobilise our resources. We have adopted five
models under Participatory Policy. They are non-Government private line model,
joint venture, capacity augmentation through funding by customer, BOT system
and capacity augmentation to annuity model. Here, you will find a rational
approach for all our projects. On the one hand, you are talking about bullet train
but the primary need or the primary requirement before running any bullet train is
to consider foolproof safety measures. You have not mentioned any anti-collision
measures. However, ACD was first proposed by our Government but you are
deviating from ACD. Now, during the UPA regime, our Government took the
initiative for further safety measures under corporate safety plan for TPWS or TPS
devices.

We proposed to follow European train control systems. But everything is
absent in your Budget. Through your Budget, you have strived hard to at least
imitate most of the proposals prepared by our regime, which are convenient to you,

but failed to deliver any perspective plan, any long-term roadmap to the common
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people. You are simply living in a make-believe world. I would suggest to you to
come out of the make-believe world and start living in the real world. Otherwise,
people will be laughing as you are going to mobilise Rs. 9 lakh crore for Diamond
Quadrilateral project.

That is why, I very stridently oppose the Budget proposals. It is nothing but
hoodwinking common people; it is nothing but deceiving the common people by
abnormal and inflated proposals which are far from realty. However, I wish the
Railway Ministry a brilliant success. But God only knows whether it would be

possible under the make-believe world you are living in.
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AN e RiE (FaaqR): I9IRT Feied, § 3ud IR YR Jhe PRl § (o e gt arer
BT AW Ja [HAT| 3 P 3T & I8l TASIY PR 7 AT s ARl SN & Iged §
FHHIR T Bl I 37 78al 89R X 750 87 |ere s St 3 Yo Joie Yo fpan) w9
SN 39 a1 1 S § [ 39 X goic d1 a9 & oy fha=n 997 &4 e 21 <19 89 X
B I B & A1 89 AR PRAT TS §| 3 89 < & fhe W TRy 7 9, fodd o waw
H gHU P, BIC AT IS AN H OMY, 94 I IfREd iR IR A SRA0 B AR S, AT B
FI G A1 Yerd & 2

HEIGY, Yol 1 Sl iead 8, 98 Ta Pl e F AR T BT T 4 & T8l ],
3w 39 < H W T B IR WRAT B A1 Siredl B UH T H Q ae d 31w
ST X @1 AR AR A AT B &1 BF B8 Aehd © (b Xeld dd H AT DR ATl <l
I ¥ BRIl &, et fafdedr & gepar g w1 fradt g

g ff @ 2 6 9ol & SIS 7 8RN <% # XA IR Bl 8, Afp HIRA B wdmdl
IR QW B AUSH A PR AT b $H Q¥ DI WA H Fg@qul INTE WA Xl 7 faan
21 I8 7 Sad TRET &1 999 991 edd € afes g @ waw g1 e off g1 a9 15
oG W Sl BHER g € iR gAY B9 BE Whd & (b WURA™ Xl T dHad < D
3N e # wearh € afcs a7 39 &1 SireT arell fIgReRT ¥ Q91 9 39 a1d & JEAd
T fF T 171 9§ R YA o/ AR AmEd § o 65187 fhanier W e g8 Y
TRl 3R S W e drell oW 12617 IS o= 3R 7421 ANl =T 81 Yol &l
fIea &1 dlen Wa¥ F91 Yo edd TR &l Afe ot @t I i et & agerd gy fawa
IR H AR Y BT W MDD, TIR IR fawg wR &7 faad anfeel v ard
e fra ff X, fpT 77 w=aE 2 5 omii®, 9, S o <Rl Si't oie o I
E B TR-Ws ¢ Id B § a8 s aul § WRA Yo el iR gHesi B wiid
TIHR Y& T B

B, o1 W 9 o H 984 91 &5 VAl § 98l W &4 ol UgaT B Aaeaahdl o
fUSer o ATl § 89 &8 Ahd © [ 0BT SaeRT Bl STor R § AR W1 B T B
AT 31T 8 WRANT YT BT BAThed HRAl ared ol 3Udl a8 Y siok [Rufy & 0
R @1 ared 21 ag W 9red € 6 3w @ RN & | I Y den-ard a iR
U1 R & (T 3! ARBR & GRI IR Sl Nel HIST gig BT Id A, Tq 4 89 Al
HRA & Al AYD! qhell BRIl & I8 AR a1l A8 ARG SR IO Sff AR & A1 § qo
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=T § o SSIal & 60 WTell dd AMUSHT ARHRN Jgi W & 2l ... (Fag™) 47 67 A1l 4 4
60 Wt dlcl © IR AYHT J-IR AT AR TS 8 dI bl SAfory| M9 55 AT dl ATHI? 89
55-60 STl H 3T Yold & IR & forg fpan afdfot a8, 3 +ft smuent arg =781 8l 5=
affll @1 S Rared € 9 ff il e A sat AR §R B & WY F1 H Uy Ae
feerrn arear € 16 ad 1960 & oy Hope AR F91E <ifh SHd! RUIE W /e 781 gl
ay 1968 ¥ afg HHS! I, g9 1978 H WH WA a1, a9 1998 H W WA a1 ik a9
2011 # 3MUH! & PR & gV BIdpredx A 18 10, e e affa = off, afes
S W] RABIRT &1 /1 ga? 9 AR RABIRG M0 S aK A ST & | MG FDIBROT AR
fasra @ RrwrRel arel iRl & Rured @1 oy Bis §, fhd <o & ¥ioR |aifres gRem
W G T Al o Frered) A @ RO off ST W e ge aE iarl B8 IR
JHSt & IR H I AR SN F' 8 T A HrhreHR AT B RUC 8 ST a¥ 2012 F MM
off for ¥ a1 T o1 {6 e uiE Arel W YRET SUSRUI R YRET SuRi & oy & R
JATIBT TYoh ARG BRI DY DI ATGLIDAT 2| 3T 39 RABIRY b1 1 3 o # <1 fa|
& JTST XeTd o STYFABIBROT B a1 IR % B |

frer wfifr smgfaieser & fog & a8 T8 oY S| Rure @ off 6 wRd Yo
P AT P VT SR 91 & @ 9P {70 8 TG 39 TR HRIS DA bl AAIDAT ©
<ifesT I8t ff o Po TE ATl 3T I B SR WRA YA & e & | dad wwsiar
PR G| BIDEHR AT BT S TS gar o, e FZraay st 7 fpan o, sius! v ot
s RreTRe @rp e @, Afhd B st o areR ) fear| R uad dwer St ey, AR
AT WS S 9 2 F 9y, ofhT I Yo @ RRwed Y & 98w Gt @ e
A w39 BRI ¥Ad geun & R 7 8T | 39 i A @Y 9 59 9 H a0
1 & 2 5 anfi-enft S IRER TN 2, SU WER B MW & 67 A I8 AT HEl TS
T 2P B Y wIHl R 9 @ Ur, ©e®M Yeek iR wiErerdl &l @rawe da #
Yol Al § [ 9 fory @i PR & ol g e & a1 Biedh) qad usdl Sit
BRI WEdYUl ZIHRGFR B, SU (IR B @ I B US W 2| T 67 Al § I 60
FTGAT H AT R GAG ¥Ad DI & 8, IFDT WR FW IoW B o1y a1 fHar zi 94
ST UATOT S S § 3R R B WhaT © fF oMo T IR M X § I W 3R 3wt
TUTERTT BT HISH T8l of Ahdl 2| SAMTY I8 AOGY © 3R A ¥l HAT S Bl 379 Iofe H
HE TS {6 B8 A HH AN DI B Bsoild HIoH e, 39 oy 31w gie &1 <l ¢ 8¢
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WIS U@ HRIGH | AU 59 16 |iell § =1 i g &1 a8 e Yad eds &, R
JIMU TS ATl H el TGN T MY 31T 5 Tl Y M1 IR = 2

eI, a9 1853 ¥ Ul o Fell ol WRA SId IMTNE g1 99 1951 F weRaAT @
TS 53596 fhaiieR offl 99 9y <9 | A 27 B9R fhaHicR geRai off, dfps amue!
adr BT R e AN @ RRIRY 71 arfi-erft av wE e I 5 g A @1 Hied we §,
g AT 31 R =g 21 s 91 @1 dee gee T8 8 8 g & R 3w @ died 1w
T B, & PHad U & Hised TNE § 3R 98 A o1 wied € ) A 9w gfvn @ foeeft
I P s R T E gAY B B B a9 Y gl 8 o9 R e A 9 B &
Al SMUPl qdels T B Bl B9 JAPS SfUD AW W W, APl Wedls adl |
gl...(xagm) g ORI Hisd @ a1 Usdl & Hel ¢l ORI Hied ®1 W g9 a1 Pl ol
AR JOTE S N T8t dEr o 5 T e JoRa At afes < @ aw W S g T €
STPT Hied W WHR T H 89 DS fgad 8 ol oW o Afed @1 910 R [ ©, 39
Afed & HRUT B MY TS IS T MY M Th X1 it ff v @ Rafa & 78 &) e
A & ag | ey & fog @ fean #9 garn {6 s fhaet weRat a=r @) 8is 1y
| MU Padl 11 BOIR IIfARF TeRAT a9 IR I9 78 BOIR ey el & A
fyed a6 uga 7T SR oMY S W R ot oy ded € f g A @ W A @ Hied @
I PR | AT WIS WAl H FY el ATl W o, nft oy ot HE w § B ey |
3T WIS |iell # $B Tel fHa iR 37 g9 a1ed § 5 89 ©8 8R4 94 $Y IS < ol
T BRD G, W1 BEl § T B Wik IW B g fod@gd iR S g axa ¥
TAT I 39 919 BT A8 2 fF AW TR A SV 7 S BEl o 98 PRe Q@ 3R
ST ST 8H agAd & W1l A 43 § SR 319 T8t 43 &

B Ufgem de ft 99 BT AUR 2| Y I8 B I q1ai bl Ayl 79 S+l o
BiAl BT .. () FUIRT ARG, BlpredR MM 1 ST el o, T & [P 81 9 g
SN .. (caem) g8 guiagel Ry 2 .. (2r@um) 98t & ST 519 39 @R% 90 §Y 9 a1 a1
P SEPR H I 5 <2 &1 G & A [HA A8 3 Rgcrars FR 8 I Hrbred AT
J HET o fh &R I¥ BH T HH 15 BOR ANl Bl o A Hed HI 8l 7 iR I8 oft wfafy
7 el of fb a9 2010 H Q0 g A S wA 91 ¥l gEeAN gs off, ST A dad 14 WRA
H gs o 3R S WHY AU WWBR AT| ifeh a ARam FA1? A0 GR&l de Bl foum 4
FIT FARAT HI AR S fHAn, W @A A AU 2 IUY 86 U b U ART AT FReA wE
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H yragr far ol AIfhT a¥ 2012-13 H S G HE H YT AW A o, g8 ARy
Y TE BR Y| T8 ‘DI’ Bl RAC Pecll 81 gy SAral guivagel (AT SR e 81 bt 82
B I A1ed € 5 onft o wEr o R Ui Wi & oy g oy 9| TRIY 3 WRaR ot
AT e fIerl arevdl SS9 9Ha qaT A1 A1 2003 H I GHI AT DRUNC AH
W B YRMd B | T8 I B e 3R T ¥ DI GRI DI AIGRA BT &I [ §Y
1 | T AT | A TN H IDT G BT AT <fehd B Bl RUIE Peell & b 31835 IS
ITY B B B A1 Sl AR W Yo AN AT, IABT ISl @R 2008 H A1 q=1 &1 fobarr <
Fep1 Foraes Tea QR e 3R qeRal & ager ST ol

T @ S EH AUB] gl ded § b GR Bl ofdx fhaq ddeTeiel g
HIMGEES))

T HEA WS ; AT AT I Hal oy 87

N e NE @ 89 99 IR W B 3N o 79 HRYl ol 6 WwiE & Y © 2004 H T8 q™

BT o 5 2009 T 5000 ¢ # HRR YR RIReH oW RN SIQN | oifhd offehs 59 a1 &
TAE § IR AR F&4 39 I D G @1 © 6 2010 § Had W & dR W AT dad
TH <A H 8 99 RIeq &Y o1 Y| 39 919 BT PIs S YD I & Al MY gl 39

91 BT Sae < |
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TS o= o T BT 27 o @ AN ABE & AW # 98 & W 21 M7 S
SR 93 §U U A1 YD & U HAl T XAd Bl Hel AT {6 TS Gl Wdrerd g 3R M9 |/
ST A S @1 AW i S S| ofee e Fn? Yo # 9Th-awTs 8, Weedl 8, 98 gl
YT X 39 O¥ W 7 I, 39D oY MU R HeH ISY? BH AT FeTT HA S SR
& A S TSl S BT qETS o Ared § 6 aum fawda oo, sfen sRfEl &R
gore ) R el T8 B & qras Wt AR FE S 3, B WRAR Y 39 Q9 H WRAE
XA & U a9 31fid sawad A% AGE & ol doic afded § 40 uRed @ gfg & 8
e BAR WK Xl 2131 §& H g1 & AW ¥ B BRO T a9 dfeh gD TRAT DI
B WA PR A |

60 WAl TP FID! AHN ! & olfdh 9gd U P 91d © 6 I8 W 9 g a9m
AT 9 39 914 ¥ eAd Bh1 6 STeal & 39 Wi 916 a@ W1 89 oIS 9Hg Usal W
39 91d B TRE fHN B T8 T Ipa O 6 afe dE At fede odx A= R @ B @
IAD! GRI B MRS B e Wt D5 T8 of Weben o7 R AR & AWl # A A
SReA A TR Ugd T B

T 9 9l O 39 9 9 9eAd Bl [ oS WY ofR Rl & uRar @t wfgarait
BT el AT BT BT Al 9 IN H Igd AraTl USdl 2l GRE b AWl H MU FAT Haw
JAMQ? AU W IR & qoic H§ DHadl 31 & B 8 3R G P bR a1 21 ad =
TAT G gell DI DHHT B T8I a9 S| BH A o HAT SN 3R Xt wIA S & uid

IR Tkl BRAT ATedl & (e g9 < bl Afgerall bl Wrawial b1 we fhanl

15.00 hrs.
T B A B GRE B G B SR 3AfAY T AT 17000 Y GRATEA Hivedd 3R 4000
AT Bieeael B Wil 1 (U fpar| U8 Ugell IR AT Hed IO I8 3T A PR qhdl 9,
JMIBT T8 B B forg el 7 a1 7 ol Afh atmwas w97 § 318 FagTefierar 81 oY

T UEel IR B 99 fhdl WRBHR T U HAe@yy HaH S gy Xal HST iR A fRmg
3fg P B BT Bl I9IC A UBel B el Afhd 39 ¥ & oy i ard wew o1l 39 FHeH
DI IoW B oIy o A8 &1 maegdal o, AEd B Had bad A TLFHAT A% Al
St & g 7 B forn ST Fwar o1l 996 g § & AefiE wed SSrT S |ahdn ol v
T © & o gfg T8 @ AfeT e fisel Ram™ & gfg @Y 21 gU WeR 7 S gfg @
2 I8 fIv & A | B Tl IE We ST fiaR T o1l W 1 a1g B SR oA @

( Comment [a31]: ctd by 12
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JURBRE =T PR A1 o1 3R U A1 20, 30, 40 AR 50 BUY &I ghg BHI g ATl a7t Y
2 37T 89 71d & 1 g Tbhd 2 [P 59 <7  T-d9 Yol fIbrt & a) & Arar 17 § ofe-
99 9 ¥ & HIMR TSI WRHR T § I R ST IIE) & ged d) TRBR a1 2
15.02 hrs.
(Dr. Ratna De (Nag) in the Chair)

BN U THIT 8, 92 89N U | YoId B U UIUEd! pie, RAfolT Wi, BHAX g
TUTTell, Aie- ohiice WiltR, T JeSaR X, Aie+ lldl o, Ater o el SexallfhT, e
RgeiferT Rved ofR U9 SeRalfhT e Al 20 W 25 AT JRIT &1 AT BIe-BIC <2 4
N ATRTISAT 25 HIfeeh =1 BT TR TS ol 81 $76! IR 120 I 150 fhairfiex ufd ger
B & Tafh IR Yol ATermiedi 18 W 20 WeH e &1 Ars ol & ... (Fag™) ST T8
P g dral 3R et Sl (@raem™) 39 AT B IR 70 | 80 fhariex Uy wer Bl
et gEy e A A mieAt 250 W 300 fhenier ufy Her @ IRR ¥ T B E wEfE
AR H 80 W 90 fHaRIeR Bl IWR &l AT § T8 fRMd A1 8H 3T I g3 o

3l SR 35 S aRAToHell @ IR # @ B o fF oy T8 Ared R T8 YA A
90, amy A 78 =med fF oA uRad= 21l & fiega @ € fF 78 asd 0 {9 ok
A gRETT BT B W 8l «fh 89 I8 78l dred b 390 9 & WaR Yol URATSTIST b
HSATH q | HHT JHIUN &, AT Yol HA1 S ¥ goic W90 § 30T Ioord fmar & f sy
FHI W IR D1 YR BT W SR QY S & qoira Wipfer W a1 foan | fwel 30
Al W 1,57,883 PRAS ¥UY A DI 676 URASHIY WiPpd & TS| 379 A Had 317
TRATSHIRIT & X1 fohar T iR AW 359 TRATSHTG o1 1 @t § e =1 a7 & fog
1,82,000 YIS BUY T ITALABAT B |

fUee T Al § AU T BIR BRIS 39T I Bl 99 s ollsA URATSHRIT B
wpa frar ok R & o @) ag a6 w19 e gRASHT B QX1 fmar w21 e |
TR IRASTG T ©, ST 30 ATt 9 A1 S1fd gRI § ofR swifely g9 U8 el 9 6 g9
T B Wiak R A e U RaIfy a9 5 gRASHBIT &1 oo 97| 89 @ed & 6 ardg o
S gAY 39 <9 & 1T 3R Xerd & fae & fore smavas & werfiedr & smaR w9
T T S ATl SR Sud w-d R e & gav & off 8m arfeu|

[ Comment [r32]: cd
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JUTIRY HETGAT, 37 Xod T S IR Yl 8, a8 94 WA= 21 2013-14 # @
ST SMU@! WRHR o iR a9 A iy # Yard &7 afa I & fhanier w 23 3 &1 =
BT o 3R W19 2001-2002 # 3eet S & WHR o A1 99 99 U A °rel 715 79 0
o1l TE FEIUT ¥ fF SN A1 O MY YT BT 6 TRE TN W ¥ SR Yod B ARfen
YR Sl AR RREe g8 5 SUST R gRe, e fowar, At giaen enfa AiSi w gen
2l
st wfovrrof @i (o) @ § Te fie B R Aies S el €1 93 G & b e
Tgd TR & 9167 W@ ¥ 3R 9ga e # Wl ok 9t W@ € 3w g # amuan s
axal gl AfhT g1 I e | A8 omen {6 f69 99w, @ 9 A #§ g gon, Hifh |re
A BT H T de Fhar, # e RE 789 #3381 3R I9H Al 99 v e & fog
el ok & ¥EM gordeE # gl T SR A wE H udh g=@r Yo BN oem ag &
AT, (Fag) 98 W IR <, A FT TSgS PR I8 BNl A A @Arear § b Xed d =rer
B TEN GAT, FATHT A B TR BT, b1 ©TCT & GAT| MY XeTd B 7 A6 W q&1H A
HIY| MY ST H 9 HTel T80 gafl, BAN S # I ©1er 81 §all| S&RY & AR W
IR TH IR HRIS B BT BRI BT AT AT, I SIS Ui A HIS H1 HBIIaT g3l sl
SifeT meT ¥t T gar| 3T 3 fRYurcHT & AN F U8 WHG T, I S B W | v
[EHA B AR TE G T & @ B GHar 2 fF IBM | Tod e frar arml gafoy S9
AT 94 AT P A B & A I9H B A< HIIal ganl 2l Jf $wregaar & fog
I g =nfeg o, Iaar i 7 fren, omw ¥g diferd, # omu@! ad AT g SIWRGEER
®T QM B foIT YT HIST IgMIT &, 3R AU Ig Qe AT BIs &l G l... (@rae)

HON. CHAIRPERSON : Nothing will go on record.

(Interruptions) ... "
M e Rg ¢ qufd Aqeen, fi-ondl wed Sft 7 s a1 ! &, H S aar @redn §
5 aFR #7723 19 Ofd fhaier @1c &1 a1 &1 8 1 98 99 3@ Yo Iolc Pl Seord [hal
2, S e q9IC MU gRT U fomam a7 ol gafery st BN f6 U R 1ud AT SHaHT
JETTT FR of | Y 3laR 3ffet Yord § =1 Y 91 & D 2

* Not recorded.
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. AT I (SEH) @ MY AR AT Iarsd [ HIer By gl

it e Rig @ STRFET Y= #7 ! 94 gARN B .. (RIGET) 3MUS T g9 R, S1F MY
U AT BN Al S 7 T IR |

HON. CHAIRPERSON: Rakesh ji, please address the Chair.

... (Interruptions)

Nt wdw Rig : wRe, SRS Yol § o AR fRae g8 2 SS9 SRR R, T
R, I gieen ok g e @t Ao R ST Bl Riee g 59 <9 7 R 3
1eR 2 @1 fPd w1 9 S0 & 9@ arell iU @ WER 2 iR @S o, 3y Y s
eI & @ T8l Webd, Hel & Al HEM B oY MU HAT IS B, AP AU WHY H Verd

TEIGT, BN T8 Thdl Bl &, T RGIe 3iR §¢ georfad Bl #igd orcd fagr
ST ST BT TSR SEDI TAT 2| S1F I8 WHR a1 ofl, AR 7 Ugell IR I8 A8qq [hal
oA & < & A § wsol BT a1 gel AME Bl gl gifey S=ie w@iiM agy
AT IRA @ oY, S I W & AP & UH W MUK 21 8 39 9ed & Wik A
THE R A S & IR MR e )T dTed 2 iR A |erHe el Sft @1 gy
T ATEd € fF S ERe e Yol AgyS I 9 IR & Bl 39D 918 U B UH D
A R DI Tb M H B3 a7 &1, afcd a8 g 8 & 918 419 $Y €S @ | gAY T8
WHR I8 & I gl ... (T9em)

|Taf wEledT, TSl <9 # e B #edd W U B ATl 44 BOR IS W
Iftre B wal iR it daar s WRe B 99 g wife fRam &1 Sded 9w w®
HE! Iep SR U e W a% € uga U g1 lfh A gerEEl St & e H 8|
T IR R A AR Yl w31 St b1 qrg <1 Aredl {6 gRgfee @1 uRked <d gy, Uit X
PIRFR BT IRAT M0 @it far 5| g wre I fHam &1 Iamed Xd g/ [eiRa w@m
T& T 39 B SR wforat @1 g F Tl & iR Sue - e @ S
IAET BT T o Al FHerT, ST oS 39 <9 B [ I8 awIdhal Bl

JHTIRT AEIGAT, 9 FoIc WINUl & q16, fquer 5, S SF6T BM g, AT B B,
a8 ATl Afe 59 @@ @1 /W S € S A9 g W del 6 faue @ feae &
JATATITT $H ToIC DI BY Afh 39 I DI AT F DIy IDHR T8l B Ghal ol S 59 14
DI AT B [ §9 IoIC DI IRG B H 39 IRRARET H XA 71 S ®1 e @ fyen

[Comment [B33]: (cd. by n2)
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glwg @ aE ¢ 5 fod o auf 4 X & IRY die §& 3 IO S B S PRI
fquer 7 @ o, TS RO VA AT IG8Tell & IR qP Tgd1 o, TS $9 Jolc & ATH
H BT A B IABT AP B BN B 8, dlch b W Aew f&r 2 [ s o sdr
BIg SIS Torsl el 81 TR BHRI Bl Torsl & dl KB U@ & 8 & Yerd fasr ot gfee
J M T 3R 39 < & AP & A HeH It B S B AT F 01 Ae <

JUTIRT HEEd], BH I8 W WG © B Yod B 3N TP AT AP § SR IS
qEIoTe SRR 1 21 oifh g9e! I8 T8 a1 a1ey % Yad 59 <% & AP &1 i@
Heaqul W W 2| A NS A Sft @ 39 GIChIv Bl HRA DI ST T BR PRD
TR T Bl 8 WRAR 59 < B Sar b1 fqvar et @ 5 ey Reg 9 S &
IJ@ H, A GEME AT St & g H S SH-MEd €, Yold P e g9 oF @
ST B S SR §, S W FfTad $U F 5 WX S SR WX SR R @RA uiE T
@ 9% 8 US IR R I8l W U R g R I8 W 90 89, 99 g1 S fhar g S
T e Q@ 8, S9d IR H g9 91 ) I8 Bl

A [HTORT ARG, SN I SO 9T AW HT e YeH fHar gue fog #
MU Ui gdTE Yhe HRal gl gD A & H 37 ¥l goic BT FHT DR Y A
FH S A uE oem FRAT g B AT oUW & B aN H, U USW b IR H S Hew@yul
ASrrsll B TGN MY a% ugar €, fif¥ad W 9 omv ST Fer @ 2 sWe A
WA o, ST agerell & AT a6 ugd T off| o 96T Ue aR R A Y% a1 21 59
Y g: 31TUe Ui SR Uehe BRI §Y § aoic T WA DR Y U1 a1d A BT g

HON. CHAIRPERSON : Thank you, Shri Rakesh ji.

... (Interruptions)
0. [T [ 2 A S, SR 95 38T dlell Bl SRI U & & [T I /i B 8, 98 3
T |
N wdw R : o A wEAW R, sHe g # oMUl gd-9gd g <dl gl T a1
PINTT o 3BT a8 TN AT & AT Tgl TSI BT gl
HON. CHAIRPERSON: Dr. P. Venugopal.
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DR. P. VENUGOPA.L (TIRUVALLUR): Madam Chairperson, on behalf of our
Party, AIADMK, I rise to participate in the discussion on the Railway Budget for
the year 2014-15.

My leader, hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma,
Dr. J. Jayalalitha has said this about the Railway Budget:

“The main Railway Budget is a serious exercise at consolidation,
which the new Government at the Centre has been forced to
undertake in the wake of mismanagement of the previous UPA
Government over the past decade of this extremely critical sector.
The finances of the Railways are in extremely poor shape.”

This was the statement made by our hon. Chief Minister.

Madam, a few weeks before the Budget presentation, the hon. Railway
Minister raised the passenger fares by 14.2 per cent and the freight rate by 6.5 per
cent. This was an initiative taken by the previous UPA Government and this
should have taken effect during the middle of May this year, which was based on
Fuel Adjustment Component. So, there was no necessity for the hon. Minister to
touch these things in the present Budget. The hon. Chief Minister of Tamil Nadu,
at that time, made a request to the Government to roll back the passenger and
freight hikes.

Coming to the present Budget, there are many positive aspects, which we
welcome. He announced that some Railway stations in the Indian Railways are to
be developed to international standards through PPP mode. He further made a
provision of Rs.1,785 crore for road-over-bridges and under-bridges and also to
eliminate unmanned level crossings.

Bringing in IT revolution into the Railways, the hon. Railway Minister
assured that he would provide Wi-Fi facilities in A-1 and A category stations and
also in select trains. This is a good initiative. The hon. Minister also announced

that the Railways would set up Railway Universities for technical and non-
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technical subjects which would have tie-up with the technical institutions. These
are all steps in the right direction, and we welcome all these announcements.

Madam, after the Golden Quadrilateral initiative for roads, the new
BJP Government is looking forward to launch a Railway Diamond Quadrilateral
between major cities. This could boost high-speed connectivity between cities for
goods and services and can help bring down inflation. As regards railway network,
Tamil Nadu has been left out so far. Most of the urban and rural areas of Tamil
Nadu still remain unconnected by rail. I hope Tamil Nadu will get its due share of
new railway lines and new trains in the coming years. Here, my request is that the
Bullet train services should be introduced in Chennai in the next phase because
when the trains services started by the British people, it was first introduced in
Mumbai, and immediately thereafter it was introduced in Chennai. On the same
lines, when the Bullet train is being introduced in Mumbai now, it should be
brought to Chennai in the next phase. This is my request. About 158 years ago, in
Chennai the train services had started between Royapuram and Wallajah Road.
Now, the population of Tamil Nadu has grown to about seven crore, and the
present railway network does not cater to the needs of the people. | Hence, I would
request the hon. Railway Minister to give new services and to complete the
ongoing projects by allocating more money.

Madam, the hon. Railway Minister has announced 27 new Express Trains,
eight passenger trains, five Jansadharan trains, five premium trains, six AC
express trains, five DEMU and two MEMU trains.

While I welcome these measures, I would like to place the following
demands for the consideration of the hon. Railway Minister for the welfare of the
people.

The total estimate for doubling of Vilupuram-Dindigul was Rs. 1,280 crore.
Till last year, only Rs. 210 crore were allocated and only Rs. 70 crore were made
available. So, I would request the hon. Minister to allocate more money so that the

project is completed early.

[ Comment [134]: cd. by p2
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Secondly, in the last year’s Budget, survey was announced for a new
railway line between Tanjore and Pudukkottai. But so far, no action has been
taken on this.

All trains from the north and west of India pass through Perambur railway
station near Chennai. But at this railway station, the platform is not lengthy
enough to accommodate lengthy trains with more coaches. So, I would request
the hon. Minister to upgrade Perambur railway station.

Coming to my Parliamentary Constituency of Tiruvallur, it is the district
headquarters, which is a major suburban terminus handling more than 160 local
trains daily, with more than one lakh passengers per day. Tiruvallur is a
pilgrimage centre and also an industrial town. It is very close to Sriperumbudur,
which is Chennai’s industrial hub, with several multinational companies
employing thousands of workers. Tiruvallur is also close to Avadi where we have
the ordnance cloth factory, heavy vehicle factory, CVRD, CVD, Air Force Base
Station, CRPF Training Centre etc. I would, therefore, request the hon. Railway
Minister to grant stoppage of all the trains at Tiruvallur. I would also request him
to grant stoppage of the following trains at Tiruvallur. They are: Chennai-
Coimbatore Kovai Express, Chennai-Bangalore Bridavan Express, Chennai-
Coimbatore Intercity Express, Chennai-Bangalore Lalbagh Express, Chennai-
Mettupalayam Nilagiri Express, Chennai-Palani Express, Chennai-Mangalore
West Coast Express.

Sir, the Tiruvallur station has the platform capacity to handle 24-coaches
train. Hence, I would request the hon. Minister to consider and grant stoppage of
all these trains at Tiruvallur, which will go a long way in helping the passengers
and citizens of my Constituency. In this connection, I have already written a letter
to the hon. Minister. So, I would request him toy consider all my demands.

With these words, I conclude.



11.07.2014 98

arft enfawmner (MeEyR): |ETafy 7Eea, § omudT oWRY § B omme g av 2014-15 &
N ole W Ao &I e foar gl # Yo wHl A s wers Tier S ok S wEanh
St 7 faeeT St @1 9urE S RN U B § dRiETe # AN wEE #E s e A
St @ g H A6, AEAEING, Adferd IR fIeriRe |a & @, el |9 @ A1 39
T B IMEMRIT SR ARSI BT T oM & oIy Uh a8 o 30T 3IR I@AHD vel qoic
ESICNICIREU I

HRGAT, AR T A St & gd A 39 WRBR B 1 gY onfl S AE W T
BT € 3R 37 A &A1 § & WBR & J9dl YD 7 DA D5 APR DI BRI JoMell 4,
U 0 < & 3fR AW SAMY S GRI & SR8l FAisparsii & Aed F WY <@ Bl el
g1 Xl goIC BT AT SR oI, TS QI IoIC D% bl R Sl UIE| Bl 7§ WHR & S
e &1 wfdfieeg R 81 8, O 39 <% &1 Sar 7 HIET | qfad WS R SRy B
e ¥ fer ek g¥iifery AT Yot W S B Ue st Yot daole IR hR B forg
T W qUE <1 §l U0 99 H O QR S H WRARI XA D R H THH TBR DI ATUBT IHR
@ ofi, 37 IRl & A Yt #30 St 7 79 gAkigul FRanedi &1 Qe f5ar ok 39
R X I, et e o gfe I aga wsc@yel YT 8 S s & qie-ar
YRA & IRIET IR Bl g Bl ot 2l o 0 99 & IRE S WRAT XA Bt S
ifa g8 & 98 R geiavemstt &1 RieR g8 off, ST ¥ SaRT &1 U fareee 8, IR e
BT 99 2014-15 D1 I8 goic, A AT Yl H3l 7 8 Jellg bl 50 W 4§ IR fpal

HEGAT, 514 8H A X & S § W & 1 W 170 a9 &l |- X Bl
gfoer™r 21 3 59 she™ # 9RA™ Yol 9 N 1 9 70 BIR fhaMiery X yeRai
fJer, < & o urfvr SR we &AT I Sired # S gl YT @1 frate e g1 g9
e @ b U Teds & Sfia g Sifde HHEAN! U 13 WG ¥ D HHAR) et W
AR Yl # 30+t HaATG Ua™ o) W@ 21 7 IR 172 IWC¥M] BT SISl g8 2 TS 30 g &
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IS AT BT S BT BRI IR 30 ARI ST AM DI Galls IRA XA fifed SR 4
Sfaror ik g9 & ufPem R W@ 2 SR W I BT ARG, ARGiaS AR IoHiad T A Sire
I D T U B IS AT YT &1 fFatw @ R

Heled], ARG S fIdmraeiia <2 § AR Y & Uh 9gd g1 yfiaT §l i § fF
B AN A Iofad @l & fAU WRAT Y BT IeHfad goie & RIER a9 ¢k
o o avl & <R &9 d9 S TR BT YS Ed A1 HH gBR A AOFN A <,
MT Bt off, WX qd g s e R S 7 ¥8 9arn fF 600 W e Gvmg @t S
g, e g 1 off 78 S B eeft o Ao g 7 & urht E| e womfae et &
forg S Swunm @R, AfR 9 IoRa @ g ¥ aver T8 € wmRe e | W
qE@YUl el § R T ARl W AR B W BT U TN 2 A T 1 ARG 82 TR
TS T B Yol I0D oIy AR AT Haet IoId GoreT Hew@qul 8l AT ATl HRA e
R B IR $I, 4R & ATHIGSG IRITGAIsi P q7 IR GP, IT§ Gredlv T o iR
AT BT RV ol [ AT AR XA B IR 8% ©1 89 @NT A X 4 AT $K 6
# U U AEE & W AT § S8l TR drifaefdd] agd B ¢l U Tdrse g8l ol 8 SR
g ff U Wy # Il g W A AeRe Seead #7399 gV € iR # S@ e e
BT ATEdT § b 8RN Al S o foy TR defdefad ol

HEIG], BAR TEl DI Sl U PHfaedd) & b 9@ 89 Wed H el d g9N Fdved
areR ff gx1 TEl 81 Ui 3R 98 FSl F S WK 2, 3R I8 ugen & 918 89 YH: 199 M TE
AP | SHPT [PREAT AT 950 T | IPT A [T B B9R Ui Al B30T § Qb
a8 fomman 9 S &l Uep f&T # S 3@7 o A1 ¥ dsf del M P oy i aeR e
AR QT MU fehe el © g9iR Ui A ¥9d fevy 3R T eoR o0 & fommg &
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Pl AR & AT 78 ol oI M & b ARG Issaa #A31 39 dN H A% &qH < FAl(P
SAM T .. T @ e T & M S oMed T AN B w@d ofY, W 3Med & RER s
| 9Tl @1 o & g1 anf ot @8 Rl 81 & BOIR uiE ¥l W & R & foy A
TR 0T foram o1 <&7 21 I8 .. % Bl §9 oal ® {6 9 YR @Y ¥ W IiG v A1y
3R P TN & [T AR Hadded gl 3 e I H AR Hel &7 A1l

HON. CHAIRPERSON: Yogi Adityanath ji, you can continue next time, this is

the time for Private Members’ Bills.

* Not recorded.
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15.31 hrs.
PRIVATE MEMBER'’S BILLS — Introduced

(i) National Minimum Pension (Guarantee) Bill, 2014"

A FReT g9 (Msen) ¢ # uaE wRan g fF o A 9 G, e 9 afed 9
o1 I HfAT ol 1 Sudy R aret A Bl R B B SFART & S|
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for payment of
guaranteed minimum pension to all pensioners including those who
have worked in unorganized and private sector in the country and for
matters connected therewith.”

The motion was adopted.

o Pl g3 @ § Rdwe & Revenfia aar g

15.31% hrs.

(ii)  Constitution (Amendment) Bill, 2014*
(Insertion of new articles 16A and 29A)
A FRer g9 (Msen) ¢ # uE BT § [P ARG S AAEME B R AT BRA dTel
faeres 1 g3 R @ AT & Sy
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

A FRem g9 @ 4 RETs o1 Rt &= g

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
** Introduced with the recommendation of the President.
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(iii)  Constitution (Scheduled Tribes) Order (Amendment) Bill, 2014"
(Amendment of the Eight Schedule)

A FRer g9 (Mrsen) ¢ # uxaE HRan § P AEmE (g Soidi) 3Tew, 1950 BT
IR IRMET B dTel (I8P B YRR BT BT AR & S|
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution (Scheduled Tribes) Order, 1950.”

The motion was adopted.

R Pl g8 : § Rdue B Reerfia b g

15.32Y hrs.

(iv) Bihar Reorganisation (Amendment) Bill, 2014*
(Amendment of the Eight Schedule)

A FRe= g9 (Msen) @ A uxaE BRar g P R gieT i, 2000 B AR #RA
aret fAgae® 1 WA B DI Al & S|

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to amend the Bihar
reorganisation Act, 2000.”

The motion was adopted.

2 R g9 @ § Rgge o Rl o= g

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
** Introduced with the recommendation of the President.
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15.33 hrs.

(v)National Commission for Agricultural Costs and Prices Bill, 2014

Mt Tasfew uea (REwon) ¢ JEURT JeeAT  H U &l g 6 [ @

ITH BN Iu & Y *ATH FHIA Jeu AT F & oy g S @
RITUAT R AR IAY AFRT T SAD ATJEAD (A9 BT SU€e PR dTel [487e Bl

TRRAMUT HA B AN & Y|
HON. CHAIRPERSON : The question is:

“That leave be granted to introduce a Bill to provide for the
establishment of a Commission for ensuring minimum support
prices to farmers for their agricultural produce and for matters
connected therewith or incidental thereto.”

The motion was adopted.

At Sashiaq wed ¢ {9fa Aeean, # e Rwenfia et gl

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
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15.34 hrs
(vi)Prohibition of human trafficking of Indian Citizens Abroad and
Welfare of Overseas Indians Bill, 2014 *

Mt Sasfiam wed (FEwwn) : |EEla Jelean, § A d g 6 fage # v
TRPT & WG AR BT JRve B AR e § FRIRT 9RA" TFRST & wearor qen
SHY GEfR A1 99D MR fAwal B Sudy R Al fAgme B gRiwRnfiq wA @l
argAfa & oyl

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for prohibition
of human trafficking of Indian citizens to foreign countries and
welfare of Indian citizens employed abroad and for matters
connected therewith or incidental thereto.”

The motion was adopted.

At Sasfiaq ueat : qufa Jee, | fagge greenfia ™ gl

HON. CHAIRPERSON: Item Nos. 21, 22, and 23.
Shri Om Prakash Yadav — not present.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
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15.34% hrs
(vii) Small and Marginal Farmers (Welfare) Bill, 2014"

2 IRE Bt (WA FAR TR): Wi qEEdn, § U BT E [P 99 & oy SR A
FYD| B A7 BRI FATTHN IUR HA AR ITb A Heaorsmny [ &1 787 A
T IFA G R D ANATS AT BT UG H el e d1 qRenfia H Bl
SRCINECIRSI]

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for certain
welfare measures for the small and marginal farmers of the country
and for the constitution of a welfare fund for their benefits and for
matters connected therewith and incidental thereto.”

The motion was adopted.

ot ¥Re B @ vl wde, § fdge grenfia T ww g

15.35 hrs
(viii) Abolition of Begging Bill, 2014 *
2 RE Bt (F9 HdR TR): qUIly weea, # e B g 6 el & SeeT ik
ST W[ 3R S AGEAIS fAwi &1 Sudy B arel {49 BT qReRRAfUT HRA B
rgAfa < Sy
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for abolition of
begging and for matters connected therewith or incidental thereto.”

The motion was adopted.

f w=e B @ vy weea § fdae Rvenfia wxar g

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
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15.35% hrs

(ix) Information Technology (Amendment) Bill, 2014"
(Amendment of Section 2, etc.)

SHRI BAIJAYANT JAY PANDA (KENDRAPARA): Madam, I beg to move for
leave to introduce a Bill further to amend the Information Technology Act, 2000.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Information Technology Act, 2000.”
The motion was adopted.

SHRI BAIJAYANT JAY PANDA : I introduce the Bill.

15.36 hrs

(x) Indian Penal Code (Amendment) Bill, 2014*
(Amendment of Section 364 A, etc.)

M A I AT (@STR): FUORT HEQd], § IR FRA1 g P R G dfEn 1860
H1 R Fee H arel s B Rwnfid & @1 srgAfa & Syl
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Indian Penal Code, 1860.”

The motion was adopted.

AN IS IW FEATA ;U HESd], H [A9Us R HRar gl
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15.37 hrs

(xi) Constitution (Amendment) Bill, 2014"
(Amendment of Eight Schedule)

IS I AA (fFHER): qeQd, § U@ w1 g [ WRa & Ao B &R dwies
B dTel A8 BT QRRRAMT B DI AT & Y|
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

A A IW FwaTe : Heredn, # Agwe qRewRnfia o gl

15.37 Yhrs

(xii)Chit Funds (Amendment) Bill, 2014*
(Amendment of Section 4)

N I I Fuard (feR): TEIGA, § uwdd B g 6 e e i, 1982 @1 iR
HeNgT R aATel fAeD DI RAAMYT BHRA BT AN & SY
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the Chit

Funds Act, 1982.”

The motion was adopted.

A G YW FEare : wered, # A9ge Rt SRar g
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15.38hrs

(xiii) Renewable Energy (Promotion and Compulsory Use) Bill, 2014

# 3 W ATaTe (fHER): FRIGA, § TG HRAl g B FHoll Al & forg Ssirares

o

39 W e fiRan, e tRumeey dtgs aoae g, fAved Scao wd
RS 3R STaR] SRIgeld S Bidl &, B HH P D oY GR FHI, ga4, IR,
IR RN, SR Foll 3R Y- S Al ® ITAFT Pl BT WU 3R gRaRi gRT
9 ISTANT BT AT IHR, 59 Al 4 ST TAHRONT Ioll B WG 3R 5HD o
Qe TG qAT GATIRO BT ARIT B MR T WA U dre Dl RIUAT B dAqT IEA
TR AT gD ARG AW &1 IuaH dRA dTel QYIS DI YRR B DI AT
@ Sl

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for the
promotion and greater exploitation of renewable energy available
from sources like solar heat, wind, biogas, urban waste, tides, waves
and geothermal sources by making its use compulsory by certain
establishments and households in order to reduce the over
dependence on fossil fuels for energy needs resulting in global
warming, noxious emissions and ecological and climatological
imbalances and to protect the environment and for the establishment
of a Board for the purpose and for matters connected therewith or
incidental thereto.”

The motion was adopted.

oft arsf= ¥ Aware : W, § fadwd qrenfia e gl

15.39 hrs
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(xiv) Compulsory Teaching of Yoga in Educational
Institutions Bill, 2014*

1. W v e (3Rer): wRiew, # wware wwar g 5 @it dftre dwenstt # O @

Jfrary feror qor W A AT /D ARG [ANA BT U B ATt [G8AD B
R B BT AT & Sl
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for compulsory

teaching of yoga in all educational institutions and for matters
connected therewith or incidental thereto.”

The motion was adopted.

1. W draRara frets : wee, § ftue R®eenfg b g

15.39% hrs
(xv) Council for Environment Protection Bill, 2014*
1. W qaRaa e (EReER): Ase, # o wxan g 6 wiaRer ofik wiRfRrat &
FR0 & oy S5 iR IS 7 JAT HE 50T H UP URYG B R B ATl fAeIS
DI YRR A D AT & S
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for the
establishment of a Council at the Centre and in each State and Union
territory for the protection of environment and ecology.”

The motion was adopted.
1. W draRara s : wee, § e ®eenfid o g
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PROF. SAUGATA ROY (DUMDUM): Madam, he is a former Chief Minister. He
should not introduce a Private Members’ Bill.

15.40 hrs

(xvi)Central Himalayan States Development Council Bill, 2014 *

31, W qaRare e (EReER): wEea, # wa aRan g 6 s ey &3 & e
M Tl Yadd oAl & Fgferd Ud agqel e o e Ao ok @i daR A
AT D BRI B IR B b oy dera ATl oy e aReg qwe 7w
IRYg @ WTUAT HRA dAT IFAA G [0 H1 S99 HA el Qe a1 ®ewenfia
BRA B A & Y

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for the setting
up of a Council to be called the Central Himalayan States
Development Council to formulate development plans and schemes
and also to monitor their implementation for the balanced and all-
round development of the hilly States comprising the Central
Himalayan region and for matters connected therewith.”

The motion was adopted.

<. v draRare freie : wEe, § Riue el e g | Comment [M35]: Fd by u2
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15.40% hrs

(xvii) Scheduled Tribes and Other Traditional Forest Dwellers*
(Recognition of Forest Rights) Amendment Bill, 2014
(Amendment of Section 2)

AN TR TIRW IER (TFYR): AR Hered], H YR HRal g, b SARa SIoiia iR
3 TFRE 99 AR (@7 YRl @ Arwdn) SifafEm, 2006 &1 WRNEN &I ATl
48 P QRN B B AR & S|

HON. CHAIRPERSON : The question is:

“That leave be granted to introduce a Bill to amend the Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006.”

The motion was adopted.

A TS THIRM SFER : A9 Feedn, # fA8gs Rt a=ar g
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15.41hrs
(xviii) Consumer Goods (Mandatory Printing of Cost of Production and
Maximum Retail Price) Bill, 2014"
N TS TIRM ER (THYR): F9UR FRedT, § YKg HRA1 g 6 iR d 99 S I8

AR IR B I AN R AfADBTH Gl oI D 0T AR SAA AR (a1 BT
JYGH PR ATel [A8FH BT GRRAMIT B DI AFANRT & Y|
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for printing of
cost of production and maximum retail price of consumer goods
being sold in the market and for matters connected therewith”

The motion was adopted.

. . ~ . ~ kx .
2 TS THRM SER : [9If wee, # fdusd qReenfid  owar gl

15.41% hrs
(xix) Cow Protection Authority Bill, 2014*
N TR TRW IER (THYR): U Aeed], § UG H=al g (6 <o 7 M 3R Iqa!
Jafd & TRBT0T B TSNS Uh UIfSepRor del T Wik R A%y WIShRun & e 3R S99
A AT IS SRS AW 1 Iuae B arel [A8® BT R w1 o srafa &
STl
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for the
constitution of an authority for the purpose of protection of cow and
its progeny in the country and similar authorities at the State level
and for matters connected therewith or incidental thereto.”

The motion was adopted.

. - . . FF .
2N TS THIRM SER @ QU e, § fagas qrrenfiad &=l g

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
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15.42 hrs
(xx) Sculptors, Artists and Artisans of Rural Areas Welfare
Bill, 2014"

2 TS TIRM LR (THYR): F9fT #eredr, § yarag b g b arior el & giien|,
HATBRI 3R BRIRI B B0 B oIy 3R I F=Ra Qv &1 Iua= H arel s
DI YRR PRA D AT & S
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for the welfare
of sculptors, artists and artisans in rural areas and for matters
connected therewith.”

The motion was adopted.

. . o . A Kk .
2N TS TRM ER : 9l #eied, # s qReeenfid s gl

15.42%: hrs
(xxi) Ban on Cow Slaughter Bill, 2014 *

qeft snfeemr (REQR): [l 7eedn, § RaE SRar g B A ofR di-dw & ag @
TR BT dTel A8 BT YRR PR BT AR & G|
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to prohibit the slaughter of
cow and its progeny.”

The motion was adopted.

Antt snferrer : wwf AEEw, # A9y BT QR w=ar gl
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15.43 hrs
(xxii) Constitution (Amendment) Bill, 2014*
(Omission of Article 44, etc.)

At afecr e (TREYR): QU 7EEAl, § UAE IRl § [P WRA & |fae @1 oiiR
HeNgT B aATel [AeD DI RAAMYT BHRA BT AT & WY
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

Arft snfecErr ¢ wuf wEledn, § Agud B T wRar g

15.43Y hrs

(xxiii) Motor Vehicles (Amendment) Bill, 2014"
(Amendment of Section 109, etc)
SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): Sir, I beg to move
for leave to introduce a Bill further to amend the Motors Vehicles Act, 1988.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Motor Vehicles Act, 1988.”
The motion was adopted.

SHRI MULLAPPALLY RAMCHANDRAN: Sir, I introduce” the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
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15.44hrs
(xxiv)Constitution (Amendment) Bill, 2014"
(Amendment of Seventh Schedule)

SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): Sir, I beg to move
for leave to introduce a Bill further to amend the Constitution of India.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI MULLAPPALLY RAMCHANDRAN : Sir, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
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15.44Y5 hrs

(xxv) National Agricultural Produce Price
Commission Bill, 2014
N A A (FEHIT) ¢ A UK BT g (B [FAEl BT I[B!I SUT B A

=T FHIT e Afead e & foy U W MmN &1 R SR SR S9d
AHad AT IFD SRR Al &1 Iuey HA arel [9egd B R HA Bl
At <€ S|

HON. CHAIRPERSON : The question is:

“That leave be granted to introduce a Bill to provide for the
establishment of a Statutory autonomous Commission for the
purpose of ensuring minimum support prices to farmers for
their agricultural produce and for matters connected therewith
or incidental thereto. ”

motion was adopted.

At o] et F e B R B gl

15.45 hrs

(xxvi) Hindu Marriage (Amendment) Bill, 2014 *
(Amendment of Section 3, etc.)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Chairperson, I beg to
move for leave to introduce a Bill further to amend the Hindu Marriage Act, 1955.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Hindu Marriage Act, 1955.”

The motion was adopted.

SHRI BHARTRUHARI MAHTAB : I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
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15.46 hrs
(xxvii) Water (Prevention and Control of Pollution)
Amendment Bill, 2014”
(Amendment of Section 2)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Chairperson, I beg to
move for leave to introduce a Bill further to amend the Water (Prevention and
Control of Pollution) Act, 1974.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the Water

(Prevention and Control of Pollution) Act, 1974.”

The motion was adopted.

SHRI BHARTRUHARI MAHTARB : I introduce”" the Bill.

15.47 hrs

(xxviii) Public Sector Banks (Control of Non-Performing Assets)
Bill, 2014*
SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Chairperson, I beg to

move for leave to introduce a Bill to deal with the non-performing assets of public
sector banks and for matters connected therewith or incidental thereto.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to deal with the non-
performing assets of public sector banks and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI BHARTRUHARI MAHTAB : I introduce” the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
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15.48 hrs

(xxix) Senior Citizens (Provision of Geriatric and Dementia Care)
Bill, 2014
SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Chairperson, I beg to

move for leave to introduce a Bill to provide for care of senior citizens suffering
from dementia and provision of geriatric care facilities and for matters connected
therewith or incidental thereto.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to provide for care
of senior citizens suffering from dementia and provision of geriatric
care facilities and for matters connected therewith or incidental
thereto.”

The motion was adopted.

SHRI BHARTRUHARI MAHTARB : I introduce”" the Bill.

15.49 hrs
(xxx) National Green Tribunal (Amendment) Bill, 2014*
(Insertion of new section 14A4)
SHRI VINCENT H. PALA (SHILLONG): Hon. Chairperson, I beg to move for
leave to introduce a Bill to amend the National Green Tribunal Act, 2010.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to amend the National
Green Tribunal Act, 2010.”

The motion was adopted.

SHRI VINCENT H. PALA : I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
** Introduced with the recommendation of the President.



11.07.2014 119

15.50 hrs

(xxxi) Constitution (Amendment) Bill, 2014
(Amendment of the Eighth Schedule)

SHRI VINCENT H. PALA (SHILLONG): Hon. Chairperson, I beg to move for
leave to introduce a Bill further to amend the Constitution of India.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI VINCENT H. PALA: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.07.2014.
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15.54 hrs.
PRIVATE MEMBER’S RESOLUTION

Creation of a new Union Ministry for the development of Himalayan States

HON. CHAIRPERSON: Hon. Members, before I call Dr. Ramesh Pokhriyal
‘Nishank’ to move his Private Members’ Resolution regarding creation of a new
Union Ministry for the Development of Himalayan States, the time for discussion
on this Resolution has to be allotted by the House. If the House agrees, two hours
may be allowed for discussion on the Resolution.

SEVERAL HON. MEMBERS: Yes.

HON. CHAIRPERSON: Now Dr. Ramesh Pokhriyal ‘Nishank’ to speak.’

31, e rERare feie (8ReR): 4§ wwara &xar g -

“fp 39 I P & A [@d gy 6 feurerl i @1 orifae Winiford
Rfd Tor srawere, Rrd IRUTRIE 9Q® a9 YRIe, d6d Hed, Y&y,
JAYIE 3R 3T WIPHfieh ATRTY BT BRll © (ST HeRawed S MR AT
HT UR JHAE Bl 5, W ER S gY 71 31 I, Ry w0 9§ SIS
I & ARG 1 st @ & # WEd §U AT T B TWER |
TRl I & U U Wdd peid HATGT fSd BRe Bl T Bl
S g9 Ul B 9EY iR @Rd e @ v Stkerh g ok favy Wy @
FeraferRad get &1 e axm-—

(vp) feATerlt Il & fUes &3 &I gd™ ST Ud I9dT Ul EREv Ud 9HY
™ &,

@) fuss =l fRw wu & HEdt 8 & e & fov R < tao
S AN

() Ry w0 9 STREE I | U1 IR 9 B @ g9ie b Mg & & forg
YA U HRAT; 3R

@ER) 78 Yod aEH Qem, S e oSt @ R S, ded &1
B TAT 3 JaARITHD I gRASHIe & v ddfa s d=mera
DI AT PRAT qAT TFHTRT AUGT UR ETRT IR BT RATIAT FR (B
ESERICEAR IR I CR T

Heled], fBAE™ &1 S [ &7 §, 3 11 A © - SRS, [SATad, 3H, SR
FHHR, AR, FASIRA, ro0Tad, HeTerd, AR, AMMes 3R IR $9&T T &59%d 5 o
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93 BIR ¥ fhalrier g1 el BTaR S 8, Hel WG] Iad SRy &, Pel dardl Jrred
2@ FE Te TR 21 9gd & favw oRRfEl & Se1 21 A gwa S & S| S
2011 B TTFUAT § 7 FS 51 ARG 13 BAR 58 SEET Bl gl 52 i aren fdea &1
&3 40 A Wl &1 afaff e 21

HEIRAT, fEHTer ST P T AT A Bwid HATAd I Pl a1d Pls s 8l ol T§
FH-FHY IR Bl IS 21 Usel W 17 WG, 1992 DI A AN 7 faRIvsi b1 g Afed
fpam ol S S.gw. FIfeA S99 el 91 39 §d 1 ¥ fREe &1 s aR sy
e o f5 erft dageliel 89 & SR gl fRvrera faers mfdrexor a9+ =nfae| wifdremvor
&1 @t W TR FR foram AT ol gere #EY Sff 9S oreme BN iR f¥HTerd &1 ud arer
HATCTT & SH A w1 venfyd gnTl # deer @medr § f uw feArery Are i 10 a)S
FYfIH Mex arl TRET AeE™ & Al <9 BT @1 § SR IO ARG B ARl H &R AT 650
o9 Hiex Ul fRATer W &) o 81 I8 feHerd ®1 & YRR B areR SR dean gl afd
HET SMY AT U B Pl Send Bl 60 Bial fedrerd 9 & fiyerar 21 At &1 giRm &
qrex TR 3afery i1 el ST 2 6 399 o desl Afeai Mo €S9 afla ¥ s
ST 8, 98 WRA & JHM ISt @ 50 FRRrd | Y S1fde SiReT dY resifed wwdl 8, W
AT ¥ 3R 3 g1 vl Bl WA H fReATerT @1 &3 2,500 fhaniier ¥ SR g diers

ST 400 fheiier 81 oidt, STer, SFiF & oifaRew 391 fRera & @1 9% g € - #em
IR AFYGA| T8 I QRMET | 3 aTell ahi garsli Pl AHdx 84 ahicll |fadl 3§ 91T
AR TSl BT AhDR WA H IR IR |
16.00 hrs.
R3S SfAO-ufad & o arelt |t gaTd WRG Whd ¥ STHRIGT H herl! g1 Ay fwrerm 7
BIa], @1 3= b B o1y PIs a1er | e R AW " URRT @ ORIkl fREe™ g1
BRI & W Tdh SR WSl IR <dl B AR I WRAY HeMi § e & g AOIgR ¥ Bl
TR A 2l A SATP < B W BT HSR <d 2| RAT™ & R 3 sl | oo T
q Afegt A g5t g1

TEIGT, I8 fedTerd 7 SIS 9§ QR gaT Udd 2] U8 |aW [ 8 A gar gl T8
A, A ofe &Y 81 sa € 718, 984 oo fau Bl

{ Comment [KR37]: Cd by y2
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16.01 hrs.
(Shri Arjun Charan Sethi in the Chair)

Heled, Ife <@ SR A1 feuerd qa g & fau IRem @1 A <@l 2] sl S
Hrfers aRRIRET € T $ yRaeq, FW y&Hu, FW a6 F gwifad Bt &1 # aam amsar
g & = AW &1 gawor 8, R 14 Il & T A gaTed g ¥, @Te IS @
TRUT B, ATE STRBRIT BT YHU bR 81 AT GAM H AR DaRTT Sl Aaal 81, e 24
T @ 20 BIR F W 31ffd AT gaEd gul sHa faww Winifas aRfRifaat sk s gaR
@ Sfed FAg g1 37 IRl P S@d §Y IR-9R IE 99 ol @ ¢ fF W gew H
ferTera T @1 UH e WA B, S SD! e N | WHfae uersi
et & forg o @18 T 39 WR W T8 a9a1 &l afq grpfae smuar ok Himfers RIfy &
I BEHR <@l SR, A1 AHRS gfee & 1 I8 &3 9gd #eayul ¢l IHRe e 4§ I8 &
gAY AEAYUl 8, Hifh IT s SIRIGT HHAG O I, Whw, daey, VAR afs
Jedl 21 39 el DI GRET W dgd SNl 8| TTEl Pel AlEe B ket werd § a8l
U H RAR BT IR F Fais gt 2

#, B9 STRIES &I 91 BN, A 9T 250 fhariier el &1 WHET 3R T
325 fHanier el 99 @ AWt & 98 & g1 2| o RAi weiar @ afafei ar
<9 & A AT off, S AreiarfeAt 1 uRar HAteR bl FRUIR fhar T o, Sd bHi B
&% A T o S ARa @ el Wil gafay § Fe arear g 5 <w @t g,
RIS 3R I B ARG HI gfee F W 987 T ¢ 6 v Ve darg wAE Afed @,
S g7 Fe! fam axl fogerd iR @relt I8 A W] Adrae 3R A1g arSieKkd, dEe &
I B AT FrSTER H§ 99 99 99 & AfTS g9 od ©l I8 [ amie g 9 daaTeia
2l gafoy <o @ el @1 gRfa v @ e # o 7' &5 9gd weaqyt ¥ swfiy aR-ar
Y I I & &1 SR HT epft del B ey areR @1 Ud Y 21 g9l o1 Afedl € 4w
SRR B AT SR | 8, @ fediad @ dl, |dagel, U, I9A1 8l 9 StRIds
WETerd Bl GRSk POET, AR iR Qe genfe Afedt € | @ Brgx @ O, w9,
gaTs SR @ A4 8 A1 foim @ fRatt, QXd, Jare, drele |fed a@m Al 8 aw
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Tl UTSRNTel Bl Sl § SR SR R Fe @medt § 6 39 999 <9 & oy snawsdr ©
5 <1 & 39 11 GIGRA I DI T AT I9AT AN, ST 9 AR Al B gk ay,
I8t & PN @I qer, I H dHd €, g8 B S AU g S a8t a1 oRfRfmt € S
a8l Bl TATaRY &, S a8l B ARG €, Sl a8 B A &, SU YRl @ A |

HEIGY, AT q31 drer b1 Hibr o, @ forg # ey gwudre <ar g1 # oo A
DI T8 qTehd A SR bR AT il & fY ored #31erd & T 1 WelHT H_AT Ared g
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HON. CHAIRPERSON : Motion moved:

“Having regard to the strategic geographical condition as well as
location of the Himalayan States, which causes landslides,
cloudburst, earthquakes, hailstorms and other natural calamities
every year resulting in huge loss of lives and property and taking
into account the socio-economic backwardness of these States,
particularly the State of Uttarakhand, this House urges upon the
Government to form an independent Union Ministry for Himalayan
States, which shall be responsible for the overall and speedy
development of these States and in particular perform the following

functions—

€]
(1)
(iii)

(iv)

to identify backward areas of Himalayan States and
ensure their overall development and conservation;

to provide special financial package for development
of backward areas particularly, border areas;

to take effective measures to check cross border
infiltration, particularly in the State of Uttarakhand;
and

to recommend to the Union Ministries concerned for
laying of new Railway lines, establishment of hydro
power projects, construction of roads and other
infrastructural development projects and to strengthen
economy by setting up of industries based on natural
resources available in the Himalayan States to prevent
migration.”

133
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W, W I (SHEN) : [ITURT FRIGY, S UrERare feie W S dadhed Wl & Ued W
@ ¢ o feAre widl & folg o & vep MRS 918 911G, $9 Adhed &1 H Sl & JMER
W GHIT HRAT g <lp g1 UaT el © b & Avs Al S $9ep! fha wHe Y| Fifh
T 75§ - o et Soft @St S ok & e S oiR e @ ot & IR dew
A M El 5T A e # ¥ ud B N Aled § wfter 78 fear mar ar s T Al S

IR f3ATeRM e R te AR 9 @1 i et S @1 98 ) SiE e, s
for S w7 e wqa foran 21§ s9@ wwels axar €1 A s9d oSl o9 el @medl gl
TH A S FE ? 5 fRuers wed, § we gwar § 5 e tRaw 8m @ st
BTl Fifs sIR uftem dmar # afvfer ffgae e & o1 gon 21wy arfafer
T e &1 I Bl o fBETerw AR e o o ffae @ i swd wnfirer
frar Seam| English # sriede <A1 @redn o, 1_g uar 9o & ve &7 gt & o =Ry
o, gafery T R g A1 W e # e S 3wt A ARG gER, SRS # Y o B,
B a1 & Sa el I8 S € Having regard to strategic geographical

condition, what he has actually meant is geological condition, not the geographical
condition. wifs ST W RFwped b g oMy w0 € 6 S=H samn g %
Himalayan is a young mountain. ¥R, 317 S 811 6 A16<H &1 S & g cacife
©IcH B © 3R 9 39 <aeih wied &1 Rfe B 8, 99 Aadad od ¢l Himalayan

mountains are found on tectonic plates. So, they are prone to earthquakes,
landslides, etc. as they are relatively new mountains.

Now, let me speak a few words about Himalayas. Himalayas are one of the
longest mountain ranges in the world, though not the longest. Andes mountains are
the longest, almost 4,000 miles in Latin America. Rocky mountains are much

longer - starting from top to bottom of North America. Himalayas are roughly
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1500 miles long. If you start from West of Kashmir, it exists right up to Arunachal
Pradesh — around 1500 miles. What are the States falling in the Himalayan ranges?
We have Jammu and Kashmir, Himachal Pradesh, Uttarakhand - then, as you
come, you find China - Darjeeling areas of West Bengal; then, Arunachal Pradesh,
and of course, Sikkim. These are the six States which are directly connected to the
Himalayan ranges. He has mentioned about Mizoram, Manipur, Nagaland which
do not have any Himalayan ranges. There are small hills which are not connected
to the Himalayas; these are connected to the main body of the Himalayas.

On the North-West, we have the Gilgit areas, which are Indian territories,
occupied by Pakistan. Gilgit is known as northern areas. Chinese have built
Karakoram highways through Gilgit, and the northern areas. Then, we have got
Ladakh, which is part of Himalayas. Ladakh borders on Aksai Chin and China.
Then, Uttarakhand has border with Tibet, that is, China. Himachal Pradesh, in the
Kinnaur district, has border with China. West Bengal’s hill areas have border with
Nepal, Bhutan and Sikkim. Sikkim at Nathula has border with China; and
Arunachal Pradesh has border with China. So, strategically this is, as Shri Nishank
has correctly pointed out, very important. China has already occupied territory in
the Himalayan areas and Pakistan in Pakistan Occupied Kashmir have already
given away some areas to China. So, strategically it is very important to develop
the Himalayas, to ensure our safety. But I didn’t like Nishankji’s approach, that is,
the BJP approach.’ He was trying to equate development of the Himalayas with
Hindutva by making of symbolic slogans like 77T 911 #f 21 3 ¥ SraAd? &H 9T Bl
Bl S T8l & Fad &l You have to take a very scientific view. ®aa Af e &
71 8 81 What have you done to the Ganga? In Uttarakhand, Nishankji, you were
Chief Minister. What happened there? Why was so much of bad floods there in the
Ganga? When the cloud burst took place above Kedarnath, the dam of the lake
broke. Then, on the rivers, hundreds of houses were swept away. Why? It was

because you have built houses on the flood plaques of the rivers, namely

Alaknanda, Mandakini and Ganga. Rivers must be allowed to expand geologically.
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You have got flood plains there and because of our greed and callousness of
governments, we have allowed building of houses on the flood plaques of the
Ganga. That is why there was so much devastation caused in the Uttarakhand
floods last year. Thousands of people were killed and properties worth crores of
rupees were lost. Now it is time to take care of the Himalayas instead of calling
Ganga Maa, Hindutva, Ayurveda and all that. We have to take a scientific
approach. # a9 g ®&m % read D.N. Wadia’s book. D.N. Wadia was a
geologist based in Dehradun and he was a world famous expert on Himalayan
Geology. Himalayan Geology is a very deep branch of Geology which one has to
understand to follow what is the way to save the Himalayas.

Sir, he has mentioned that the Himalayas in Uttarakhand gave birth to many
rivers. He mentioned Ganga and Yamuna. We have got Gangotri and Yamuna not
only from Uttarakhand, but Indus, which is also called Sindhu emanating from
Ladakh. Strangely enough you never mentioned Sindhu even once. But Advaniji,
since he is from Sindh, started Sindhu Darshan in Ladakh. smu@t 919 § U R ft
=g &t smanl All rivers are great. No river is holy. Rivers are lifelines of the
nation. They provide irrigation, they provide transportation and they are lifelines
of our economy. The great Nazrul Islam — he was a Muslim, not a follower of
Hindutva — said:

“Ganga Sindhu Narmada
Kaveri Jamuna oi

Bohia cholechhe aager mato
Koi re aager manush Koi.”

So, all these are great rivers. In Nazrul’s poem, for the sake of rhyming he left out
Godavari. He said: ‘Ganga Sindhu Narmada Kaveri Jamuna...’. Therefore, all the
rivers are very important and Ganga is special in the sense that it is a perennial
river. 39 Ry & IR # Jrem =@mEd 2

1. W trERard feie « 3 9 At o qAifed e, wife gea g ar # wR qfea
HT A Fedl, oif #41 Fel & dpel At § oMl Tol, Apei e &l
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TR q|, Feled, H P AR 6 TG DaRT B ARG AT q9 § qEHA T8
o7 # MYHT Y I AN W HRAT AR g
PROF. SAUGATA ROY : Sir, what I wanted to say is that a fresh study of the
whole Himalayan areas of the flood plains and the position of tectonic plates
should be undertaken and how much of construction should be allowed in the hill
areas should be freshly determined because in the present state, the Himalayas will
be in danger and we are waiting for a disaster to happen in the Himalayas.]

The other thing that has happened, Nishank ji will note, is massive
deforestation. The trees have been cut mercilessly throughout the Himalayas,
particularly in Uttarakhand. He has mentioned Ramdev. Baba Ramdev has done
nothing to preserve environment. He has started selling Ayurvedic drugs from his
Haridwar ashram. I know it is a profitable business. There is some controversy; I
do not want to go into it. He should have mentioned Sunderlal Bahuguna, the man
who dared and started the Chipko movement. He said, when contractors come to
cut the trees, hold them tight. He did more to raise consciousness about the
Himalayas than anybody else did. Nishank ji’s Hindutva-oriented speech left out
Sunderlal Bahuguna, the environmental part of it, the scientific part of it. SIS
gfeat €1 Jari bootiyan can be used only when you use them as phytochemicals in a
modern way. U8l AR ENAT B S 9 AT, IAA AT BT gargAl Fal ai| 39D forg
Jwed § f5 98l S Sre-gfedt fyerdt € S W wiEfefre Rud ax ok iR s & @
Sarsal a1 W g U AR I 2] B AN ol R SIS-gfedl @ a1 aR W 8, 9T
AT AT T PR X8, 39 UBR R B garan T o awar| § g W ween e § &

feTer Saa fawgelt @1 & €1 [ was born a Hindu. ... (Interruptions)

ST, e qrERara feie @ g e IR wred, SR wwrdf Sff 6t oAl 8 g8 ol
2 5 syt wr fifehan W ok fog W onaR @Sl B T Tl |/Wrafd S, # ool ardr #
39 91d 1 WY e 3T o 5 ST ™ 2010 B3N o, I SSHMRRIT S JASHTHI BT Fad g9
T T, 9B SSMRRT & ASIgd H bR T SN, 150 SR B A, 9 AR Al <9 & Al
S(Tg T BT 3 Sie § HH A HH Ifad T FHear| #9 He1 o1 31§ &, SAN eRex 2
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3R W ST @ S W SR § A STUPT T TS BN AT IR-IR T I B HE W ©
fop 1 @1 feg & 77 TREA| g1 HAA 81 61 © 39 91d DI Pbed gy [ &l A g
@ U D AT WINPT Bl W @GR DT WY HH B g arenfia € 98 g &
wrgfefhe T A Rig & & T &1 o ol 8, 98 3/ oTdl 8, WSl 781 &1 D! Tb g
T BRI AT ST Bl drhd @l §l g9ferg § 9gd faTEar 9 a8 we @wdl § F
T GAE 3T W A1 ARG o femrer 5w geiiferg &1 A @R I8 € SR S oM wE
% 78 2 @1 & 98 & @ g, sy g wa © 5 Ak swe forg #watem & e, e
M ah @ 9ga et 2R

W, W I ot 1 Bl H Y g 6 qayd 9= w3 S @ W WU H | P ale &
At el § 77 o @ E 5 Ruen & R daa g 78 w7 & F @ kg g afew
e @ e 8 Rufeen w gfere 21 3 gIR fameie uren St #area & R €
sofery M A1 e & faga &1 B AN e 21 3T S HE w § W @ a9, eR
WS, % 99 RN BT Bl MY IRV B @ ared & aRosfl 7 o g wd € saw
AN M I8d &1 9 AT B TN WA B WH 5| AT FT o B dic I8 oi

HON. CHAIRPERSON : Hon. Member, you should address the Chair.

PROF. SAUGATA ROY: Sorry, Sir. That is why, I want to say that let a Ministry

for Himalayan Affairs be formed, not a Ministry for Himalayan States. That
Ministry for Himalayan Affairs will take into account everything: its geological
needs, its environmental needs, its water needs and its power needs. Make a

holistic plan for the Himalayas. We have such a wealth in the Himalayas.

17.00 hrs.
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But the Himalaya is not only for poets. We used to read Kumarsambhav written
by Kalidas where he has described about the Himalaya. It is translated in Bangla

and [ am reading a few lines from it.

Sudur urdhe oi surodham, sporshi tahare Himalaya naam,

Raje giriraj mohamhigarh, byapi uttarakhandey

That is a poet’s imagination. Tagore has written any number of poems on it.
His father Debendranath Tagore used to spend a lot of time in the Himalayas.
Swami Vivekananda, when he was touring around the country, went to Almora
and sat there in meditation. Then he went into Mayavati, right into forest, and he
opened Advaita Ashrama.

We have a famous writer called Prabodh Sanyal. He wrote two books
namely Mahaprasthaner Pathe and Debotamta Himalay. There was a writer, Sir
Ashutosh’s son, Umaprasad Mukherjee. He is known all over the Himalayans
even in a small cheti people used to know him. He has written a book called
Himalaya Pathe Pathe. Almost a hundred years ago, one Bengali writer Jaladhar
Sen, wrote a book called Himalaya. So, the Himalaya has a great fascination for
Bengalis.

Even last month, one Bengali lady, Chhanda Gayen, climbed the
Kangchenjunga. She wanted to get up on the Associated Peak. Then, she lost and
we have not found her body yet. That is the magic the Himalayas still hold for us.
So, let us take a larger plan for the Himalayas. The unfortunate thing, if you go up
to the Himalayas, you see is that it is so beautiful but people there are so poor.
There is no road. When you go to a village, there is no road. There are enormous

natural resources. We have not exploited them yet at all.
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The Himalaya can be a source of the biggest hydroelectric power in the
world. We have one dam called Tehri. We have one dam in Himachal Pradesh.
But, hundreds of such mini hydle projects can be built on the Himalayas and the
Himalayas would be ideal for modern industries like computers, electronic goods,
for watches.

Look at what Switzerland has achieved. Last year or the year before the last,
I went to Switzerland. The Alps is only 15000 feet high. How they have exploited
the Alps! First, you see the Rhein Falls in Switzerland. When you go up to 14,000
feet — you know what I discovered there itself — everything is written in Hindi
there. It is because every year our Mumbai people are going to Switzerland to
shoot films. They do not go to the Himalayas because there is no infrastructure
and other facilities. In Alps, when you are going up the mountains, you see
hundreds of people doing skiing. There is a place called Laguna, which is known
for winter sports. In Gulmarg, we have also some. But, this can be developed in a
big way.

Sir, what is needed, is forward thinking. Unfortunately, all our politicians
are concerned only about small things in the Himalayan areas. There has been no
big tank thinking about the Himalayas. In Darjeeling areas of West Bengal, our
State Government is doing a great job. It is the only place where a demand for a
separate State has been subdued because of the development carried out by the
Government led by Mamata Banerjee. We have been able to subdue totally
divisive secessionist movements.

In Sikkim, they have done great work. The Prime Minister mentioned the
other day that Sikkim is the first organic State in the country and no inorganic

fertilizer is used there. So, that is a great achievement.
S W9 BT TS S8 BT ol (i i, a8 aga oot fad 21 g #A a1 e 4, W
YT SR & Ui BAPe 2 AR AT AW & MY 7 AT B a1 A At

In this House we discussed the Uttarakhand flood. Dr. Nishank, you were
not here in the 15™ Lok Sabha. We discussed how human greed destroyed the
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Uttarakhand plains. Army and Air Force people and the Border Roads
Organization had rescued many people. We are proud of them. If they had not
been there, we do not know how many thousands of people would have been
killed during the flood. That is a question to be asked.

I was in the Defence Consultative Committee. 1 constantly asked these
Army people, “What are you doing about roads up to the Chinese border?” Sir,
would you believe that the Chienese built a railway line from Beijing to Lhasa,
and from Lhasa right up to the Arunachal Pradesh border? Bomdila would be 30
miles from there. Tawang would be only 30 miles from there. Here is our friend

from Arunachal Pradesh. We have not been able to construct a railway line.

TR, I8 99 oo gl gAferg # R & I8y 1 qHT HRal gl S I8 Hel B
5 fedre @1 saom FIfvel g9 9 fega e AfSg, Mg areflt 9@ Fara SRl
sy, fog, goemM, dig, fhiRadT onfe wa dnT Haer 89 A Ue <adren feare i
CRI

AL AT PR H YU WINUT FHATR H=al gl
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SHRI PREM DAS RAI (SIKKIM): Hon. Chairperson, Sir, I would like to thank
you for giving me this opportunity to participate in a very important Resolution
that my colleague, Dr. Nishank, has brought before Parliament.

It is something very close to my heart. Shri Mahtab ji is just carrying an
article of mine which 1 have written very recently on the specific need for a
Ministry which looks into the Himalayan affairs expanding the whole scope of the
Ministry as it were.

The Resolution, obviously, in many ways, is limited to bringing out many
of the issues faced by Uttarakhand but I am sure, Dr. Nishank ji will not mind if
we expand the scope of the Resolution on many fronts as previously mentioned by
my friend from Trinamool Congress, Prof. Saugata Roy.

Now, Sir, let me state the first and foremost thing that the Himalayas is a
geographical formation. It is proven that it is because of this geographical
formation that the entire water security of the largest part of India is sustained.
We know of the El Nino phenomenon which may impede or not allow for the
clouds which come but once the clouds come, then you have a barrier in which it
is not allowed to move on but then it is allowed and it cools it sufficiently so that
we have the monsoons. Now, it is so remarkable that in 2009 when I first entered
Parliament that we had a similar kind of a situation, a very drought-like situation. ’

There again, everybody started talking about the Himalayas and water
towers: why are the dams within various States running low? Why is it that we
have water issues and all these kinds of issues that came up due to the drought like
situation? I would argue that if this is such an important formation and it has, over
the centuries, attained the kind of mystique that we have, I think, it is important
that the nation, specially the Government now, wake up to this fact and with one
voice all of us, across the party line, say that we definitely need to look after the
Himalayas, be it the environmental issue, be it the development or be it the other

kinds of conservation issues that may come up.
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Therefore, 1 think, it is not too late. I completely agree that we need a
Ministry to look into this so that there is focussed attention. Now, why is the
focussed attention required? Itis required because there are a large number of
issues related to the Himalayas. It is only when we have a flood like situation, as
it happened in Uttrakhand, Kedar Nath Valley or we have a situation like in
Sikkim on 8" September, 2011 when there was a catastrophic earthquake or when
there are issues related to dams that suddenly people wake up. It is true that
population-wise, all the Himalayan States will never be able to compete. We
cannot compete with Uttar Pradesh or Bihar. But certainly, when it comes to
being the sentries in the forefront of the border areas, being the border States and
keeping the peace there, I think, we stand shoulder to shoulder with the rest of the
country.

Therefore, Mr. Chairman, Sir, I would like to buttress my arguments by
stating that there are many institutions but they are too few. I can just name them.
One was already mentioned by Prof. Saugata Roy about the Wadia Institute. That
is one institution, which does some stellar work. There is another institution for all
the mountain countries surrounding the area called EC Mode. This is located in
Kathmandu. It looks after all the knowledge gatherings of the mountain areas of
China, India, Afghanistan, Myanmar, Nepal, Bhutan and Sri Lanka. There are lots
of universities also, which have come up. There is our famous G. B Pant Institute
for Himalayan and Environmental Development.

If you actually start looking at some of the outputs of these institutions, all
that they are saying is, ‘livelihoods in these regions matter, the women matter.’
There is far too much of out-migration from these places because of the hardships.
So, all these issues, which are social and economical, need to be addressed. But in
the Ministry or even for that matter in the Planning Commission, thus far we do
not have a mechanism whereby all these issues are factored in into our planning

processes.
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I would just give you one example. We have, what is known as now, an
Indian Mountain Initiative. This is something, which was done within the last
three-four years. With the Indian Mountain Initiative, we started looking at all the
mountain States. We started looking at all the issues around the 11 mountain
States and some of the districts, which cover mountain areas.’

This is very interesting that this particular institution, along with other
Members of Parliament from the Himalayan region, was able to get the Planning
Commission organise a working group on mountain and mountain issues for the
Twelfth Plan. Therefore, systemically, we have managed to, at least, bring this
particular issue to the forefront. However, the difficulty with all this is that if there
is a Ministry and if that Ministry becomes the focal point of all this knowledge
harvesting and if it becomes the focal point for development and devolution of all
the schemes, then I am sure that we will be able to do something.

Finally, there are two more important things that I would like to say here.
One is that the mountain railways are a must. The last mountain railway was built
by the British and it was left at that. So, today if we talk of mountain railways,
there is one which links up to Shimla; there is one which links up to Darjeeling;
and there is one in the Nilgiris; and that is it, whilst the Chinese have been able to
bring the most sophisticated railway system across the mountains, right up to
Lhasa from Beijing. If this is the possibility in terms of harnessing of their
engineering skills, their knowledge and science, then why is it that we are lagging
behind? I would like to use this forum to impress upon the Railway Minister that a
Task Force needs to be built. I had actually given a letter to Madam Mamata
Banerjee way back when she was the Railway Minister requesting her to create a
Task Force. It needs focussed attention. If we can take the railways right up to
Nathu La, right up to the border areas, then it will be one big achievement and you
can actually have a trans-Himalayan railway line.

I would also like to flag the issue of eco tourism. Today if there is one area

or one sector of economic activity which can change or revolutionize the
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economic development in the mountains, it is eco tourism. And, if we do it in a
soft and sustained manner, taking into consideration the environmental conditions,
then eco tourism is the way.

Sir, with these words I thank you for giving me time to bring to this House
some of the most important issues that relate to the Himalayan environment, to the
Himalayan affairs and to the Himalayan States.

I support this Resolution wholeheartedly.
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ft R 3R (srevmae @) @ 99fa wEie, ST GRd I 9Ted T $El, 9 9gd Ra ¥
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17.19 hrs.

(Shri Hukum Singh in the Chair)
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ARTA R S A G B W1 UP ol Bl [ UBR A G818, BR o IS Al Agelr |
ST & AT BAR ST qaiT H Sl € SR g8 ugel Sl Ueb UM ¥ 1962 H AT off 6 snR
B q81 IRT IR A7 a8t AT 9 AT | M Wbl 71 T O AMRIGAT & S A g,
39 &4 ggar 8l This is the land of ICBMs; this is the time of Sukois. sfaw
D! AT TSI, I A DI g9 T o1 TSI iR g fRIY &4 57 AT setepi
& foQ &= usm|
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I8t AT S glaer T8 21 g TN q8 U I @Rl gl g9 oY BHal |redn g6
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you, Mr. Chairman. I
would have spoken just after Prof. Saugata Roy but Mr. P.D. Rai, my friend,
wanted to speak as he has some other work to do. This is the last day of this week
and I thought that I will give my space to him but I found that subsequently two
other Members also have spoken who have wider knowledge about the Himalayan
region.

Dr. Ramesh Pokhriyal Nishank of course has moved this Resolution today
and it deals with two major aspects — speedy development and conservation. These
are the two aspects on which we should be deliberating upon instead of wasting
our time upon the purity of the water of the Ganges, the Hindutva and whether
other religions have any significance relating to the Himalayas.

The four priorities set out by the hon. Member in the Resolution are as
follows. First is to identify backward areas of Himalayan States and ensure their
overall development and conservation. The second priority is to provide special
financial packages for development of backward areas particularly, border areas.
As far as I understand, all the States that are on the foothills or on the Himalayas
are getting special category status, and what better financial packages would there
be I think the Minister will be mentioning while replying to the debate.

The third priority is to take effective measures to check cross border
infiltration. I have not heard anyone who has spoken on this aspect.

PROF. SAUGATA ROY : BJP should.

SHRI BHARTRUHARI MAHTAB : Cross border infiltration is related not just to
Bangladesh, it is related to China border, it is related to Nepal border. This
Resolution is not relating to Bangladesh, Prof. Roy, you need not worry.

Cross border infiltration is occurring from Nepal and that is also a great
problem for India as a whole, and that is also affecting Kashmir valley. In that
respect this needs deliberation.

The fourth priority is to recommend to the Union Ministries concerned for

laying of new Railway lines, establishment of hydro power projects, construction
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of roads and other infrastructural development projects and to strengthen economy
by setting up of industries based on natural resources available in the Himalayan
States. These are the major points which the hon. Member moved in his
Resolution.

I would start with saying this. The name ‘Himalaya’ has been derived from
two Sanskrit words. One is Asima and the other is alaya. That is how the name
Himalaya has come into use. It means the Abode of Snow. In English language we
have a number of words relating to snow, ice and other forms and other than
Sanskrit, in our traditional languages we do not find so many words describing the
various stages of ice, snow or other aspects.

Here when we talk about Himalayas we have to also understand the
massive Himalayan arc that extends over 2500 km between Nanga Parbat in west
and Namcha Barwa in the east. Here I would say, Mr. Chairman, the higher
regions of the Himalayas are snow bound throughout the year and in spite of their
proximity to the tropics, the perpetual snow level seldom falls below 5,500 metres.
The Himalayan ranges encompass numerous glaciers. Notable amongst them is the
Siachen which is the largest glacier in the world outside the polar region.

The Himalayan glaciers are the source for several large perennial rivers
which in turn further define and shape the mountain configuration and the rain into
major river system of the continent. The Himalayan region is dotted with hundreds
of small and big crystal clear lakes. It is not only glaciers, it has many crystal clear
lakes many of which are considered sacrosanct by the followers of various
religions, not only Hindus. Here I would say there are several religious places or
sanctum sanctorums in the Himalayan region.

ﬂBuddhism has Tawang and Rumtek monasteries, Dharamshala Buddhist
temple and Mono Bukur; in Hinduism, there are Kamakhya, Badrinath, Kedarnath,
Gangotri, Yamunotri, Vaishnodevi and Sri Amarnath temples; in Sikhism, we
have Nishan Sahib, Nanak Sahib, Hemkund Sahib, Ponta Sahib, Manikaran Sahib

and Pather Sahib; in Islam, there are Hazratbal and Charar-e-sharief shrines and
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Piran Kaliyar; in Christianty, there is the Catholic Cathedral at Kohima and
Baptist Church in Mizoram. So, it is not only one religion. Of course, we Hindus
treat the Himalayas as an abode of God but there are other religions also who treat
this Himalayan range equally.

I would say, the Himalayan ranges have a profound effect on the climate of
the Indian sub-continent and the Tibetan plateau. They prevent the frigid and dry
Arctic winds from flowing south into the sub-continent, keeping South Asia much
warmer when compared to the regions located between corresponding latitudes
throughout the globe. They are a barrier for the moisture laden monsoon winds
preventing them from travelling further northwards and thus facilitating timely and
heavy precipitation in the entire northern India.

I would say, during winters, the Himalayan ranges pose a barrier to storms
coming from the west and as a consequence receive precipitation in the form of
snow at higher ranges and rainfall in lower elevations and the adjacent plains of
north India. Thus, there are two distinct periods of precipitation in IHR — first, the
moderate amounts brought by western disturbances during winter; and secondly,
the heavier precipitation during summer due to southerly monsoon winds. The
winter precipitation is more pronounced in the western Himalayas in comparison
to the eastern Himalayan region while the reverse is true for the summer monsoon.

Despite being a general barrier to the cold northerly winter winds, the
Brahmaputra valley receives part of the frigid winds causing substantial lowering
of temperature in North-East India, helping north-east monsoon to occur during
that season.

We have river systems, where the western rivers flow into the Indus valley
basin. The other Himalayan rivers drain into the Ganga-Brahmaputra region. As
the only exception, the eastern most glacial river feeds the Irrawady river basin
which originates in eastern Tibet, flows south through Myanmar and finally drains
into the Andaman Sea. So, when we are talking about the river basins of the

Himalayas, we have to keep these three in consideration.
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With such a profound influence on the regional climate and due to great
variations in altitude and latitude, the Himalayan region nurtures a staggering bio-
diversity of flora and fauna. The Indian Himalayan Region accounts for around 70
per cent of the Himalayan bio-diversity hotspots. Recognition of the Himalayas as
one of the 34 global bio-diversity hotspots aptly reflects its wide ranging
ecological significance.

In the religious traditions of India, the Himalayas as an entity has been
personified as Himavan, the father of Lord Shiva’s consort Parvathi. Multiple
ethnic compositions are a striking feature of this region. More than 170 of the
total 701 Scheduled Tribes of India inhabit this region. The Tribal Affairs
Minister was here. I would be happy if he takes cognisance of this information.

There is a distinct social awareness on conservation and natural resource
management as reflected by the origin of world famous environment movement

Chipko and the existence of a number of traditional institutions. ... (Interruptions)

HON. CHAIRPERSON : Shri Mahtab, just for a moment, will you take your seat?
I have to inform the hon. Members that two hours have already been taken on this
Resolution, thus, almost exhausting the time allotted for this discussion. As there
are six more hon. Members to take part in the discussion on this Resolution, the
House has to extend time for further discussion on the Resolution. If the House
agrees, the time for discussion on the Resolution may be extended by one hour.
SEVERAL HON. MEMBERS: Agreed. ... (Interruptions)
HON. CHAIRPERSON : At 6 o’clock, the House will take up ‘Zero Hour’.

... (Interruptions)
HON. CHAIRPERSON: Exactly at 6 o’clock, we will take up ‘Zero Hour’.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB: My suggestion would be that 1 will take

another 5-7 minutes. ... (Interruptions)
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HON. CHAIRPERSON: The time for discussing this Resolution is extended by
one hour, with the consensus of the House.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB : Let me complete it and then you can take up
‘Zero Hour’. ... (Interruptions)
HON. CHAIRPERSON: I have already informed that at 6 o’clock, we will take up
‘Zero Hour’, by which time, Shri Mahtab can conclude.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB : In the initial years after Independence,
especially up to the 5™ Five Year Plan, that is, 1974-79, the approach to
development of the Himalayan Region was no different from that of the rest of the
country, as there was little appreciation of the unique problems and developmental
needs of the Himalayan Region. In the 5™ Five Year Plan, for the first time, the
developmental issues of the Himalayan Region and the problems of the hill areas
of the country were recognized. It was in consideration of this that a Special Hill
Area Development Programme was initiated during the 5™ Five Year Plan period.
However, development programmes based on sectoral approach implemented
during the 1970s made limited impact in the hill areas of the country. ...
(Interruptions) Mr. Singh, I have to say something about our Prime Minister. So, |
would request you to kindly pay some attention.

I am referring to the 5" Five Year Plan, when a change was made, but it
had very little impact. So, in recent years, the need to integrate development with
environmental concerns has taken the centre-stage, which was accepted and
articulated in policy documents with greater regularity. ... (Interruptions)

HON. CHAIRPERSON: Let him continue; kindly do not interrupt him.

SHRI BHARTRUHARI MAHTAB : The hill areas of the country are faced with
certain peculiar problems inhibiting the process of development. On account of the
difficult terrain, variable agro-climatic conditions, distinct social and cultural

features, the hill areas have remained backward.
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Today, the thinking for the plains continue — this is the problem in our
planning — to dictate the resource-use of Himalayan Region. I need not go into the
details, but here, I would say that you have to make the western Himalayan Region
and the eastern Himalayan Region; severe soil erosion takes place in Jammu &
Kashmir, Uttarakhand and Himachal Pradesh. Aluminum toxicity and soil acidity,
soil erosion and floods, sifting cultivation, non-availability of electricity, poor road,
poor input delivery system and communication infrastructure, etc. are prevalent in
North Eastern States - in Assam and in Sikkim too. But in Jammu & Kashmir,
Himachal Pradesh and Uttarakhand, we have severe soil erosion and we have
degradation due to heavy rainfall.

HON. CHAIRPERSON: Sorry to interrupt you. It is already 6 o’clock.

SHRI BHARTRUHARI MAHTAB : My only request to you is this. I will take
hardly another 3-4 minutes. Let me conclude and after that, let the House take up
the Zero Hour’. It is up to you. |

18.00 hrs.

HON. CHAIRPERSON : Is it possible to take it up next time? Next time when
we will take up this Resolution you can continue your speech.

SHRI BHARTRUHARI MAHTAB : We will not be taking up the Resolution next
Friday. Next Friday we will be taking up Private Members’ Bill. So, I could
speak only after 15 days which will have very little impact. As the House decides,

I have nothing to say.
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HON. CHAIRPERSON: If the House agrees, we may extend the time of the
House till ‘Zero Hour’ is over.

SEVERAL HON. MEMBERS: Yes, Sir.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Thank you, Sir. I would like to
draw the attention of the House to a serious matter. The distribution and issue of
passports have ground to a halt all over the nation for the last few months and this
is causing innumerable hardships to the students and those employed in foreign
countries or those who wish to go for employment in foreign countries.  The
relevant authorities state that the imported paper and lamination sheets exclusively
used for printing passports are not reaching the high security Press in Nasik on
time. In my State around 3000 passports used to be issued every day from
Trivandrum, Cochin and Calicut offices which have now shrunk to one-third and it
is going to reduce further.

The Tatkal passports that are usually delivered within a day for emergency
purposes are also not being delivered on time and so do the regular issue of
passports liable to be delivered in a month’s time.

Considering the dire situation suffered by scores of Keralites, as you know
a lot of students are going abroad for study or job and they are in a very difficult
situation because of this hardship, I would urge upon the Ministry of External
Affairs to take expeditious steps, issue necessary directions and have the necessary
raw materials delivered at the earliest so as to resume delivery and issue of
passports immediately.
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st T feSt (Sféor Reht) @ weiky, 39 W (HEd 9 S dxardl Sl 9mfeyl 39 W)
P gordl | g dHRardt S anfRu .. (araem)

A QAR ¢ YD SITGT AT T8 BRAT <112y, HAT A AT T B3 |

1. duret R @ A 9EiT S, 1 U g iR © S # iU | H ST @redn g
F1 goI-Ugid A IfHR el ©i 71 G Hel 9 W AfEE 9 JSI ©i TP Pl gares
3R U B T8l ©i U P 99d1 BT ¢l q81 WA § AR @D WA UH I S 37 a7 9,
faior € ga o @'l "ige ol gY o

AT QTR Sf. |18 MMUHT I8 3 77 &l U] U & fawg o o, offhd I |
M o+ fawy e figl

ST, Aute RiE @ AaR, I8 e o SATed! 1 A9y § SR § 59 W Wi aTedl §, SRR
=Teal g Fred Sft 4 A =g 6 find out the facts.

AR |G ¢ 98 3T Y i

ST, Juret fg : T8 3@ ISR FE 2 A1 984 38T ©, Tel © Al AP AN <A1 =AMy
AT QU T8 SHP-S1d] WRBR BT U3 8l &l 3y favy w@ far € oy 99
ST

st el area (sed) : WEIGY, W 9gd aR© wew g Aurer g o ot 21 v @i @
g § A & AGT ST 7, S A fRWIfeR BT AT g 2. (rauT)

AFAE | T RV R & IR # AFET W | S 91d HE & ¥ Iy S9
s &1 R I8 W 2 IFP! IR-IR IS B FIT SRR 2 37T I8 13|
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W, W I (SHEN) : HElRd, AY AT W SRl Afaied $¥YW Bl WA H A8l SOl
=nfeel This should be a place where everybody can speak and raise issues which
are not concerned with religion, communalisation etc., but raise only those issues
which are common to everybody.... (Interruptions)

Sir, I would like to raise a matter of urgent public importance pertaining to
the State of West Bengal. The Left Front Government in West Bengal left a total
outstanding debt of Rs. 2.03 lakh crore when it demitted office in May, 2011. As a
result of this, the present Government in West Bengal has to pay roughly Rs.
28,000 crore in the current year as principal and interest to the Central
Government and a total of Rs. 83 crore in the last three years which is being
deducted directly from the State’s dues. The Government of West Bengal has been
pleading for the last three years for a moratorium on the payment of interest, but
has not received any response so far. As a result of this, development work in the
State is being hampered badly.

I would urge the Central Government and the Finance Minister, who has
already presented the Union Budget yesterday, to take a positive decision in this
matter. Unfortunately, in his Budget Speech, the Finance Minister has not
announced any package for debt-stressed States like West Bengal, Punjab and
Kerala which are suffering badly.\ Our State Government and our Party, the All
India Trinamool Congress, will continue to agitate on this issue till it is resolved
and a moratorium is declared on interest payment for at least three years.

S, Auet Rie A quefa S, § ve iR e ared g

AT AR : Sfee] WIEd, R MY FaRAT el aAIl I BI 9Ig 3Y SR 9qq B
Jeu AR @i # ¥ 1 Let us maintain the dignity of the House. This is not
proper.

3 SIRT STeR & P8 3R T & AFHIY G R A [ed H {6 § e ™
JHTe, 9 HUAT QA-al B # U 91d T S 1 78T =
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N Hied PR (AgAaerion ¢ MRV |9afy S, o 7 g3 SRI omaR H drer &t
AR &, # vl gaR Id1 gl H ARAdeni, oRae, &3 & 9 odl &1 Al MHR
T HAT g e 9 g SR A8t WoT 21 § T8 W ugell IR Im gl # U offy wecayut
TR B Falel W AGT Pl 3R GX <2 BT LT AThN DA AT g

AR, 31T IR 9o § Y 7= ® &1 § ) 987 @1 ) TN QU b =R ¥ 1994
H 0 Tiferimi< # US I U o7 o - Sohel gUc| S Shd JUC H U Al qIRd &
T o P Fgwm & R g™ &1 fham wdi 9 e gsfas s srerm iR faeeh
@ QAL ST IS S derd <o fast Eefas @9 R o @t B S faceh esfie
415 Sl BHel UeT 81 /8! 8, 98 FIce 8, YWD g ATell IR IR IH el bl AT STl
2 39 A HEd T8 enl ® R SR AR 39 & frar o o §i9 78 91 w 21 S
45T BT IR-GR o I8 & 3R I I BT SR I W DI 89 T T8l G Rfeh 8N <
U B W U B PR BAR <% A <9 1S W B AT 8] BH Sl I8 SLUU. WME Sl
g, U8 WT 39 Wd P SLUW. UReae a1 <t 21 99 WA W R 89 99 WE Bl o ool &
A T T IR R DI W ST @1 I Wd A I o 4 HEdl 9a1 T enitl 39 T
H UH VA G 3 MY 6 Aemea dufai, St Seeg. ALl & ARY AR <9 | 37 3@
g AR WS T AN WA W Feoll IR ol BFA 9 o ol AR AN fpae daat @t
B, I IADT - Her T &R Baet S B1 T it | o T8 4 g9 <9 9 ATic-
Gt HU A oY R AT BT YW IR ABR AT GArd! Alferd a9 T B S e,
AN WAl & BHEd W A Hufar o ol

A RY I8 ® 5 39 9w # Tt 1 fpam B 9 @ forg ik o B e &
fou i facel ersfee @191 €, 99 &1 ApT SMU| B9 <9 H Bigfe 4S9 Y 3fik <Le.dl.
@e W AP A Y| Sa sl Al @re Rl og o SLUW, WiE b a_IeR Y8l W A
TN FJifp LA @ B MRS 3R e # srem W A% o g8 T
N et AR AN (FRR) @ IR TEIGT, § FAUUH MU B dgd-9gd g9aE od g
MU Uil SMMUR el R § b 3177 g7 Teb A qol e WR dler &l 99 fan gl

wRIey, fdgr vd wRave I # ufa ay smifvia Bm aren fava uRrg smaoh den
f&Aie 13 JAE, 2014 | URW B @ Tl 39 Hol H AREl DHIARAT GG ASHEIT &,
(GeaTisl, TR, faBR) R ST arfesl Siresdl 10 4 I Sl oehR grawl SAlffert 4
A TH qET TT O, (STER, AREUS) H I UfAH I ST A STANNYE Hd g A Al
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FIETEE AT e Td WS AN A WAl WR B IS 8, IR HAU A DT U AU A
g, N i S1gTqg HHaRAT TR 120 el Hiex & I W A1 W &reil uid Ueel Jrar
RA-faT BT B ©1 $TH AU S B ARG I Ueb GO I Wl AT <2, AT - T,
qer, foad, =R, siicer, Jkew, Bifere wd Sam onfe o8 =i 4 sierq waa entie
2 21 I8 Toll 89N I & FrHIRIh TOERY], I ThTehdT 3N aRdedl ol Tdid & o
Il 9 @ AN b A1, IFIRINIE, BIC-GS BT WeWd Yell B "del a9 " BT IgIY B
BV 9161 A 9 H Tl AU PR ©| 1G9, BIST 4, HAT 99, I8 99, A 99 - 4§,
Y SAIRIfelT, BARY TG www' 39 Ao ¥ I¥ B AW Bfd gt w oA
IOTR Bl & 3R T8 “qgda Pgrad” BT a9 X faed 1 a1 ¥1 wmE R Ud © -

“Fq waw] GRaT: 99 Ag PR

|d el uedq, A Hfead g@ Arwddl”

qumafa weley, # oY WewH W bedl dledl g, dsl AP [P S WAT HogER
eIl & R IOl AAIHTH HIAR IR B FH D W H AR I & B T8
e ufem well @ i fRveR R ok sRds ¥ W3 21 sy 39 aM Al d
T WRIUT R B AT Brg ARPR T8 P 3R A1 & $HD Aol MATS AT HiaRa
B AT P GRS T S Ay G saead B Io | WEHR W IqgAT dieried
HAT” BT Tl <d gU U ARSI W0 TGM Y| ARG TR R R B AP DI Th
IS BA UM qA A B JIARRT AR GAr® AR 2 T “ddied Hell fapr
TRIBROT T ST HIT BT W H 8 BT gl HiaRAT HI 131 B RgRga 1 & fog
SFT I BRI R & S aTell Feradl & SR e & dwra facia weraar WY uem
PR BT H T Bl gl

JATIRT HEIGd, 3 H H I8 Pl a1edl § [ D5 WRPR gRI AN gia Afbe & W
#, I fied Afhe & WU H 1 Hel s 8, 39 (o A A AT Wig A6, WRA S e
HAT S, #f1 30T Sieetl S 3R gY A P ga-9gd gdIe od gy, 3UD HIEH A 3T
Bl g 6 aRa # e @ @ B € puA 9% Wed A A Siel AL (Faur) g6
HIEAT W dle Uge 8, /D (7Y 7T | AATeT fAUET B1 767 B Afey, i 4 S1E
H b= Tl A B F A P WHR gRT qoic AU F qiw |fdhe § F U |fdhe Fiara
Jfhe & W0 H BT ST AT g, ool § by a1 Je-Te 87 | S8R 8 g¢ qrdT
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IS FER Uqd B gY, T TR, HFTAgR wrdE .. fawmaiien @ gy, ... (sraam)
UE Afhe a1 MY | WRPR F TS 9N & A1-97e i fqurT &1 el | T8 Hd
BT A1 4§ IWIE PRA gl
AT WA : S9 A eqe [RAY fF A1 99 96 BT 9HT IR ' ared € o wa o
b T IR
M e Rig Wilaed (WerRerEe) @ 9l wEied, § 999 Ugdl SMUd] gRIaE BRdl §
IR WY B8R & FERSTS &7 B a1 Dl A1 g7are dal g OreH g3 39 qad § Aol
21 ¥ U I AEayul v W ST S IMHE HAT ARl § AR D AT A ARBR
HT W S NP IR E gl Feed QA S/ BT SIS qTell U G2 G5 Nl [d8R I &
BRI el A (YT 101), BRI § HBHIR, STATAYR, FATGR, FSMIGYR B §Y -TUTe bl
SR Bl S9! R Bl SoR 21 AT SoR [RAT 2 7% 99 W Iea g 4 gied &l
MR & -9 B a1 @1 Brs ARy, I5a o ft gRwa 21 Swe P . @ s
SoR B T 8, R W Fe T & 2 (SR F TRk @), s deX off & v g
AR A 81 TS §, Afh a8l B T 9 @1 2l B 4 A 7 g

QU #Eled, # AU 3R AU HETH F DR P LT NPT HRAl § (5 S
T H 0 &R wRefiavor e &9 §1 S WS ¥ UF iR eyt g T 85 T,
ST BT A YTl BT STl 8, 98 ol ¥Sdl &l Siisdl 2| 98 31 PR Mureris § fJgr ok
IR U BT Sl Bl A ft RARY g Siok @1 7E Bl a7 Fed W A Rufy 7 & 7 g
I 9 W AAS B AN SN A7 I 2 B I A7 & oaw ars Al

I ARIGY, 31U ATETH ¥ a9y e ¥ iR WRaR 9 Y amig § f5 v\va 101
TUE 85 B W e & AdD I 3R ASGADRY Ud GGoIdxol HI Sl ol 8, SH
HSH I e YRT BRA DI B D] HElGd, § Y ATYHT g7d1e AN g feb AT J3I AT
dre b 3fawR faa
AN A YW HEard (FS™R): AR S, # D AH A b 9ga 81 HecdqUl (a9 IS
el €|

oA B S TR B A RIS AT ol 8 H SUP U B dipeR
FHERT & et g1 onft 39 Al v wHER o 5 U agd a1 sddardl WA 8, Udh
WIeR 8, 98 ISR & WM & U Ugd 141§l § SHPT AW 7l o1 drear| 98 sfeAr 6
JMAHATE TRl BT AR ATSE 2l 3 397 vah Jifsd ot fopan g1 wifewa= # o wia
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g, R 25 Sein &l © ok 98 W 9Rdl & diaR SR & S gl 9 Ud
QST A a1 & 5 A Brs Ao R FgwE Seil iR TG SR & bl
HTATY ]|

A 3T HIETH | WRA ARBR & T8 FA § U8 A7 & {6 et | o geetion
ol € )R 98 JE. Al 8, 918 98 fTE.Uw. @ 9r E.sEdl 8, S99 S9! g
ISR PR AR TP DI Pelifad Megd A I8 q9ed [ a8 o= B A+ &
T B4 fRIT 7 iR @8 A1 | 99 Widl H DY I8 I8 2| UTihea SHeh! USRI § I@T B,
suferg g 9ga fuw &1 vy 21 &9 o ¥ 9gd W 9 d g, e A S ouw @
TRAR JEAR H T-T8 TR Bl ¢ P T8 g1 Mcdpar) I8l uga T ¢ AR e
ATAHATST TS HRY AR U MY, ! AT 89 3MUB!T Bfiel &1 feed ot i gesi
B AbT B oI 4RI WHR BT UG A Peiid TR W gHD] & [pleAl MRy,
R gAR &3 ¥ Wiy 38 9o |

A dre & fofg a fan, 39 forg aga-agd guams|
AN I AT (ARS): AT WUl Sfl, {0 SR U qor favieeR ufgedl 9w
Tew # il gR1 T &1 A 7 R S ¥ fRee 9 & $IR R Ugd T 2l e W
I T ¥ W WA ¢, Uiy MU T Al B W WD A e ff 21 9 AW A
Ied AT 3R Fared AT & ST Dl I SaHEHT DI 1 @l 2l 3rst WY A fred

W IR YW & T fHAMI DT 9T A BIR BRIS A D Bl I gebran g, o 4

T 1590 RIS TUAT Hael T IR J< BT 81 T & YA B AER W 4REH IR
TR | ATIOT SrferdRen S ufedl gHAT 81 YA 7 8N A STl gled U8 © [P o afie
Tl & forg Wt e W 8, a=di B Wi iR {l BT g B 7 o 2] gRar
1l By faare e el o %8 &1 H @ TMeN & W $9 a1 Dl BE @ gl I WIR
T A et Afert & i &1 RIeR a8 &1 W9 T A 8 W& 2

AT AMUSH AT F DR F TR § 6 WHR g0 sa Hy, i fpari ar
oe I AR 81 we a1 VA et Hl B SR {$ wias H $9 YHR B wSAqF T
fpamai & ey =g 7 2

qgA-98d gAIE 6 YT eI el Pl JAWR (T
St A gd (Sq) « |l wee, § I8 A e B SrgAfT Al gl
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ST {37 WY G & & Yep IR A9 WR ATl Pl awR foa, § o & smuet
Fgd AR YHT HRAl gl 2011-12 H AN AW &F P Avee Ipdd D U ARG (e,
ot aqat fren ok et foren, 31 & el wfdfera €1

3T FATH T | PR A8 TN qb AUge WPl DI ] FRear S 1 otfp
TS 1 39 Auge Wpdl H WA B gfaen 21 fwel af 2013-14 # 9qa et & dvga wpa
B TP AIRIT BE A bR 8" q berell Bl g@ BT W B fered @ g HERE
fopam T o, Wfh WaT ) SRIfAWT B B BRUT A M W 37 T Dl =l 3 gfaen
& <& g

# U HEH W IRBR BT A ABEA BIAT AN § B e b A
THed P Sl BIE W PR ARY TS DI BENAT B 9ad 9l g9 ST W 4 9 D
AT TSR BT B o & U foRn ® iR aRa1 el Freiars SImeen ®I, 84
QM1 9aHl Pl B IUYA WU A o b1 ol forn 2, Siel A wen i w5 @ gd wadl
gl o A M TE faTH ¥ 5 g A WAl # el Ugell F AN AT qF A ol
DI FAT BT AT & Y| AT WRHR BT 59 Fde H FGRT B 5899 59 99 B e
W ARG THE TS & HRU Ue drel el W OAMNIG, ANIRG FHIG TS IE § 3rd
Hfrenfoelie IR0 B &1 FE
HON. CHAIRPERSON : The House stands adjourned to meet" on Monday, the
14" July, 2014 at 11 am.

18.56 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, July 14, 2014/Ashadha 23, 1936 (Saka).
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